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LEGISLATIVE ASSEMBLY. 

Monday, 14th September, 1925. 

'l'he Assembly met in the Assembly Chamber at Eleven of the Clock, 
Mr. President in the Chair. 

QUESTIONS AND ANSWERS. 

TRANSFERS OF MEMBERS OF THE SUBORDINATE SERVICE OF THE MILITARY 

ACCOUNTS DEPARTMENT. 

812. *lIrtr. A. Rangaswami Iyengar: Will the Government be Pleased 
to lay on the table a statement showing: 

(a) the various transfers f'ffectcd from one Military District to' 
another of members of the Subordinate Service of the Military 
Accounti'l Department during the year 1928-24 and up to 
1st August 1925 and the reasons that led to such transfers ; 

(b) the total expenditure incurred by the Government by way of 
travelling allowances drawn by the aforesaid incumbents ; 

(r;) whether such tranRfers carry with them any increase in their 
emolum£'nt.'l to the incumhcnts ? 
• 

The Honourable Sir Basil Blackett: (a) anfl (b). The colleetion 01 
the statistics required would involve the expenditure of much time and 
labour which in the opinion of the Government of India wonld not· he 
justified. Transfers arc no,rmally effected for the following l'el.lSOnS 
[subject to eertain restrictions in cases undcr Ui) and (iii)] 

(i) For administrative reasons, it being a condition of ~ef ice that 
,~en are liable to tra,nsfer throughout India. 

(ii) On compassionate grounds. 

(iii) By mutual arrangement. 

Travelling allowances are granted in all caRes falling under (1) ; 
travelling allowances are only admitted in very exeeptionalca.se:o; falling 
under (ii) and no travelling allowances arc granted in c ~le  falling nnder 
(iii) . 

(c) Only when an individual iN transferred to an ppointml~n t r.arry-
ing Ii duty or local allowance. 

MEMORIAL FROM THE CURRENCY ASSOCIATION, MADRAS. 

8IS. *Mr. A. Ranguwami Iyengar: Will the Government be pleRsed 
to state: 

(a) 

L193LA 

whether it has received It fnrther memorial from the Currency 
Association, l\fadras, detailing the f('rievances of the memberfl 
of the Currency section of the Finance Department, ~r .~ ; 

( 1131 1 
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(b) whether it is a fact that! the Government of India Order 
sanctioning the revision of pay in June 1924 did not afford 
any protection to many seniol' clerks by reason of the fact 
that their pay did not fall short of the pay of their juniors 
who obtained a larger pay notwithstanding the difference in 
the service between such seniors and juniors; 

(c) if the answer to (ll) be in the affirmative, do the Government 
propose to consider thc fca..,ibility of granting suitable r£llief 
to such senior clerks at an early date? 

DI.3PABITY IN PAY BETWEEN THE CLERKS OF THE NOTE VERIFICATION SECTION 

OF THE ACCOUNTANT GENERAL'S OFFICE AND THE CLERKS OF THE TREAS-

. UR2R'S BRANCH OF THE CURRENCY OFFICE. 

814. *Mr. A. Rangaawam.f Iyengar: Has the attention of th(l 
Government been drawn to the disparity in pay that. hall occurred between 
the clerks of the Note Verification Section of the Accountant General '11 
Office and the clerks of the Treasurer's Branch of the Currency Office 
in the matter of the relief and advantages offcred to them in their respective 
revised scales , 

The Honourable Sir Basil Blackett: The Honourable Memher'H 
attention is invited to the reply given by me already to questions askcd 
by Mr. M. K. Acharya on the same subject. 

This is in reply to question No. 814 also. 

PAY OF THE SUBORDINATE EMPLOYEES OF THE MADRAS OURRENCY OFFICE. 

815. *Mr. A. Rangaswami Iyengar: Will the Government be pleased 
to state whether it is a fact that the revised lOcale of pay granted to the 
lubordinate employees of the Madras Currency Office inclnrling shrotfs 
is inferior to the scale of pay granted to Calcutta and Bombay Currency 
Offices, and if so, whether they will take steps to rectify thir; disparity? 

The Honoura.ble Sir Baail Blackett: The scales of pay. in C rrc l~y 

Offices are fixed with reference to local conditions, and nAl,rally differ 
at different centres. 

SHORTAGE IN THE STOCKS OF TIMBER ON THE SOUTH INDIAN RAILWAY. 

816. *l!tIr. A. :aa.ngaswami Iyengar: (a) Has the attention of tbtl 
Government been drawn to the report of a serious Ilhortage of railway 
stores in timber on the South Indian Railway reported on by thc Govern-
ment Examiner for RailwaYIi in December 1928 ? 

(b) If so, will the Government be pleased to state what steps the raH-
way administration concerned tool{ to invelltigate and deal with the mattel' 
and whether the Government Examiner and the Railway Board have 
received the report of any such investigation and whether t4ey '~ 

examined the matter and satillfied themselves as to the person or pCl"ROnH 
responsible for the losses involved and what action they have taken OJ' 
propose to take thereon T 

Mr. G.  G. Sim: (D) and (b). The shortage in the stocks of timber 
on the Sonth Indian Railway was first investigated by a Committee con-
... sting of the Deputy Chi'ef Auditor and the Deputy Loco. and Carriage 
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Superintendent of that Railway. The matter was also investigMed and 
r'~pol'ted onl by the Government Examiner of Accounts. Theil' reports 
hn.\"e been received and considered by the Railway Board and the 
Accountant General, Railway!!, and the former have written to the Agent 
of the Railway to the effect that, unless !mtisfactory answert-l eun l~ 

given to the .Accountant General's crit.icisms, contained in his note on 
the report, disciplina.ry action must be taken against "'t.he officers 
responsible. 

Mr. Jamnadaa M. Mehta: Sir, is the short.age due to the bodily 
rernovRI of the timber? 

Mr. O.  O. Sim : It is not quite certain how much was due to removal 
nnd how much to bad accounting. 

Mr. A. Rangaswami Iyengar' : Will the House have an OPPol'tuuisy 
of knowing what is done after the reply of the Company is received T 

Mr. O. O. Sim : The matter will be reported to the Committe') on 
Public Accounts . 

.ANNUAL GRANT BT THE GOVERNMENT OF INDIA TO THE INDIAN INRTITUTK OJ' 

SCIENCE AT BANflALORE. 

817. "'Mr. Jamnadas M. Mehta: (i) Are the Government ~rtt 

whether any Provincial Government in India is paying-an annual con~ 
tribution to the Indian Institute of Science at Bangalore 1 If so, what 
amount T 

(ii) Are the Government of India giving an annual donation to the 
said Institute f If so, what amount , 

The Honourable Sir Bhupendra Nath Mitra: (i) So .far aN the 
C:oYernment of India are aware no Provincial Government is paying an 
nnnHll1 contribution to the Institute. 

(ii) Yes. As explained by me in answer to question No. 170 on th.e 
27th Fehruary 1925, the annual grant is the equivalent of one half of the 
income derived hy the Institute from local assets subject to a maXlDmm 
of Rs. 1,50,000 in anyone year. 

RECRUITMENT TO THE INDIAN RAJI,WAY RERVWE OF ENGINEPJRSOJo'STUDENTS 

OF THE INDIAN INSTITUTE OF SOIENCE AT BANGALORE. 

818. "'Mr. Jamnadu X. Mehta: (i) What is the number of tM 
State Railway Engineers recruited or to he recrl1itrd during· tha year 
1925 T How many of them are to be from lndia ! 

(ii) How many of the Indian recruits are to he electrical engineers' 
How many out of t.hem are educated lit t.he Indian Institute of Hcience , 

(iii) How many students of the electrical department of the sai(} 
Institute have been employed either in the electrie concerns of Government 
or in t.he electrical dep rtm~nt of State RailWAYS during the years 1922-23. 
1923-24, 1924-25 and 1925-26 , 

(iv) Is it true that in the regulations stating the qualifications required 
for the Indian Service of Engineers, students of the said Institute are 
not recognised while those of many British Universities imparting inferior 
training are admitted f If so. why t 

L198LA. 
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(v) What is the status of the said Institute in the eyes of the Govern-
ment of India so far as Government service is concerned? Are its students 
treated on the same footing as the students of English institutions of a 
similar character , 

(vi) In selecting candidates for technical appointments in the various 
departments of-Governments are the claims of the students of the electrical 
and chemical departments of the said In:! itute considered equal to those 
of students trained in England? If not, why 110t 1 

The Honourable Sir Bhupendra Nath Mitra: U) and (ii). 'I'he 
information will not be available until the end of the year 192;). 

(iii) None so far as the electrical department of State Uailways 
is cOllcE.'rned. The Government of India have no information .rt l~llrd n  

electrical departments under Provincial Governments. 

(i'I:) Recruitment to the Indian Service of Engineers and the Indian 
,Rnilway Service of Engineers in England is confined 'to Europeans with 
extra-Indian training. Appointments made to those services in India 
are reserved for students of the Indian Engineering Colleges to which a 
certain number of appointments has been guaranteed,ancl fol' officers 
promoted from the provincial engineerinl/: services. Stuoentii of the 
Indian Institute of Science are not, therefore, eligible for appointment 
to the Indian Service of Engineers or to the ndi ~ RaHway Service 
of Bngineers. 

(11) Students of this Institute are eliJ(ible for appointment" in Gov-
ernment service, except those in the Indian Service of Engineers and 
Indian Railway Service of Engineers, requiring t~ nic l qualificat.ions 
to the same extent as students of other institutions possessing equal 
qualifil!atioDs. 

(f~i) Yes, when their professional qualificationlil arc equal. 

Mr.B. DII : May I inquire; Sir, if the recruitment of Indian 
engineers is made in accordance with the recommendations of the Lee 
COMmission's Report T 

The Honourable Sir Bhupendra Nath Mitra: The reply is in the 
affinnative so far as thoNe recommendation!! havc becn definitely accepted. 

Mr. Jamna.daa M. Mehta.: Are the Government of Inoia aWtlre that 
students of the electrical department of the Indian Institute of Science 
are re~ rded by the Institute of Electrical Engineers in England as 
equal ip status to any student who has been trained in England and 
who are A. M. I. E.  E. T 

'J'he Honourable Sir Bhupendra Nath Mitra: I have no information 
on that subject. If the Honourable Member wants the information, 
I wCluld ask him to give mc notice. 

Sir Karl Singh Gour : May :r inquire, in view of the iitatemel)t made 
Ly the Honourable Member that students trained in the Institute are 
employed by Government, how many of these stn(lcnts have heen 
employ cd by the Government of India? 

The Honourable Sir Bhupendra Nath Mitra. :  I cannot ~ e(  that I 
1.aye made any statement to the effect mentioned by the H01lonrahle 
Member. I said that we have no information as to how many of these 
ttudentlll are employed by Provincial Governments. The appointments 
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'Which the ~no ir t le Member has in mind probably refer to appoint-
ment!; under the Provincial Governments. 

Mr. Jalnnadas M. Mehta: Are the students of the, electrical depart-
ment of t ~ Institute eligible for the Indian Service of Engineers and 
for the Railway Department or are they not T 

The Honourable Sir Bhupendra Nath Mitra: No students of the 
InH.itute arc eligible for appointment to the Indian Service of Engineel"s 
and to the Indian Railway Servree of Engineers under existine-
cOllditiomJ. 

Diwan Ba.ha.dur M. Ramacha.ndra Rao : The Honourable Member 
referred to certain college!; to which appointments have been guaranteed. 
Will the Honourable Member be so good as to say which are the colleges 
to which such appointments 'have been guaranteed, and what is the 
number of appointments so guaranteed Y 

The Honourable Sir Bhupendra Hath Mitra: I can not readily 
give the Honourable Member infonnation about the number of guaranteed 
appointmentH. I can give the colleges readily. They are the Roorkee 
College, the Sibpur College, the Madras College and the Poona College. 
Those are the colleges as they now stand. But new engineering colleges 
are sprillging up in other provinces. I cannot give the Honourable 
Member readily the information about the number of guaranteed ppoint~ 

ments but they will be found in the calendars of these various institntions. 

Mr. A. Rangaswami Iyengar: Can the Government state whether 
they have liny objection to include the Indian Institute of Science among 
t.he colleges from which guaranteed appointments are made Y 

The Honourable Sir Bhupendra Hath Mitra: Guarantee have been 
given to the collegeR just mentioned for a certain number of years to 
come. I dare say the question will have to be re-examined when the 
Public Services Commission is appointed. 

Mr. A. Rangaswami Iyengar : May I know if the number of ap-
pointments which are guaranteed are the only· ones tbat are made or 
whether there are more appointments than are guaranteed f 

The Honourable Sir Bhupendra Nath Mitra: The other appoint-
ments which the Honourable Member has probably in view are those 
filled by promotion of officers from the Provincial Engineering Sen-ice. 
Mr. B. Das : Are Government aware that the Indian Institute of 

Science if; the only Engineering Institute in India that is entitled to 
memberRhip of the Institute of Electrical Engineers, of which I am also 
a member 'I (Laughter.) 
The Honourable Sir Bhupendra Nath Mitra: I submit, Sir. that 

that question does not arise out of the main question. 

PREVENTION BY THE POLICE AT SIRHALI OF VOTERS FOR THE LEGISLATIVE 

ASSEMBLY EXERCISING THEIR VOTES. 

8]9. *Mr. Ohaman Lall: (a) Are Government aware that a largtl 
number of voters for the Legislative Assembly during the last elections 
were detained by the police at Sirhali and prevented from exercising their 
votes? 

(b)' Is it a fact that these voters alleged that they were detained be-
cause of their expressed desire to vote for the Nationalist candidate' 
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(c) What action do Government intend to take ~n view of this btoe&eh. 
of the privileges of this House' 

Mr. B. 'l'onkinBon: (a) and (b). Government have no information 
in the matter. 

(c) J am not aware of any breach of the privileges of this House and 
therefore do not propose to take any action. • 

Mr. Ohaman Lall : Do I understand the Honourable Member to 
say, Sir, that the Government have no information in the matter Y If 
so, how is it that they say that there has been no breach of the privileges 
of thl., House Y , 

Mr. B. 'l'oDkinson : I subfnit, Sir, that this is pure argument, but 
I would repeat my answer to part (c) which wall to the effect. that I am 
not aware of any breach of the privileges of t.his House. 

Mr. Ohaman Lall : May I, with your permission, Sir, ask another 
supplementary question T Why did Government not take steps to make 
proper inquiries with regard to thi!' question? 

Mr.H. 'l'onkiDBon : I aSliume, Sir, that not'ce was given of tbi;; 
question 10 daYR ago on the 4th September, the question apparently 
relate" to an incident which is alleged to have taken plaee two years 
ago, and 1 do not. think that any useful purpose will be served by making 
inquiries into the matter now. 

Mr. Obaman LaD : May 1 ask whether it is the definite opini4'JD of 
the Government that no useful purpose can be served by going into a 
matter of the importance revealed in this qUEl!ltion where voters have been 
prevented from voting for a Member of the Assembly by the police authori-
ties in Sirhali Y 

Mr. B. TonkinBon : Sir, the question asks for an expression of 
opinion. 

Mr. Devaki Pr&llad Sinha: May I inquire, Sir, if Government made 
any inquirief; at all hefore answering t.his question, or is the answer 
ba.'!ed on no infonnation ! 

Mr. B. Tonkinson : I wish to submit, Sir, that my anl!!wer definitely 
indicated that it Wall based upon no information. 

Mr. Oha.inan Lall : May I request the Honourable Member to make 
inquiries and let the House know next Session the results of thoHp. in-
quiries ? 

lIIfr. B. Tonkinson: If the Honourable Member will give further 
notice, I will consider t.he matter. 

111'. A. :&allpBwami Iyengar: May I know, Sir, whether the ques-
cion of the purity of the elections is not Ii matter which has been vitally 
before thls Homic in connection with the two Bills which my HononI'-
able friend has introduced in this House' 

Mr. 1[. Ahmed : May I put a supplementary question, Sir' 
(Laughter.) Is it not a fact, Sir, that the voting paperH are preserved 
by the Government for 8 fixed period of time and after that period has 
elapsed, no inquiries can successfully be made in order to trace the 
required information' 
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RETURN TO INDIA OF MR. B. G. HOBNIIlUN. 

820. *Mr. Chaman Lan: (a) Will Government state if they are now 
prepared to withdraw all restrictions from the exercise of his right of 
free entry into India by Mr. B. G. Horniman f 

(b). Are Government aware that their action in deporting Mr. B. G. 
Horniman from India has resultcd in a great deal of financial loss to that 
gentleman Y 

«(I) Are Government prepared to co:ntempiate the reimbursement to 
Mr. B. G. Horniman of the losses suffered by him in being deprived of his 
professional income ? 

Mr. H. Tonkinson: (a) I have nothing to add to the replies given 
.by the Honourable the Leader of the House on the 3rd March last to 
qIlestions in this House on the subject. 

(b) and (c). No. • 
Mr. Chaman Lall : May I ask the Honourable Member, Sir, wbethf'r 

the Government g-ave any consideration whatsoever to the considered 
verdict of this Assembly with regard to Mr. Horniman f 

Mr. H. Tonkinson : Government, Sir, gave due consideration to the 
Resolution passed by this House in February 1924. . 

Mr. A. Rangaswami Iyengar: Have the Government at all ('on-
sidered whether, since that rcply was made by the Leader of the House 
on the floor of this House, any new circumstances have arisen to c n~ l 

their policy in this matter and whether they will now exercise their 
power to give M.r. lIorniman his elementary rights T 

Mr. H. Tonkinlon : eir, one circumstance did arise after the &:80-
lution was pUblsed by this House, and that was that a Resolution was 
moved in t.he Bombay Council and was rejected. 

Mr. B. Daa : May I ask the Government, in view of the spirit of M-
operation shown by the Nationalist Members of this House and also l,y 
the country in general, whether they will reconsider this question and 
allow Mr. Horniman to return to India Y 

Mr. Ohaman Lall : May T ask the Honourable Member whether aftrt 
the decision of this Assembly the Government did discuss this matter 
of the return of Mr. Horniman, and if 80, will the Honourable Member 
kindly place the minutes of their discussion on the table of this Hous{! , 

Mr. B. Tonkin.on : The answer to the last part of the question is 
in .the negative, Sir. 

Mr. Chaman Lall : May I again, with your permission, Sir, ask the 
Honourable Member if he will let us know which authority is respon.c;ible 
for keeping Mr. Horniman out of India T 

Mr. H. Tonkinson : Sir, I am afraid, as I said before, that I cannot 
give any further information on this subject than was given to this 
House on the 3rd of March last. 

Mr. Cham an LillI: May I remind the Honourable Member that no 
information Ott this particular matter was given to this House' 

• 
Dr. X. G. Lobok,are : May I know if Government aave inquired as to 

the eirQumstances in which the Resolution in the Bombay Council was 
rejected' . 
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Mr. B. Tonkinson: We presumably received information from the 
Bombay Government. 

Mr. Ohaman Lall : May I take it, Sir, that it is the considerct.l 
verdict of the Government to flout the opinion of this Assembly with 
regard to Mr. Horniman Y 

Mr. A. Rangaswami Iyengar: May I know, Sir, whether the Gov-
ernment consider that the reasons which induced them to say that they 
would not recommenrl the grant of this passport exist to-day, and llOw 
long they are going to exist and whether they are going to ruin 
Mr. Horniman for life? (A Voice :  " Shame.") 

Mr. B. Tonkinlon: As regards the part of the question as to 
whether the reasons exist to-day, in the opinion of the Government the 
answer is in the affirmative. As to how long they are going to exi'tl 
I am not a prophet. ' 

Mr. Ja.mD.adaa M. Mehta: Do Government realise that this vindictive-
ne!>!> is unworthy o'f a civilised Government' 

Mr. Gaya Prasad Singh: May I say, Sir, that this wordy warfare 
will have no effect upon the Government, unless Government are com-
pelled to withdraw the restriction by the irresistible farce of puulil} 
opinion in this country T 

WAGES OF LABOURERS EMPLOYED IN THE COAL MINES IN JHARIA. AND RANI-

GAN.J. 

821. *Mr. Chaman Lall : Will Governmetft state : 
(1) The price of coal per ton at the pit's mouth at Jharia and 

Raniganj T 

(2) The price of Rihar coal per ton in Calcutta and in Bombay T 

(3) The average wages per day paid to (a) men, (b) women, and 
(c) children, in llaniganj und Jharia 1 

(4) The total amount of coal per head per annum raised by the 
workers in Uaniganj and Jharia f 

The .Bonourable Sir Bhupendra !lath Mitra: (1) Owing to varia-
tioM in the qnality of coal and the different condition!> of delivery it is not 
,possihle to answer the Honourahle Member's question exactly. 'l'he 
followiIlg recent quotations from commercial papers are however given: 

1st class Jbaria Us. 6-4 f. o. r. colliery, 

2nd class Jharia Rs. 4-0 f. o. r. colliery, 

lst class Raniganj RK 6-2 f. o. r. colliery. 

(2) Again the IIonourable Member docs not specify either the kind 
of coal or whf'tht'r he refers to wholesale or retail prices. Wholesale 
quotations for Calcutta are usually on a f. o. r. colliery basis. At Bombay, 
a recent quotation for 1st clasl'! Jharia coal is Rs. 22-10-0 per ton ex coal 
depot. ,  . 

,(3) Statistics of average wages are not available, but the Honourable 
~ er is referred to the figures given in the report of the Chief Inspector 
of Mines for 1928. 
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(4) The 8,verage output per persQn employed above and below ground 
itl 1923 was : 

In the Jharia Coalfield 

In the Raniganj Coalfield 

114 tons. 

102 tons. 

GRAN'r 01' EXTENSION OF SER;ICETO MR. MEYER, TRAVELLING INSPECTOR OF 

ACCOUNTS, EASTERN BENGAL RAILWAY. 

822. -Mr. Kumar Sankar Ray: (a) Will the Government IHl pleased 
to state if the Travelling Inspector of Accounts of the Ealltern Bengal 
Railway belongs to the ministerial staff ? 

(b) If the answer to (a) be in the negative, will the Government btl 
pleased to state under what special circumstances an extcIlBion of service 
has been allowed to one Mr. Meyer, 'l'ravtllling Inspector of Accounts, 
Eastern Bengal Railway, even after he has completed fifty-five years? 

(c) Will the Government be also pleased to state if they" are aware 01 
any serious reports against Mr. Meyer, and jf those reports were t oro l~' 

inquired into before granting an extension of service f 

The Honourable Sir Basil Blackett : The answer to part «(l) of the 
question is in the affirmative and to part (c) in the negative. Part (r.) 
does not arise. 

PAY OF MEN ON THE EASTERN BENGAL RAILWAY RE-EMPLOYED AFTER DIS-

CHARGE OR RESIGNATION. 

823. -Mr. Kumar ,iSankar Ray: (a) Will the Government htl pleased 
to state the principle which is followed on the Eastern Bengal Railway ill 
fixing the p.ay of men on re-appointment after being discharged or after 
resignation Y 

(b) If such re-appointments are made on the market value of the 
class of employee, will the Government be pleased to lay on the table a 
list of such appointments made during the last three years, giving the 
number of IndiMls and Anglo-Indians s('pal'ately ? 

Mr. G. G. Bim : (a) & (b). Government have no information and 
do not propose to call for it as matters of this sort are left to the discre-
tiOll of the Agent. 

RUNNING ROOMS FOR INDIAN GUARDS ON THE EASTERN BENGAL RAILWAY • 

.  I 824. *Mr. Kumar Sankar Ray: Will the Government be pleased to 
l!Itate if any ·running rooms are provided for T ndian guards of the Eastern 
Bengal Railway at Budge-Budge, Naihati and Ranaghat T If so, will the 
Government be pleased to state if any cook is provided there ; if not, why 
not? 

Mr. G. G. Sim : Government have no information 'on the sUb.ject. 

PAYMENT BY LIc:i!:NOED COOt,TEIl AT SEALDAH OF DEPOSIT MONEY TO THE 

STATION SUPERIN1'ENDEN'l'. 

S2Il,-•. Kumar Sanka.r Ray: (a) Will the Government be pleased 
to state if the licensed coolies of Sealdah station are required to pay any 
money to the Station Superintendent in addition to their li()eBBe fees , 
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(b) If DOt, are'· the Government aware that the coolies ,of ISealdah 
submitted written complaints to the Traffic Manager, Eastern Bengal RaH-
way, Calcutta 1 

(c') If so, what action was taken by the Traffic Manager, Eastern 
Bengal Railway, Calcutta, and with what result T 

Mr. G. G. lim ; (os) Government undehtand that no deposit lMney 
il/l taken from Hcen.ed coolies at Sealdah station when engag(!d, hut 
ea<:.b mun pays a monthly license fee to the Station Superintendent, when 
be is actually working. 

(b) and (c). Government have no information. 

Lala Dum Ohand ; Is it not a matter of common knoW'ledge,Sir, 
1hltt on several big railway stations coolies are fOl'cedto rpay a part 
of their earnings to their superiors , 

(Mr. G.  G. Sim could not follow the question.) 

Mr. President : Will the Honourable Member repeat his question f 

Lala Duni Oha.nd : Is it not a matter of common no led ~ that 
(.n Hcveral big railway stations coolies are required to pay a part 'fif 
tht'lr I!arnings to their superiors T 

:Mr. O. O. 8im : If it is a matter of common knowledge, I do J10t 
know, Rir, why the Honourable Member has asked for information. 

Mr. ]t. Ahmed : Do Government propose to take ,sutlicient steps 
to rl'move this anomaly,for the benetit of the public T Or do the Gov-
ernnllmt welcome the fact that station masters should add to their 
monthly salary and take bribes right and left and then they (the Gov-
ernment) should sit here slowly and sadly while answering ~ tll)  

like this' (La.ughter.) Do the Department of my Honourable friend 
propose to take sufficient steps to remove this grievance of the people 
by not allowing station malrters to 'make extra incomes in ad(lition to 
thdr salarie8 , 

. !tIr.O. O. 8im : I should like to know what grounds the HOllonrnble 
Member has for making this statement' Will he kindly substantiate hill 
stntcm(~nt , 

Mr. It. Ahmed : Is it not a fact, Sir, that station masters have some 
"dditional income besides their salaries T . 

111'. O. O. lim : No, Sir. (Laughter.) 

COMPLAINTS AGAINST LICJIINSED VJIINDORS OF THE EASTERN ~ A  ·RAILWAY. 

826. -Mr. Kumar lankar Ray: (a) Are the Government IHnre that 
the licensed vendors of the Eastern Bengal Railway are required to execute 
agreements with the Eastern Bengal Railway administration that they will 
sell certain specified articles at the marl(et rate t 

(b) !fao, are the Gonrnment aware that several reports were ~ de 

to the Eastern Bengal Railway authorities against platform vendors selling 
articles above the market rates T 

(c) If not, will the Government be pleued to make inquiry into the 
complaints and piaee the result before this House .for the mfonuUonof 
its· Membel'l , 



·.0 .• ",Jim: (9) Vemion are bound ~ their conttacta to supvlY 
good and wholesome food at ClUl.rent rates. 

(b) Government have no information. 

(c) A copy of the ~stion and a.n.swer will be sent to the Agent. 

CLAIMS INSPECTORS ON THE EAsTEltN BtntoAL RAiLWAY. 

827. ·Mr. Kumar 8wa.r 3&1 : (It) Will the Government be plea.cd 
to state if any applications were made from the staff employed in the Traffic 
Department of the Eastern Bengal Railway for promotion to the posts 
of Claims Inspectors , 

(Ii) J; >10. will nhe Goyemment be pleased to state if the Traffic 
Manager, Eastern Bengal Railway, has recently appointed outsiders to 
the posts of Claims lnspectors , 

(c) If 80, will the Government be pleased to state the special quali-
fications of those new recruits , 

• 
(d) Were those vacancies advertised and were the cases of candidates 

already in service considered f If not, why not' 

REDUCTION OF MD. EMANALI BISWAS, A GUARD ON THE EASTERN BF.:NGAL 

RAILWAY. 

828. *Mr:.K.umar 8a.nka.r a..,.: (a) IS it a fact that. a guard, Hahu 
S. C. Mukherji, son of the late station master, Iswardi, has been promoted 
from class "  A  " to class "  B  " though he was drawing Rs. 65 at the time 
of his promotion ignoring the claims .0£ many senior guards in class "  A  " r 

(b) Are the Government aware that an -appeal agaiD8t this s pers~s  

sion of the legitimate claim preferred by the seniormost "  A  " class guard, 
Md. Emanali Biswas, has not only been rejected but he has been reduced 
and transferred , 

(c) Will the Government be pleased to inquire if the District Traffic 
Superintendent, Paksey, got a statement written by himself signed by 
Md. Emanali Biswas under threat, and that the contents thereof were 
never made known to the latter nor waM he supplied with Ii. copy of the 
same, though he applied for it Y 

Mr. G. G .. Iim : 1 propose to reply to this and the preceding ques-
tion together. 

I must ask the Honourable Member to believe that it is not the prac-
tice of and is quite impossible for the Government to interfere in the pl'O-
motion of subordinate railway servants. 

GRANT OF ALLOWANOES TO INDIAN DRIVERS OF THE EASTERN BENGAL RAIL-

WAY FOR SUNDAY WORK. 

829 .• Mr. Kumar laDkar Bay: Will the Government he plllased to 
state what action, if any, was taken by them in regard to the question of 
granting allowances to Indian drivers of the Eastern Bengal Railway for 
working on Sundays , 

Mr. G. G. 8im : The matter is under the consideration of the Oev-
orBment. 
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CASE OF PHOOL MOHAMMAD, PUMPING DRIVER A.T KATIHAR ON THE EASTEEut 

BENGAL RAILWAY. 

830. -Mr. Kumar 8ankar Bay: (a) Will the Government be pleased 
to state whether when an employee living outl;ide the railway boundary 
submits Ii medical certific8,te from any regilstel'eu practitioner, the subordi-
nate under whom the empwyee is working is bound to forward the same to 
his District Officer T 

(b) If t ~ reply be in the affirmative, will the Goverrtment be pleased 
to inquire whether the Loco. Foreman of Katihar refused to accept ~nd 
forward the medical certificate submitted by Pumpirtg Dtiver Phool Mo-
hammad of Katihar and marked him absent and in consequence PhoQI 
Mohammad was discharged T 

Mr. O. O. 8im: (a) If an employee lives within the administrative 
district of a Railway Medical Officer ordinarily the, medical certificate of 
such oIRcer only can be accepted. 

(b) Does not arise. 

TESTING OF THE EYESIGHT OF STATE RAILWAY 'EMPLOYEES. 

831. -Mr. Kumar 8anka.r Ray : Will the Government he pleased to 
state if there are any rules regUlating the testing and retesting of the eye-
sight of 'State Ra,ilway employees ~d if it is the intention of the Gov-
ernment to publish the rules for the benefit of the employees t 

Mr. O. O. 8im : I would refer the Honourable Member to the reply 
given to the question No. 1131 asked by Khan Bahadur W. M. Hussanally 
on the 6th March 1925. 

GRIEVANCES OF THE LINE STAFF OF THE EASTERN BENGA.L RAILWAY: 

832. ·Mr. Xumar 8anlrar Ray: (a) Are the Government aware that 
the eash witnesses of the Southern District of the Eastern Bengal Railway 
arc invariably selected from the relieving staff and not from the line staff 
to deprive them of their allowance T 

,<b) If the answer to the above be in the affirmative, do the Government 
propose to direct the Agent, Eastern Bengal Railway, to redress the griev· 
ances' 

Mr. O.  O. 8im : Government have no information. 

DILAPIDATED CONDITION OF THE STAPF QUARTERS ON THE T TA ~A  

!. BRANCH OF THE EASTERN BENGAL RAILWAY. 

833. eMr. Xumar 8aDkar Ray: (a) Are the Government aware that 
the r.1.aff quarters on the Tist8,.Kurigram Branch of the Eastern Bengal 
Railway are all thatched quarters and are ina dilapidated condition and in 
cunsequence the occupants have to Huffer a great deal during rain and 
storm even to the extent of risk to life and property in case of Ilccidents 
f.or which the Railway may be liable for damages T 

Mr. O. O. 8im : Government have no information. 
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SUPPLY OF NEW ENGINES TO INDIAN DRIVERS ON THE EASTERN BENGAL 

RAILWAY. 

834. -Mr. Kumar Sankar Ray: (a) Are the Government aware that 
whenever any new or repaired engine from  workshop is received in any 
Loco. Shed of the EllStern Bengal Railway under European and Anglo-
Indian Foremen the new or repaired engine ill given to an Anglo-Indian 
or European driver and the old engine to ap Indian: driver T 

(b) If not, will the Government be pleased to inquire how many new 
or rcpaired engines have been received by all the Loco. Sheds of the Eastern 
Bengal Railway during 1920-1924 and how many of those engines were 
given to Indian drivers , 

/ 

Mr. G. G. aim: The reply to both the parts of the question'is in 
the negative. 

SUPPLY OF DRINKING WATER FOR THE INDIAN STAPF STATIONED AT PAKSEY, 

KATIHAR, SANTAHAR AND LALMONIRHAT ON THE EASTERN BENGAl, RAIL-
~ 

WAY. 

835. ·Mr. Kumar aankar Ray: (a) Will the Government he pleased 
to state what action has been takcn by the Eastern Bengal Railway autho-
rities to improve the supply of drinking wa.ter for the ·Indian staff stationed 
at Paksey, Katihar, Santahar and Lalmonirhat T 

(b) If no action has yct been taken will the Government be pleased to 
state when they are going to remove the complaints T 

Mr. G. O. aim : Government 'have no information. 

EXPENDITURE ON THE MEDICAL DEPARTMENT OF THE EASTERN BENGAL 

RAILWAY. 

836. -Mr. Kumar aankar Ray: Will the Government he pleased to 
8ta,te what amount hal! been spent during the last five years for the Medical 
Department of the Eastern Bengal Railway under the following heads : 

(i) Establishment; 

(ii) Medicines ; 

(iii) Apparatus 1 

Mr. O.  O. Sim : The information required by the Honourable Member 
has been called for from the ltailway Administ.ration and will be supplied 
to him when received. 

HOSPITALS ON THE EASTERN BENGAL RAILWAY. 

837. -Mr. Kumar Sankar Ray: (a) Will the Government be pleased 
to statc how many hospitals there are on the Ral'ltcrn Bengal Railway' 

. (b) Will the Government be pleased to place on the table a statement 
showing the names of the hospitals on the Eal'ltern Bengal Railway, number 
of patients trea.ted in each hospital and the amonnt spent for the supply 
of medicines to each hospital during the last fiv(' years T 

Mr. O. O. aim: Government are inquiring as to the number of hos· 
pitals and the total number of patients treated ~t year and will furnish 
the Houourable Member with the information in due course.. 
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RENTS BEOEIVED li'BOX LOlllQWOOD, BTO. 

838. "'Khan Bahadur W. 111. B1lII&!ltJly: (a) What has been the 
groM .income from rent, etc., from Longwood for tbepa-et two offi#ial 
years 7 

(b) What was the total outlay on Lonwwood including all improve-
ments, renewals and additions up to date , 

. (c) What has been the total outgoings for the last two years Reparately 
in the shape of maintenance, establishments, repai1'8, proportionate cost 
of the Public Works Department establishment and aU miscellalleous cOlt f 

The Honourable Sir Bhupendra Hath Mitra: (a) Rs. 30,911 in 
1923-24 and Rs. 18,335 in 1924-25. 

(b) &. 6,95,834. 

(c) Rs. 28,791 in 1923-24 and Rs. 23,169 in 1924-25. Details are not 
available separately for maintenance, 6!ltablishment charges, etc. 

FURNITURE FOR QUARTERS OCCUPIED BY MEMBERS OF THE E 8 A~ E 

ASSEMBLY AT DELHI AND SIMLA. 

839. *lthan Bahadur W .•. BUllaDa1ly : Are the Government aware 
that the Public Works Department expect Members living in the Longwood 
Range to squat on tlie ground while dining or to pay extra. rent for a 
,mall table to serve as a dining table , 

(b) What are the reaRons why the Government cannot supply reason-
able necessary furniture to Members when in Simla or Delhi for the 
Assembly Session T • 

(c) Are Government aware that if a. Member gets a guest he is re-
fused an extra bed even on hil'e and. he is obliged to go to the bazar for 
one f 

(.1) Who is responsible for the scale of furniture for IIUal'tcrs for 
l\Iembers at Delhi and 8imla , 

(e) Are Government aware that at Delhi two Members residing in one 
and the same cottage are expected to use the ssme dl'eRsing table and 
must share the wardrobe and chest of drawers meant originally for a 
family 7 

The Honourable Sir Bbupendra Hath Mitra: (a) The quarters in 
the Range at Longwood are intended for Members who live in strict ortho-
dox style, and for this reason only small tables arc provided in. the scale 
of furniture for these quarters. 

(b) Government are not aware that re880nable necessary furniture 
is not provided. If it iR Hhown that there iN a general desire on the part 
of Members that the Hcale of furniture should be increased, they are pre-
pared to eon!!ider t.he question; but an incrcll1Ie in the scale would pro-
b&bly mean an increase in rent. 

(c) A small stock of furniture is kept from which articles such as 
beds can, if available, be obtained on hire. 

(d) The Government of India. 

(e) The scale of furniture has been drawn up to meet the neechl of 
a single family. 



QUIlftIONS' AIm ANSWBU • 

• 
RECRUITlIIIENT TO THE IHPEBIAL SJlCBBTAMAT. 

840. "'Jtb&n Bahaclur W ... HUlla.nally: Will Government be pleased 
to lay on the table a statement showing the number of employees in all 
the Secretariats (i) in the clerical branch and (2) in the 1. H. S. belonging 
toeueh Provinae Y' , 

(b) What steps are being taken 00 see that as far as possible all Pro-
yinees are represented in all services in the Secretaria.ts , 

(e) In what newspapers in India are the Staff Selection Board '. 
e-.aminations advertised T 

(4) Are Local Governments consulted when filling up vacancies in 
the I. S. S. with a view to find out if those Governments CRn recom-
mend any men belonging to their provincial service who could be lent to 
the Government of I{ldia in the same way as' men of the I. C. S. nrc 
lent ~ 

(e) Is it. a fact that more recently all Secretariat appointments have 
hecome 8. preserve for men belonging to certain Provinces alone , , 
tf) If so are Government :prepared to consider a I!cheme by which 

Government patronage in this dIrection should be distributed to all Pro-
y·inees nlike f 

tV) Are Govbrnment aware that there is a considerable Jil!ftontent 
&mong Secretariat employees of the various Local GovernDleJltH flM also 
among members of the provincial services of the different Provinces T 

Mr. B. Tonldnson : (a) A copy of a statement compiled in 1920 is 
being forwarded to the Honourable Member. Government do not think 
any useful purpose would be served by collecting fresh information in the 
form suggested. 

(b) I would refer the Honourable Member to the reply given by the 
Honourable the Home Member to Mr. Jeelani's question No. 1221 of 23rd 
March last. 

(c) The last examination was advertised in the following ten news-
papers: 

The Indian Daily Mail; the Civil and Military Gazette; Thll 
Pwneer; the Leader; the Madras ~l ; the Times of India ,. 
the Bengalee ; the Statesman; the New India; and the 
Tribune. 

(d), (f) and (g). The replies are in the negative. 

(e) For obvious reasons Bengal. the·Un'ted Provinces, and the Punjab 
have a largilr representation than other provinces. 

MEMORIALS OF THE TRAINS CLERKS OF THE TRAFFIC DEPARTMENT OF THE 

SoUTH hmu.N RAILWAY. 

841. "'Mr. Amar :Math Dutt: (a) Is it a fact that some time ago 
the trains clerks of the Tmffic Department of tbe South Indian Railway 
submitted a memorial to the General Traffic Manager asking for 
a reduction of their working hours from 12 to R and the revision of their 
pay' 

(b) If 80, will the Government please inform. the House what action 
hall be.el!. taken i~ the matter f. 
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Mr: G. G. ~im : Government have no -information. 

F'J::NING OF STATION MASTERS BY THE DISTRICT TRAFFIC 8UPEltIMENDENT, 
MORADABAD. .. 

84:2. *Mr" Amar Nath Dutt : '(a) Is it n fact that the District TraMe 
Superintendent ()f the Oudh and Iwhilkhand Uailway (now East Indian 
Railway), Morudabad, fine<! all t he ~ t. t ion masterll between Moradabad and 
Saharunpur both incluHjYe, at the rat.e of Hs. 5 each (vUie bis letter 
No. 2051121544123-T., dated 31'd November 1924) oriaccount of the alleged 
offence that somebody played an Indian im;tJ'ument on the telephone at 
19 hours 'on 10th October 1924, although the real man at fault could not 
be traced r 

(b) If so, do the Government propose to take such steps as may be 
necessary to put a stop to such unfair punishment in future and undo 
the inju!:itice dOllC to all the station master!> 1 

~ A  OF MRs. BAlD, LADY TICKET CoLLECTOR OF SRAHJABANPUR 
STATION. 

843. ·l'tIr. Amar Nath Dutt: (a) Is it a fact that one night at 
about 21 hours in the month of May, 192t, Mr. n. Collett White, District 
Traffic Superintendent, Bareilly, called for the recorddof all the ticket 
collectors including a lady ticltet collector, Mr,,;. Ellice Raid, at Shabjahan-
pur station and inspected all of them except that of Mrs. Baid ,. 1& it a 
fact that ,Mrs. Baid's papcrs were not inspected then and there' If so, 
why' 

(b) Is it also a fact that within a fortnight from the date of 8uch 
occurrence Mrs. Baid wali discharged from service (vide District Traffic 
Superintendent's office letter dated 28th May 1924) on and from the 30th 
May, 1924, in !:ipite of the fact that she hud served for 14 years, for which 
she WR!:i granted a good certificate by thc prcvious District Traffic Superin-
tendent, Mr. Evans 1 

(r> If t he answers to (a) and (b) be in the affirmatin, will ... 
Government ~ pleased to : 

(1) state reasons for the dismissal of Mrs. Baid ; 

(2) institute a thorough inquiry into the matter and communi-
cate to the House the facts in connection therewith , 

Mr. <I. G. lim: I propos~ tf! reply to questions Nos. 842, 843, 846 
and 855 together. 

Government have no information and cannot undertake to inquh'c 
infO such matters. 

GRANT OF FREE PASSES OVER FOREIGN RAILWAYS TO THE MENIAL STAFF 0]1' 

THE OUDH AND ROHILKHAND. RAILWAY. 

844. *Mr. Amar :Math Dutt : Is it a fact that the menial 8tllif on the 
Oudh alld Uohilkhand Railway (n()w East Indian Raihv-ay), drawing pelow 
Us. 40 per month, are not entitled to free passes over foreign railways' 

:Mr. G.  G. lim: Yes, in accordance with the rules of the Indinn 
Railway Conference Association which apply to all R¥lways. 
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I 

WORXING OJ! PA88ENGIIR TRAINS BY INDIAN GUARD a ON THE OUDH AND Ro-
'iULKHAND RAILWAY, 

845. *lIr. Amar Nath Dutt : Is it a fact that even senior Indian 
guards are never allowed to work pnssenger trains except on branch 
lines of the Oudh and Rohilkhand Railway (now East Indian Hailway), 

ere ~ newly appointed European and Anglo-Indian guards are hcely 
utililled for such service? If so, will the Government please state reasons 
for snch distinction T 

Mr. G. G. 8im : Government have uo information. Inquiry is being' 
made and the Honourable Member will be informed of the result in dWl 
course, 

GRANT OF EXTENSIONS OF SERVICE TO CERTAIN STATION MASTERS ON THE 

OUDH AND ROHILKHAND RAILWAY. 

rR46. *Mr. Amar Hath Dutt : Is it a fact that Uai Sahib Raja Ham, 
the :o;tation master at Hardwar station on Oudh and Rohilkhand Railway 
(East ]lIdian Railway), has been granted a year's extension of his service; 
whereas the station masters at .J aunpore, Shahgunge, Akbarpore, Ajodh?a, 
Patranga, Alamnagar, etc., are deprived of the same privilege ?  . If so, 
will the Government please state the reasons for such differential treatment 
and do the Government propose to extend such privileges to those who have 
been deprived of it T 

ALLEGEJ;) ASSAULT BY MR. C. E. MATHEWS, DISTRICT ENGINEER, BENGAl. 
NAGPUR RAILWAY, ON THE AstlISTANT STATION MASTER OF THULIN. 

847. ·Mr. Amar Hath. Dutt: (a) Is it a' fact that on the. 15th 
November, 1924 in the morning Mr. C. E. Mathews, District Engineer, 
H. C. C. District No. II of the Bengal Nagpur Railway, went to Thulin 
station with 8 whip in his hand, fl revolver in his trouser pocket and a 
gun in his motor car and assaulted the assistant station 'master 
Mr. Mohcndra Nath Singh a Roy while on duty at the station, in the 
presence of the staff and the public' 

(b) Is it Ii fact that instead of holding an impartial inquiry prayed 
for by the Bengal Nagpur Railway Indian Labour Uuion, Khargpur, the 
said assistant station master has been transferred as a punishment, to a 
less important station-Garh--Jaipur, on the basis of an official report' of 
an inquiry instituted by the Assistant Traffic SUPcl'J.'ntendent. Adra, in the 
presence of another officer Mr, Tulloch, the Deputy Chief Engineer, whereas 
in the latter part of 1923 on the ~lll e railway the services of one 
Mr. Q. A. Rahman were terminated for a similar offence of having 
assaulted a European ticket collector , 

(c) If t~e answers to (a) and (b) be in the affirmative, will the 
Government please place before the Honse the full faets of the euse referred 
to above and inform the House what action has· been taken or is 
proposed to bc taken against Mr, Mathews , 

l'tIr. G.  G. 8im : Government have no information. If the facts nr.e 
as suggested in part (0) of the question the aggrieved party presumably 
has his remedy in a court of law. 

• ____ R •••• •• _____ ~ . ," ~ •••• ~. ~ 

t For anlll'er to this que8tiol1, II.. &I1IWer below question No. 843. 
L193LA B 
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ALLEGATIONS AGAINST MR. H. G. PRINCE WRIGHT, A TRAFFIC INSPECTOR I)T 
, THE DACCA DISTRICT, EASTERN BYGAL RAILWAY. 

848. -Mr. Amar Nath Dutt : (a) With reference to the Government 
reply to starred question No. 789 asked in the Assembly on the 9th Feb-
ruary 1925 will the Government be pleased to state whether they inquired 
into the matter referred to in the question ? 

(b) If the answer be in the affirmative, will the Government please 
inform the House as to the result of such inquiry T 

(c) If not, why not. ? .. 
Mr. G.  G. 8im : Mr. Naha informed the Disfrict Traffic Superin-

tendent in writing that he had no complaint and that the complaint 
purporting to have been Rent by him was neither written nor signed by 
him. 

ALLEGATIONS AGAINST MR. H. G. PRINCE WRIGHT, A TRAFFIO INSPECTOR IN 
TlIE DACCA DISTRICT, EASTERN BENGAL RAILWAY. 

a.9. -Mr. Amar Nath Dutt: (a) Wi1l. the Government he pleased to 
stat('l whether it is a fact that on the 8th or 9th February. 1925 Mr. H. G. 
Prince Wright, a Traffic Inspector in the Da.cca District of Eastern Bengal 
Railway, called at the house of Mr. G. C. Naha, a jute merchant of Ram-
amritagunge and threatened him that the supply of railway wagons fOI' 
his jute transhipment would be stopped in case he did not withdraw his 
complaint referred to in the starred question No. 789 (b) as)ced in the 
Assembly on 9th February, 1925 , 

(b) Is it also a fact that the said jute merchant Mr. G. C. Naha, being 
afraid, signed a letter of withdrawal of such complaint as drafted and de-
manded by Mr. Prince Wright and subsequently on the same date sent a 
telegram to the District Traffic Superintendent, Dacca, protesting against 
the threatening attitude and action of Mr. Prince Wright and refusing to 
withdraw the .complaint , 
(c) If the answers be in the affirmative, will the Government ple88e 

state what action has been tal-en or is proposed to be taken in the matter T 

Ilr. G. G. Sim : The Honourable Member is referred to the answer 
to his previous question. The Government have no knowl'edge of the 
alleged facts but if they are as stated they do not see how the statements 
of· the 'alleged complainant could be relied on. 

ALLEGATIONS AGAINST MR. H. G. PRINCE WRIHHT, TRAFFIO INSPECTOR IN 
THE DACCA DISTRICT, EASTERN BOGAL. RAILWAY. 

850. -Mr. mar Nath Dutt: (a) Is it a fact that on the 31st May, 
1925, Mr. H. G. Prince Wright, Traffic Inspector of the Eastern Bengal 
Railway, while travelling in hifl special carriage attached to the 219 ITp 
Train, got down at Singhjani station at about 3-15 P.M. (Standard Time) 
and entered into the Parcel Office and the Booking Office ? If so, wi:! 
the Government be pleased to inquire into the reasons for hill d,oinl~ 
so , 

(b) Was there any interfer'cnce with the work of .the booking clerk by 
Mr. Wright, when the booking clerk was iHSuing tickets ,to pas-"engers Y 
Was there ~y complaint by passengers of not having received tickets 
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"although money was paid' If so, who took the money from the passengeri\ 
and why was no ticket issued to  them 1 -

(c) Is it also a fact that Mr. Wright got into. the same train (219 Up) 
and the aggrieved passengers at the same time brought this to the notice of 
the Government Railway police constables "'ho were on duty T 

(d) If the answers to (a), (b) and (c) be in the &ftirmative, will the 
Government be pleased to make a thorough inquiry into the CIlRe and inform 
t.he House as to the result thereof , 

Mr. G.  G. lim: Whoever is responsible for these statements should 
make them to the Agent. 

PROVISION OF SUITABLE OFFICE BUILDINGS FOR GOODS CLERKS AT CERTAIN 

STATIONS ON EASTERN BENGAL RAILWAY. 

851. -Mr. Amar Nath Dutt : With reference to the Government reply 
to starred question No. 795 asked in the Assembly on 9th February, 1925, 
will thf' Government be pleased to inform the House of the result of the com-
munications with the Agent, Eutitern Bengal Railway, on the subject Y 

Mr. G.  G. lim :. A copy of the question and answer referred to by 
the Honourable Member was sent to the Agent, Eastern Bengal Railway, 
Emd Government have no information regarding the action taken in thc 
matter. 

ApPOINTMENT OF INDIANS TO THE HIGHER GRADES OF STATION MASTERS AND 

ASSISTANT STATION MASTERS ON THE EASTERN BENGAL RAILWAY. 

852. *Mr. bar Nath Dutt : With reference to the GI)Vernmlmt I'e ply 
to starred question No. 797 asked in the Assembly on 9th 14'ebruary 1925 
will t.he Government be pleased to inform the House as to the result of the 
promised inquiry T 

Mr. G.  G. lim: The result of the inquiry was communicated to the 
Honourable Member in May last. As apparently, the letter cont.aining 
the information did not reach him, I may state for his information that 
in addition to Khulna and Serajgang station!', Ishurdi and l\Iymcnsingh 
are now in charge of Indian station masters. 

GRANT OF EXTRA REMUNERATION FOR SUNDAY WORK TO INDIAN DRIVERS 

ON THE EASTERN BENGAL RAILWAY. 

853. *Mr. Amar Nath Dutt : Wit.h reference tq the Goverllment reply 
to starred question No. 857 asked in the Assembly on t.he 16th February, 
!l~  will the Government be pleased to state what decision bas been arrived 
at In th.e m t~er of granting the same privileges in respect of extra pay to 
the IndIan dr,~ers fo,r working on Sunday, as are I'njoyed by thl' European 
, and }.nglo:lndlan drtvcrs on the Indian Railways and specially the Eastern 
Bengal Rallway , 

Mr. O. O .. Iim : The attention of the Honourable Member is invited 
to the re ~ly glVen to Mr. Kumar Sankar Ray's question No 829 on the 
same su Ject. . 
L198LA B2 
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bPLY OJ' FILTD.ED WATER TO THE RAILWAY EMPLODBS AT PAKBBY OB 

TIlE EASTERN BENGAL RAILWAY.' 

BM. -Mr. Amar N.th ~tt : (a) With reference to Government reply 
to starred question No. 869 asked in the Assembly on the 16th February, 
1925 will the Government please state whether they have received the 
remarks of the Agent, Eastern Bengal Railway , ' 

(b) If so, will the ~o ernment' please communicate the saIDe to the 
House' 

Mr. G. G. 8im: The result of the inquiry was communicated t() the 
Honourable Member in the Railway Board's letter No. 961-T. of 19th 
May 1925, addressed to Burdwan, and a copy is now being sent to him. 

GRANT OF EXTENSIONS OF SERVICE TO MR. SIMPSON, SUPERINTENDENT 01' 

THE OFFICE 011' THE TRAP'II'IC MANAGER, EASTERN BENGAL RAILWAY. 

t855. *Mr. Amar N.th Dutt: (a) Will the Govel'nment be pleased 
to ~ te whether it is a fact that one Mr. Simpson, the Superintendent of 
the Eastern Bengal Railway Traffic .n ~er 's Office at Calcutta, was once 
granted extension of his service in the yellr 1924 in spite of his age being 
over 55 and has been again granted a further extelUlion this year, whereas 
Mr. P. C. Banerji, the Superintendent of the Eastern Bengal Hailway 
Chief Engineer's Office at Calcutta, was not granted a !limilar extension 
even for a year although he applied for t he same six months before the due 
time of his retirement on attaining t ~ ago 55 T 

(b) If the answer to (a) be-in the affirmative, will the Government 
please state the reasons for this differential treatment and grant the exten-
sion to Mr. P. C. Banerji, as has been done in the case'of Mr. Simpson 7 

CASE 01' MR. ASHUTOSH CHAKRAVARTY, LATE A GUARD Oll'THE EASTERN 

BENGAL RAILWAY. 

866. -Mr. Amar N.th Dutt': (1) Will the Government be plcased to 
.tate : 

(a) 

(b) 

If it illl a fact that on!' Mr. Ashutosh Chakravarty, a guard of 
the Eastern Bengal RaHway, was discharged from his ser-
vice on the 3rd February, ] 923, on account of negligence of 
duty as allcged by the railway authority, and WIl" subse-
quently prosecuted and sent up to the court of law seven 
months from the date of hi!l discharge, for trial in connec-
tion with the collision betwcen 323 Up and 326 Down Goods 
Trains at Rnghurampur station on 21st December 1922 , 

If it is a fact that in his judgment, dated :nst August, 1923, 
the Sub-Divisional Offieer of Nator Court. wherein the said 
guard Mr. AshutoRh Chakra.varty and others were tried, 
acquitted-Mr. Chll1<ravarty saying" 1 therefore find gual'.l -
Ashutosh Chakrllvarty and point!lman I.alif not guilty and 
acquit them under section 258 of the Criminal Proc!'oure 
Code "  , 

---........ -_ ... _ .. -.. -_. ------
t For aDlWer to tw. question, lIee answer below "luestion No. 843. 
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(c) Is it a fact that employees on any railway when proved in a 
c~rt of law, not guilty and accordingly acquitted, ~t their 
previous employment andHhe salaries, allowances, etc., 
during the period of their suspension or discharge including 
the aetual cost of expeD.>1es incurred in connection with the 
legal suit f 

(2) If the answers to (a), (b) and (c) be in the affirmative, will the 
Government be pleased to state the reasons for refusing the 
payment of Mr. Chakravarty's salaries and mileage for the 
period (3rd February, 1923 to 25th April, 1924) of his dis-
charge and alt:;O the cost of t:;uit amounting to Rs. 5,040 for 
which the said guard already claimed and do the Govern-
tnent propose to pass orders for the immediate payment of 
the total sum claimed by him? 

Mr. O.  O. Sim: Government will make inquiries and furnish the 
Honourable Member with the information in due course. 

PROCEDURE RELATING TO THE CALLING FOR TENDERS BY THE INDIAN STORBS 

DEPAkTMENT. 

857. *Pandit Nila;kantha Das: (1) What i!'l the procedure for calling 
for tenders by the Indian Stores Department 1 

(2) Is it a fact that most of the tenders are not called for in a publio 
manner, only select firms being invited to send their quotations , 

(3) If so, will the Government be pleased to state the reasons for such 
procedure' 

The Honour&ble Sir Bhupendra Hath Mitra: (1) and (2). The atten-
tion of the Honourable Member is invited to the reply given by the 
Honourable Mr. A. C. Chatterjee to question No. 2310 on the 22nd Sep-
tember 1924. 

(3) Does not arise. 

STRENGTH OF THE Cr.ERICAI. ESTABLISHMENT OF THE· OI'FIOE OP THB CIDBJ' 

CONTROLLER OF STORES. 

858 .• Pandit Nil&k&ntha Das: (1) What is tM present strength ol 
the clerical establishment at the headquarters of the Office of the Chief 
Controller of Stores, Indian Stores Department , 

. (2) How many of these appointments are held by men belonging to 
the Punjab, including Delhi, and the various other provinces of India' 

(3) Are there any men from Bihar and Orissa. in the Department' 

(4) If not, will the Government take st.eps, so thll:t the ep ~ent 
may not he practically the monopoly of a partIcular provlDce or proVInces , 

The Honour&ble Sir Bhupendra Nath Mitra: (1) The present 
strength of the clerical establishment of the office of the Chief Controller 
of Stores, Indian Stor6i1 Department, is 108. 

(2) A statement giving the information required is laid on tho 
table. 

(3) Yes, two. 
(4) Does not arise. 
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The clerical appointments in the office of the Chief Controller of 
Stores 're held by the residentR of the various provinces .s below : 

"". 
statement. 

.(1) The Punjab (including Delhi) 60 
\(2) The United Provinces of Agra and Oudh 14 
1(3) Madras 11 

(4) Bengal 9 

(5) Bombay 3 

(6) Bihar and Orissa 2 

(7) North-West Frontier Province 1 

(8) Indian States 6 

(9) Nepal 1 

(10) Non-Asiatic 1 

Total .. 108 

PAY OF EUROPEAN AND INDIAN GUARDS ON THE BENGAL NAGPUR RAILWAY. 

859 ·Pa.ndit NUakantha Daa : (1) What is the strength of t ~ gUllrd 
establishment on the Bengal Nagpur Railway! 

(2) How many of them are Indians or hew many are Europeans or 
Anglo-Indians" , 

(3) 1M it a fact that Indian guards are paid less than Anglo-Indians 
doing the same or quite similar service T 

(4) Is there any secret or open circular in the Bengal Nagpur Rail-
way prescribing more payment to Anglo-Indians than to Indians for the 
same or similar service T 

Mr. O.  O. Bim: (1), (2), (3) and (4). Government have no informa-
tion. • 

EMPLOYMENT OF ORJYAS ON THE BENGAL NAGPUB RAILWAY •. 

860. *Pa.ndit NUakantha Du: (1) How many stations excluding 
mere fiag stations with a single line are there on the Bengal Nagpur Rail-
way in the Oriya speaking tract , 

(2) What is their proportion to the total number of such stations 
on the Bengal Nagpur Railway· T 

(3) How many Oriya speaking gentlemen have been put in charge of 
such stations on the Bengal Nagpur il ~ , 

( 4) How many Oriya speaking gentlemen are holding appoint-
men~s carrying more than lUI. 100 on the Benga' Nagpur Railway' 

(5) What if! the total strength of' Indians holding such appointment, 
on the Bengal Nagpur ~il y , 

Mr. O. O. Bim : Government have no information. 
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Mr. B. Daa : Will Government collect the infol'mation from the rail-
waY' authorities Y 

Mr. O. O. 8im: Government do not propose to collect the informa-
tion as they do not know of what value it would be. 

I 
EXCESS LUGGAGE CHARGES REALISED FROM THIRD CLASR PASSENGERS TRAVEL· 

ING BETWEEN HOWRAH AND PURl LAST YEAR. 

861. ·P&lldit Nila.ka.ntha Daa: (1) Is it a fact that travelling 
ticket inspectors hre required to show more income to the company than 
what they are paid , . 

(2) Is there any arrangement at Howrah and other big stations to 
weigh and examine the luggage of third class passengers before they get 
into the train , 

.(3) What WIUl the exees;; luggage charges realised from third class 
passengers travelling between Howrah and Puri last year and what was 
their proportion to the penalties realised on the same account from the same 
class of passengers , 

Mr. G. G. lim: (1) No. 
(2) Yes. 
(3) Government have no information. 

PAUCITY OF MUSLIMS IN THE EDUCATION DEPARTMENT OF AJlrIBB-
MERWARA. 

862. *lIaulvi Muhammad Yakub: (a) Is it a fact that 
the Provincial Muslim League of Rajputana Ajmer passed a Resolution 
at a meeting of the League in August, 1925, with regard to the paucity 
of Muslims in the Education Department of Ajmer-Merwara , 

(b) Is it a fact that, a copy of the above Resolution was sent to the 
Agent to the Governor General, Rajputa1l8, and to the Government of 
India'· . 

(c) If so, will Government kindly say what action, if any, has been 
taken 01'. it , 

.Mr. J. W. Bhore: (a) The Honourable Member apparently refers to 
a representation made by the Rajputana Provincial Muslim League on 
the 31st July, 1925. 

(b) The Government of India received a copy of the representation 
and they understand that another was sent to the local Administra-
tion. 

(c) The representation is under consideration. 

PAUCITY OF MUSLIMS IN THE EDUOATION DEPARTMENt' OF AmER-MERWARA. 

863. *Maulvi Muhammad Yakub: (a) Is it a fact that 
out of a total of 188 appointments in Ajmer-Merw8.ra comprising inspec-
tion officers, Professors in the Government College, Ajmer, Government 
High School, Normal Training, Secondary and Primary Schools for boy. 
and girls (excluding Moinia Islamia IIigh School) 168 appointments han 
been held by Hindus, 17 by l\ruslims and three by Christians' 



1164 {l4m SEP. 19215· 

(b) 111 it a fact that there is not a single Mu'hammadan in the inspect-
ing staff in Ajmer-Merwara Y 

(c) Is it a fact that since the creation of the Educational Department 
in Ajmer-Merwara there has neverl been any Muhammadan officer in the 
inspecting staff Y 

(d) Is it a fact that this paueity of Muhammad8lUl in the Education 
Department is due to the apathy of the inspecting staff T 

(e) If so, do Government propose to take steps to in~re se the number 
of Muslims in the Department' 

:Mr. J. W. Bhore: (a) Excluding the staB' of the Moinia Islamia 
High School, Ajmer, the total number of educational appointments of 
all classes in. Ajmer-Merwara ,is 229. Out of these appointments ~o  

are held by Hindu!!, 23 by Muhammadans and 3 by Christians. 

(b) Yes. " 

(c) Yes. 

(d) Rnd (e). I regret I do not follow the Honourable Member's qUeH-
tion hut have no doubt that the claims of suitable Muslim!i will receive 
consideration at the hands of the local Administration. 

POSI'I10N OF MU8LnIS IN AJ.MER-lb:RWARA. 

864. *Maulvi Mubammad Yakub: (a) Is it u faet that 
deput!ltions of the Rajputana Provincial MU91im League, Educational Con-
fereuce and other influential persons 'waited upon  the Agent to the 
Governor General and other high Government Heads ad' Departments many 
times' 

(b) Is it a fact that these deputations pointed out the "pathetic 
attitude of Government towards Muslims T 

(c) If so, will Government kindly' say what, if any, action has been 
taken to redress the grievances , 

Mr. J. W. Bhore: (a) The reply is in the affirmative. 

(b) The deputations brought forward the position of Muslims in 
Ajmer-Merwara. \ 

(c) A committee of the Provincial Muslim JJeague has been appointed 
to inquire into certain matters and to report on them to the local adminiR-
tration. 

ASSliTA.NT SUPERINTENDEN1' all' EDUOA.TION, A.rKER-MBRWA.lU.. 

865. *Maulvi Muhammad Yakub: (a) Is it 8 fact tlta' 
A deputation of the Rajputana Provincial Muslim League and other 
Muslim gentry waited upon Sir R. E. HOlland, the then Agent to the 
Governor General in February, 1925, in connection with the newly created 
appointment of Assistant Superintendent of Education T 

(b) Is it a fact that the Agent to the Governor General gave a RYffiPS-
thetic hearing to the deputation and promised that a local man would be 
appointed to the pOit , 

(c) Ia it a fact that the person appointed to this post is not a loeal 
man T 
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(d) Is it a fact that the perSOll appointed is a resident of the Almora 
district of the United Provinces and does not possess allY secondary and 
primary teaching experience and is not trained Y 

(e) Will G<wernment kindly state-the reasons .for this appointment T 
Mr. J. W. Bhore: (a) and (b). The information asked for is not 

available. 

(c) and (d). The official appointed, on probation, as Assistant 
Superintendent of Education, Ajmer-Merwara, though a native of 
Almorah, has been in residence in Ajmer-Merwara since JulY' l!.l14. ~ 

is technically not trained but he possesses 15 years' tcaching experienee 
in college and school classes. 

(e) No information is available regarding the reasons for this ap-
pointment, but it was presumably made in the public interest . . 
ALLOTMENT OF QUARTERS AT SlML4 AND DEI,HI TO MEMBERS OF 1'HE CF:NTRAL 

. LEGISl.ATURE. 

(a) Will the Gov· 
ernmcnt.be pleased to 
explain the criterion 
. or the canon, by which 
the allotment of the 
cottages and q.uarters 
for the residence of 
the l\lembers of the 
Central Legislature 
takes place both at 
Silhla and at Delhi' 
(II) Is it that the 

Mcmbcr whose appli. 
cation is receivfJd 
first gets the prece-
. dence ? or 

J :Mr, s. a .Gbose : (c) Is it throng" , 
. Lala DuUl Ohand : • the ballot ? or 

866. *Kban Bahadur Sarfaru Hussain Khan: I (d) Is it at the 
l "'Mr. S, A. K. Jeelani : i ~ eet Wi.ll of the officer 
*Mr. Ismail Khan : I m charge of the said 

accommodation T 

, 

( e ) If ( d ) is the 
case, why is this 
autocratic principle 
in force f 
(I) Do the Govern-

ment propose to hold 
the allotment in 
future by ballot ac-
cording to the appli-
cations for the grant 
of such quartel'll, 
bungalows,' houses, 
rooms, etc., for the 
Members of the 
'Central Legislature t 

• 
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Mr. L. Gra.ham : I would refer the Honourable Member::! to the reply 
given by me on the 7th instant to an identical question, ,No. 702, by Hain .. 
Ujagar Singh Bedi. 

TuNSFEB OF THE POST OFFICE'"AT HA..\lPANAKIUTTA ~ MANGALORE 

'1'0 KODIALBOU,. 

867. * Mr. ltIahmood Schamnad Sahib Bahadur: (a) Will the Gov-
ernment be pleased to state why the post office at Ilampanakkatta in 
Mangalore was transferred to Kodialboil T 

(b) Are the Goycrnmcnt aware that Hampallakkatta is the centre of 
Mangalore town and much more important than Kodialboil, being the 
converging point of seven roads and all;;o being in the vicinty of t ~ 

railway station, the Government College, the Market, Bar Offices au(l 
also three or four clubs T 

(c) Is it a fact that this transfer to near the Bishop's house at 
K9wdboil, was made to oblil!c the HOnlHn Catholic Bishop there Y 

'. (d) Do the Government propose to retransfer the t->ame to Hampan-
illatta 7 !" 

(e) If not, are thc Government prepared to open ,a separate post office 
at Hmnpannkkatta' 

1rIr. G. P. Roy: (a) In order to improve the delivery arrangements 
in Mangalore, some of the delivery· work was decentralised from the hend 
061<>e Dnd an additional deli'lery' office opened at Kodialboil, a con-
venient centre, on the 1st January, 1920. 'l'he llampanakkatta no-, 
delivery office could not be made a delivery office as it was too near T,be 
Mangalore head office and, as it was only 2! furlong'S from the new 
office, it was closed when the latter was opened. Moreover, the building 
occupied by the Hampanakkatta post office, which was situated in an 
insanitary locality, was too small for a delivery office Ilnd no other suit-
able building was i~ le ther,e. 

(b) I am not prepared to eXpre!;H un opinion as to the relative im-
portance o~ Hampanakkatta and Kodialboil. 'fhe latter contains the 
District Judge'R houRe, St. AloysiuH College, the Distriet Court, the 
Sub-Court, the Munsi6"s Court, the Canal's High School, the Kodialbllil 
Press and some large firms. 

(c) and (d). No. 

(e) The question of opening 8 no-delivery town s ~ffice at Hampan-I 

akkntta will be inquired into. '. 

:Mr. :Mahmood SchaJDDad Sahib Bahadur : If a suitllble building is 
av.ailable at Hampanakkatta are Jlovernment prepared to open a sepa-
rate post office there ? 

Mr. G. P. Roy : The matter will he duly considered. 

CONSTRUOTION OF A PERMANENT STATION BUH,DING AT T A~A  ON THE 
SOUTH INDIAN RAILWAY . . 

868. *Mr. Mahmood Schamnad Sahib Ba.hadur: (a)'With reference 
to the reply to my starred question No. 654 put in the IJegislative 
Assembly on 8th March 1924, will the Government be pleased to state 
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when It is proposed t'o replace the temporary structure of the Trikannlld 
railway station in the South Indian Ruilway, with a permanent standard 
type station building.with waiting shed, platform, etc. ? 

(b) Is it a fact that th is experimental station was opened in a tem-
porary shed as early as 20th April 1908, and every year till now the Com-
pany waH getting a very large net income as seen from the reply, 1 (a & b), 
tOI the question referred to above Y If so, are the Government prepared 
to see that this long pending construction is taken in hand immediately , 

CONSTRUCTJON OF A PERMANElIIT STATION BUILDING AT TRIKANNAD ON THE 

SOUTH INDIAN RAILWAY. 

869. *Mr. Mahmood Schamnad Sahib Bahadur: (a) Will the Go\"-
ernment be pleased to state whether the opening of a station at 517.16 in 
Udnia, ubout 3 miles to the north of the Trikannad station has been deeided 
upon Y 

(b) Are the Government aware that the present site of the temporary 
strueture of ' the 'rrikannad station is very inconvenient to the travelling 
public as detailed in my starred question No. 654 put on the 8th March 
1924, is in a big curve close to the railway bridge over the Bekal river and 
itS also not sufficientl;y far from the permanent PalIikere railway statiOll\ 
to the south , 

(c) Do the Government propose to (·onsider the advisability of giving 
up the idea of opening the new station at Udnia and instead of that, of 
shifting the site of the 'rrikannad station about a mile towards the north 
some",here in mile 51!'), while constructing a permanent standard type 
building for the Trikannad station, as promised in the answer to my ques-
tion referred to above ? 

Mr. G.  G. Sim :  I propose to answer this and the preceding question 
together. 

G:wernmcllt have 110 informatioll (;n the point.s rllised in these 
questions beyond that which was supplied to the Honourable Member 
wit.h Railway Depart.ment t~tter No. 1227-W. of 15th March 1924. 
'l'hcJ would :suggest that the matter be brought to die notice of the Agent, 
South Indian Railway Company, through the Local Advisory Com-
mittee. • 

Mr. ~ood Schamnad Sahib Bahadur : Are Government going 
to ~( t furthcr information in the matter and supply it to the House '1 

Mr. G.  G. Sim : No, Sir. 

ROAD TO THE BIG MOSQUES AND 'fHE ISLAMIA TILE FACTORY AcROSS l'HE 

KARARAGOD RAILWAY STATION PREMISES. 

870. *Mr. Mahmood Schamnad Sahib Ba.hadur: (a) With reference 
to t~e ~o ernment repl,y (b) to my starred question No. 948, put in the 
LegIslatIve Assembly 1D March 1924, regarding the road to the big 
mos ~es and. the Isla.mia Tile Factory across the Kasaragod railway station 
premIses, will the Government he pleased to state whether it is not a 
fact that half of the town of Kasaragod is on the eastern side of the 
Railw.ay ~ ile the ... other half of the" t.own with the big mosque, the 
IslaDu8 Tlle Factory, the Saw and Oil Mills & Co. is on the western side 



11M tl!:OIBLATI\tE ASSEMBLY. 

of the railway line and that therefore the road 'running parallel to thl§ 
U.ailway on the east and also across it to the mosque is not at all con-
venient to those on the "iestern t;ide of the Railway' to go to the mosque, 
factory, etc. , 

(b) Do the Government propose to see that a road similar to the one 
allowed to be constructed (through the premises), to the mills (aB' i. 
admitted in the reply (c) to my question referred to above), is also 
allowed to the mosque and Tile factory to be constructed under similar 
~onditions and even in continuation of the same f 

Mr. G.  G. Bim: (a) and (b). As already intimated to th(> Honour-
able Member in reply to his previous question, Government do not propose 
to take any action. The policy of the Government is to leave to the dis-
cretion of Railway Administrations Much matters as the provision of over-
bridges or level crossings whel'c the road tritflic requires them, and the 
!:!uestion, therefore, is one which could suitably be referred to the Agent 
of the Railway concerned t ro ~  the 1.oc111 Advisory Committee. 

Mr. Mahmood Schamnad Sahib Bahadur : Are o er~ment aware 
tllat the parties concerned are going to file a suit against Government 
for closing the road to the big lUOSljlle there Y 

111'. G. G. lim: No, Sir. 

RETURN OF INDIAN PILGRIMS FROM THE HEDJAZ. 

871. *Mr. Mahmood Scha.mnad Sahib Bahadur: (a) Will the Gov-
ernment be pleased to say whether all the Indian pilgrims to the Hedju 
this year have returned safe , 

(b) Is it It fact that some of the Indian pilgrims were looted aud 
stabbed on their way back from Medina T 

(c) Is it a fact that a distinction is made at the port of embarkation 
between Indian and non-Indian pilgrims and the latter are compelled to 
purchase return tickets while the former had only to deposit the amount 
for return passage, thus entailing great loss on the non-Indian pilgrims 
who died in the Hedjaz or somehow failed to return , 

Mr. I. W. Bhore: (a,) Government understand that the pilgrimage 
was generally accomplished in safety. Complete detailed information 
as to numbers is not yet available. Up to the 24th August last 1,840 
pilgrims, including 12 infants, had returned to India from the Hedjaz. 
It is not known how many of these were Indians. 

(b) Government have noticed one such report in the papers, but 
haye received no confirmation. 

(c) No such distinction is made under the provisions of the Indian 
Merchant Shipping Act. 

BOMBARDMENT OF MEDINA. 

872. *Mr. Mahmood Schamnad Sahib B&ha.dur: Have the Govern-
ment got any information about the rumoured bombardment of Medina 
and consequent damage to Rouzatun Nabi or the Mausoleum over the tomb 
of the Holy Prophet , 

, Mr. B. TonkiDlOll: I would Tefer the HonQurable Member to 
tM answer given by Sir Denys Bray on the 31st August last to a 



QUlCSTIONS AND ANSWl!lBS. 1169 

similar question by Khan Bahadur Sarfaraz Hussain Khan. Govern-
ment have still no confirmation of the rum our. 

COLONISATION OF THE ANDAMANS BY MOPLAHS. 

873. ·Mr. \tahmood 8chamnad 8ahib Ba.hadur: ((1,) Are the Gov-
ernment aware that the Goyerument'R colonization scheme of the 
Andamans by the Moplahs is condemned and resented by the Muham-
madans' 

(b) Are the Government aware of the Resolution passed at a present 
meeting of the Maoras Legislative Council recommending the immediat& 
suspension of the scheme of coiDnising, the Andnmllns by the Moplahs and 
all propaganda in support of that scheme and also the appointment of a 
committee of non-official members to go to the Andamans and to inquire 
and report into the conditions there ? . 

(c) Are the Government prepared to consider the advisability of 
cancelling the whole scheme of colonising the Andamans 1 

Mr. H. ToBkin80n :  I have nothing to add' to what was said in thil!l 
House on the :318t August in reply to questions by Mr. Sadiq Hasan and 
other Honourable Members. 

Mr. Ma.hmood Schaulnad Sahib Bah&dur: To a supplementary 
qlleRtion put by me the other day the Honourable the Home Member 
8aid that prisoners sentenceo for short periods were not, to his know-
ledge, t.ransported to the Andamans. Have the Government mad!! 
further inquirieA and come to know whether short term prisoners r~ 

ulAO Rent to 1he Anoamans ? 

Mr. H. Tonkinson : So far as I am aware, no. 

Mr. Mahmood Schainnad Sahib Bahadur: 18 it 110t irregular for 
short term prisoners to be sent to the Andamans 'I 

Mr. H. Tonkinson: 1 imagine that no short term prisoners have 
been sent. 

Mr. A. Ranga.swa.mi Iyengar: May I know, Sir, whether the Re'solu-
tion ~ssed by the :MadraR Legi!ollative Council has been communicated 
to the O l~rnment of India, or whether the Government of India have 
put themselves in· correspondence with t.he Madras (l-overnmetlt. with 
reference to this important matter? 

Mr. H. Tonkin80'it: I am afraid I must ask for notice of t ~ 
questiQn. 

ApPLICATIONS FOR "DOUBLE REFUNDS" RECEIVED BY THE INCOME-TAX 

OFFICER, SURAT. 

874. *Mr. Jamnadas M. Mehta: (aJWill Government be pleased to 
state whether during the year 1924-25 a number of applications were 
received by the Income-tax Officer Surat. (Bombay Prel;idency), claim-
ing what is known as " double refl~nd " for the years 1921-22 and 1922-
23 Y . 

(b) What was the number of such applicat'ions and what was the 
total amount claimed as " double refund" , 

(c) How mMy of the said applications were admitted and what ,.8 the amount refunded' , 
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MEANING OF THE PHRASB "DOUBLE REFUND" OF lNCOME-Tl)X. 

875. *Mr. Jamnadas M. Mehta: (a) Will Government be pleased 
to explain what exactly is meant by the phrase " double refund " of in-
come-tax T • 

(b) How many applications for the double refund arc now pend-
mg and what is file total sum involved therein? . 

(c) Was the Central Board of Revenue consulted before the douule 
refund was granted' Have Government taken any legal opinion as to 
whether double refund is legal , 
• (d) Have Government made calculations as to thc total sum of 
money that will have to be. refunded all over India if similar applica-· 
tions were received from places other than flurat 7 

(e) Will Government be pleased to state what steps ·they propos" 
to take to recover the amount of public revenues lost by the payment 
of " double refund" if the admission. of the application  for the sai,l 
refund was considered illegal , 

The Honourable Sir Balil Blackett: I will answer questions No~. 

874 and 875 together. The Government are not in possession of the 
detailed information asked for in these questions. The matter is how-
ever capable of a fairly simple general explanation-.- Owing to t ~ 

passing of the new Income-tax Act in 1922, the income of the year 1921-:.l2 
waR the basis of aSRessment in two sllceessive years, once under the old 
Act and once under the new Act. and refunds under section 48 were 
claimable in respect of each assessment. This is what is referred to 8S 
" double refund ", and the nomenclature has  evidently led to some mlH-
apprehension. 

ENCOURAGEMENT OF INDIAN ARTS· AND CRAFTS. 

876. *Mr. N. M. Joshi: (a) Will Government be pleased to state 
whether their attention has been drawn to the article on the threatened 
futurp. of Indian Art published in the Bombay C"roniclt! or 25th August 
1925 ? 

(b) Have they received a folcheme for the enco r ~ement of Indian 
arts and craftR formulated by the Prize of Delhi Committe~. If thtfy have, 
1.10 they propose to consider it favourably before giving final sanction to 
any other similar scheme for the encouragement of the arts and crafts' 

The Honourable Sir Bhupendra Nath Mitra': (a) Yes. 

(b) No copy of the Hehemc haH been officially received by Govt;rnment. 

Mr. N. M. Joshi: Have they received a copy unofficially f 

i' The Honourable Sir Bhupendr& Nath Mitra : T ~y have seen copies 
of the (~ emc in the papers. 

Mr. N. M. Joshi: Will they take that as an official communication' 

The Honourable Sir Bhupendra Nath Mitra: They cannot. 

SCHEME OF THE GOVERNMENT OF BOMBAY FOR THE ENCOURAGEMENT OF 

• INDIAN ARTS AND CRAFTS. 

877. ·Mr. N. M. Joshi: Did the Government of India receive in 1922 
a scheme for the encouragement of Indian arts and craftR from the Gov-
ervment of Bombay' If they did, will they place it, for information, 
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on the table of the Assembly' Will they give th8' ,reasons why the 
scheme was not considered along with that submitted by Sir Edwin 
Lutyens 7 
. The Honourable Sir Bhupendra Bath Mitra :  I am not aware whe-
ther any scheme waR received in 192,2 from the Government of Bombay, 
though there waH some (!orreSpondenc.·e with IJocal Governments in 1921 
aud 1922 on the Hubj('et of improving Indian arts and crafts. 

Mr. N. M. Joshi: Will they publish that correspondence' 

The Honourable Sir Bhupendra Bath Mitra: No, Sir. 

Mr. N .•. Joshi: Why not' Will Government explain why the 
correspondence cannot he publiRhed' Is it. against the interests of the 
public' 

The' Honourable Sir Bhfipendra Nath Mitra: Yes, Sir. 

Dr. E. G. Lohokare :  " Public " meaning the Government or the 
people? 

MURAL DECORATIONS FOR THE NEW CAPITAL. 

878. -Mr. N .•. loshi : Will the Government inform the Members in 
regard to the terms of the' contract' of the architects of the New Capital 
with the Government, how far are they legally entit.led to claim a voice in 
the decorations of the New Capital, and the period of their engagement' 
How far hav(' Govcrnment committed themselves in regard to the mural 
and similar decorations for t.he New Capital , 

The Honourable Sir Bhupendra Nath Mitra: Under the terms of 
their agreement t.hE' architects act as general architectural advisers to the 
GoveMlmlmt of India in all architectural matters connected with the new 
Imperial Cit.y of Delhi, and t.~ey are to be employed as 10D'g as their 
services are required. 

Government have not: committp.d themselvcs in any way in re«ard to 
the mural and simila,r decorlltionl:! for the New Capital. . 

Mr. B. Da.s : Will Government take up the question of getting the 
Bombay School of Mnm1 Pai\lting to decorate t.he Viceregal Lodge at 
Delhi? 

The Honourable Sir Bhupendra. Nath Mitra: If there is any money 
available for thl' purpose, the matt!'r will he con§idered in due course. 
My friend Mr .• ToHhi who hus put'a number of questioDH on the agenda 
paper in connection with a Central School, was present at a meeting 
of tlw Advisory Commi1t:l!p attadled to my Department in March last. 
Hc Raw all tlw papm's whieh were available and the Committee unani. 
mOllsly ~ l, e the Ildvice thRt Goyernment should not incur any expenditure 
in this conllPetion at pn'sPllt. 

Mr. N. M. Joshi: Am I to understand, Sir, that the pro~eedin s 
of t !~ Advisory Committpc are Jlublic, and if they are so, will the 
Honourable Memher puhlish e cr~ t in  ? 

The Honourable Sir Bhupendra Hath Mitra : J have simply given 
certain information which was being calleQ for in connection with tl10le 
proceedings. 
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. Mr. N. M. JosIU : May I ask for your ruling, Sir, whether it is f&ir 
for any HonourEible Member to mak.c statements here in regard to t.he 
proceedings of a particular Committee which are not available to the 
public 1  1 want your ruling, Sir, on this point. 

Mr. President: The Chair has got nothing to do with it. 

Mr. B. Das : May I remind the Honourable Ml!mber that the Stand-
ing Finallce Committee sanctioned so many lakhs for the inside decoration 
of the Viceregal Palace at Delhi, and ask whether they will take advantage 
of the services of the .Bombay School of Mural Painting in decorating the 
Palace at Delhi ? 

, Thtl! Honourable Sir Bhupendra. Nath Mitra: I have no information 
in regard to the, first part of the question. 

SCHEME FRAMED BY THE ARCHITECTS OF THE )jEW CAPITAL FOR THE ENCOUR-

AGEMENT OF tNDIAN"'" A~T8 AND CRAFTS. 

879. ·Mr. N. M. JOlhi : Will Government lay on the table of the 
Assembly Hesollltion No. 189 of the New Capital Committee empowering 
the architects of the New Capital to frame a scheme for Indian arts and 
crafts 7 

The Honourable Sir Bhupendra, Hath Mj.tra: A copy is placed on 
the table. 

E~ 4Ct from the Proceedinga of the 16th meeting of the New Capital Committee held 
QII the 3rtl JI arch 19tB. 

189. Conllitlnred.-Sir EdwiD Lutyens' prop08aJs for a studio for paintiDg, etc., 
and Mr. Baker'8 Memorandum on craft8man,hip. 

R6.801ved.-That the principles expre8sed by Sir K LutyeWl be accepted amI thnt 
Sir E. LutYCllS, Mr. BlLkl'r and Mr. Keeling be asked to draw up a dtltuUed scheme 
in cOD8oltaflon, if p08sible, with Sir J. Marshall, for the consideration of the Committee. 

ES'UBLISHMENT OF A STUDIO OF ARTS AND CRAFTS. 

880. -Mr. N. M. JOlhi : Will Government inform the Members in 
regard to the" initial conception with regard to sister arts and crafts" 
referred to in Mr. Baker's memorandum on craftsmen Y 

The Honourable Sir Bhupendra Hath Mitra: I have no information 
on the point. J may add that no provision for the establiNhment of a 
studio of Arts and Crafts has been  made in any phase ,of the project 
estimate. 

ENCOURAGEMENT OF INDIAN ARTS ANI> CRAFTS. 

881 *Mr. N. M. JOlhi: (a) Havc the Government of Bombay 
8ddres~ed the Govern.ment of India rel~ently on the subject of the 
encouragement of Indian arts and crafts Y What are their proposals T 

(b) Have Government approved of the scheme, in part or whole, of 
the scheme Rubmitted by the rc itec~ of the New Capital' 

• The Honourable Sir Bhupendra. lfath.llitra: (a) and (b). No. 
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EXAMINATION OF THE EYE-SIGHT OF RAILWAY EMPLOYEES. 

882 *Mr. If. O. Xelkar: (a) Is it a fact that the new rules about 
periodical medical examination of servllnts in particular Departments of 
railway service have caused disRatiHfaction among servants of the Depart-
ments 7 

(b) Has the attention of Government been drawn to a signed letter 
by one Dattatraya Sidharam Kumar of Lonavla appearing in the daily 
LokamanllG newspaper in Bombay, dated 27th Augulit, containing com-
plaints against the rules of medical examination ? 

(c) Has the attention of the Government been drawn to the specific 
allegation contained in the letter that the said Dattatraya Sidharam 
hlUl such good eye-sight that he has uP. to now shot twelve tigers in the 
jungle surrounding ~on 'l , the latest tiger having been killed only on 
the 15th of August, 1925, and that notwith8tanding his possession of 
good eye-sight he has beel. declared as the result of medical examina-
tion to be unfit for work as a fitter 1 If so, do the Government propose 
to inquire into the matter Y 

Mr. G. G. Bim: (a), (b) and (0). Government have no informa-
tion and do not propose to make lilly inquiries. 

Mr. N. O. Kelkar: I did not follow the Honourable Memoer. 
Did he say that the Government are not prepared to niake any in-
quiries T Why not T 

Mr. G. G. Sim : The Honourablc Member can hardlv be serious in 
asking the Railway Board to make in.quiries as to whether a particular 
individual hIlS qualified for railway employment by shooting 12 tigers. 

:Mr. N. O. Kelkar: Does the Honourable Member not think it a 
matter of great importance? 

:Mr. G.  G. Sim : No, Sir. 

CONSTRUCTION OF A RAILWAY BETWEEN SANGLA AND CmNIOT. 

8R3. ·8a1Yad Ghulam Abbas: (0) Are Government awarc of the 
fact that the necessity of a railwuy lin!) betwen Sanghl. atld Chiniot 
(Punjab) has been keenly felt by the people for a long time? 

(b) Is it a fact that Sir Henry Burt when Manager, North-Western 
Railway, announced in the Punjab T e~isl ti e Couneil that the line 
"ould receive first consideration 1 

(c) Is it a fact that construction of this line was held in aheyance, 
either on account of financial stringency or as a result of the alternative 
scheme of its extension to Jhang, Handewali and Sargodha ? 

(d) Will the Government he ple ~erl to state if there is an early 
nrospect of the construction of this line irrelSpectivt! of the Sangla 
Khushab project? 

The Honourable Sir Oharles Innes: (a.) Yes. 

(b) Government have no information. 

(c) The construction of this ,section waR held in. ey n.~e p~n~in  
consideration of the whole project from Sangla, to l\;h\lshab tlW ChmlOt. 
L193LA Q 
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(d) The Government have under consideration the construction of 
the whol;' projeet. in sections and if mi ft rl'lolult of ful"ther invt'fltigation 
it is found ·that tiny portiou is likely to he remunerutivcno lwnecel:lsary 
delay will be allowed to occur in sanctioning its construction. 

ALLEGED M,\LPRAOTIOES OF RECRUITING AGENTS FOR MAURITIUS. 

884 .• 1Ir. Gaya Pruad Singh: (a) With reference to my tltar16!l 
questi'>D No. 567 of the 2nd February last, ha/ol the attention of the 
Government been drawn to the lett~r of Srijut Ramdeo Ghokhani, published 
in the Srrvant, dated the 11th April 1925 , 

(b) Is . it a fact as stated in the letter that JJieutenant-Colonel 
Gourlay, the then Protector of Emigrants. discharged them (q:.e., Ramjee, 
Sonar and 26 others who were recruited), and sent them back to their· 
homes at Government expense after satisfying· himself· by personally 
examining each man that the case was purely one of fraudulent recruit-
ment Y Will the Government be pleased to obtain and lay on the ' 
table the report of the ro~ectorof Emigrants on this point' 

(c) Is it not a fact that the statement (showing the names of the 
recruiting Agents, and the districts in which they were authorized to 
recruit) which was laid on the table on t.he 8th September 1924, does not' 
show that any Agent WII'S authorizefl to olwrate in n~ district of the 
C~ntr .l Provinces' If so, will the Government be pleased to say how 
Ilnd why Ramji Sonar and others eame to be recruited in the Centrlll 
l-'rovinces, and why no legal action waH taken against those who waro 
'~l ponsi le for their recruitment' ' 

(d) Is it not a fact that under section 26 of the'Emigration Act, re-, 
cl"nitment by means of intoxication, coercion, or fraud, is punishahle 
with imprisonment, or fine, or both , . 

Mr. :I. W. Bhore : (a) If the Hononrable 1\femhpr reff'r~ 'tr the letter 
puhliHhed in the Hervant, dated April 13th, tlle Government of rndia 
have !lecn it. 

(b) As I said in my reply to the IIono1lrahle Member'S question 
No. ;'C7 on the 2nd February lns1, the allegation regarding the' fraudu-
lent reeruit.ment. of the men concernf~d is not eorrect. The Bengal Gov-
ernment's report then obtained shoWF! thflt the Protector of Emigraa.te, 
Calcutta, sent back the recruit!l in question to their home.':! at the expense 
of the Mlturitiw; Government. not bl"cAllse t.hry had hern frauciulently 
recruited but because at that stage they c pre ~ rd their unwillingness 
to go to Mauritius, N 0 f 'l e~  rt'}lnrt on ~ point is necessary. • 

(c) The statement re.ferred to lliYes names, etc., of recnliting agents 
employed to recruit men for thc Denares depot, Emigrants recruited 
in the Central Provinces were sent t.o the Calcutta depot and consequent-
ly the recruiting agents employrd in t.he Central Provinces were not 
included in the statement. The second portion of this part does not 
arise. 

(d) Yes. . 

Mr. DevaJd Prasad Sinha: Sir, what is the name used in the official 
terminology for persons who are recruited and taken to a place where 
they are not willing to go, if it i. not fraudultPit recruitment' 
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. :Mr. J. W. Bhore :  I have just pointed out that this is not a case of 
fraudulent recruitment at all. In this particular case the men in que. 
tion merely changed their' l.tinds, and dit:ectly they changed their minda, 
they were sent baek. 

Mr. Ga.ya Pra.sad Singh: Did the officer satisfy himself, when the 
men were recruited, that they were willing to go and that they subse-
quently changed their minds , 

Mr. J. W. Bhore :  He did Sir ; thc Bengal Government satisfied· 
themselves on that point and reported this conclusion to us. 

Mr. Gaya Prasad Singh: Are Government in possession of the 
report of Lieutenant·Colonel Gourlay, and if so, will Government lay it 
on the table , .  . 

Mr. J. W. Bhore: We have not got J .. ieutenant-Colonel Gourlay's 
report, but we have the report of the Bengal Government, which is pre-
sumably based on Lieutenant-Colonel Gourlay's report. 

. Mr. Gaya Prasad Singh: My information is that Lieutenant-Colonel 
Gourlay in his report made a specific allegation to the effect that these 
people were fraudulcntly recruited, and if this is so, do Government think 
it necessary to call for that report and lay it before this House for veri-
fication 1 

Mr. J. W. Bhore :  I have told the Honourable Member that the 
report of the Bengal Government does not bear out the allegation which 
he has just referred to. 

ALLEGED ILLEGAL CONFINEMENT OF CUOTAY LAL ;RECRUITED UNDD FALl. 
PRETENOES. 

885 *Mr. Gaya Prasad Singh : With reference to my starred ques· 
tion No. 299 of the 27th January 1925, will the Government be pleased to 
say whether the evidence of the Brahman boy, Chotay Lal, and Dr. 
Mani  Lal, Bar-at·Law, was taken by the officers who made inquiries 
"bout the illegal confinement, and recruitment under false pretext, of 
the boy Chotay Lal' And if so, will the Government be pleased to lay 
a eopy of the evidence on the table' 

Mr. J. W. Bhore : From thc United Pro"inces Government's report 
it does not appear that the evidence of the boy Chotay Lalor Dr. Mani 
Lal was taken. 

Mr. G&ya Prasad Singh: Will Government kindly state why the 
-evidence of that boy Chotay Lal who was concerned in this case was 
not taken, and also. that ,of Dr. Mani LaI, barrister' 

Mr. J. W. Bhore :  I cannot say why the United Provinces Govern-
ment did not consider it necessary to have their evidence taken when 
they made their report. 

Mr. Gaya Pra.sad Singh: Will 110vernment be pleased to ascertain 
this from the Government of the United Provinces? If not, why not' 

Mr. J. W. Bhore : Sir, the matter has been closed long ago, and no 
useful purpORt:' will he sen'cd ~' reOTi('nin~ it. 

Mr. Gaya Prasa.d Singh : 18 not the evidence of that boy and of 
.Dr. Mani Lal on the record now' Has the record been destroyed' 
.L193LA 
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Mr. I. W. BhOrt : I should not think it has been destroyed, but it is 
certainly not with the Government of India. 

THB INDIAN MARRIAGES AND DIVORCES ACT IN TRINIDAD. 

886. *111'. Gaya Prasad Singh: With reference to my stdl'l'eU queli-
tion No. 569 of the 2nd February 1925. will the Government he pleased to 
"'BY if it i" a fact that an Act, called the Indian Marriages and Divorep.s 
AlIt has been, or is about to be passed in Trinidad ; and will the Govern-
ment be pleased to obtain, and lay a copy of it on the table T 

1Ir. I. W. Bhore : A draft Bill relating to Indian Marriages Rnd 
Divorces was prep'ared in 1924 for introduction into the Legislative 
Council of the Colony of Trinidad. The object of the Bill waH to legi-
timize the childrf,D of unregistered marriages contmcted according to 
Hindu or Muhammadan rites. Since, however, oppm;ition to the Bill 
has developed among Indians, the Governor has d(~eided to postpone its 
introduction until its effect ill more generally underHtood and the demand 
for it more clearly expressed. A copy of the Bill prepared in 1924 has 
been placed in the Library of the House. 

ALLBGATIONS AGAINST THE AOCOUNTANT GENERAL, UNITED PROVINCES. 

887. *1Ir. Amar :Hath Dutt : Has the attention of the Governmp.nt 
of India been drawn to letter in the Servant of the 18th August 1925 
headed" Affairs in the ITnited Province!> Accountant General's Office" 1 
If 10, will· the Government be pleased to state : 

(1) Whether junior men have been placed in charge of sectionrs 
in preference to senior men T , 

(2) What are the reasons for getting an accountant named Mr. 
A. K. Ghose invalided T 

(3) Is it a fact that the men who contributed for the silver tea set, 
have got promotions out of their turn, or duty allowancll T 
To whom was the Rilver tea sct presented T lIas thc cost 
of the same been refunded in full , 

(4) How many of the recruits made from Madras are relatioll/; 
of the Accounta:p.t Gcneral f 

(5) 

(6) 

Besides the silver tea set was any other present received i.v 
any officer T If so, by whom and what was the nature of the 
presents T 

Are certain branches of the office kept open on holidays 
under the Negotiable In8truments Act T 

(7) The total number of men whose increments have beel} 
stopped' 

The Honourable Sir Buil Blaokett : Thr attention of the Honoura-
ble Member is invited to my reply to his questions Nos. 671 to 675 during 

the current BeRRion, and to the reply I gave to Mr. M. Yusuf Imam's 
queltion No. 336 on the 27t. Janua17. 
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REFUSAL OF COMPLIMENTARY PASSES »Y THE RAILWAYS TO THE ALL .. INDIA 

RAILWAYMEN'S UNION FEDERATION. 

888. *Mr. Amar Nath Dutt: (a) Is it not a fact that in opening the 
firth Sessiou of the Legislative Assembly on the 20th January, 1925, His 
Excellency the Viceroy-and the Go,:ernor General of India admitted that 
., greut. weight must be given to the view that at a moment when labour 
hils eommenced organisation and is assuming prominenee, recpgnition 
should he given by Statute to the fact and development on the right lineR 
Ilhould be secured" 1 

(I) Is it not a fact that in orde:t to organise the railway en'lployees. 
ill India on sound and corl'ect lin~s, the All-India Railwaymeli's UnionR 
Federation approached all the Railway Administrations and the Railway 
Board to grant it a few complimentary card passes for its executh>e 
offit'el's T 

((") Is it not a fact that all the railways have refused such passes, 
although they on many occasions allow complimentary passes to Assotliationa 
and Unions and other public Institutions, Railway Institutes and Credit 
Soeict.ics and even private individuals who are not connected with the 
Railways T 

(d) If the answers to (a), (b) and (r) be in the affirmati\'e, will the 
Ooyernment be pleased to state reasons for the refusal of passes to the 
All-India Railwaymen 's Unions Federation' 

The Honourable Sir Oharles Innes : Government leave it to the dis-
cretion of Agents to grallt or refuse free passes. 

RESOLUTION REGARDING GRIEVANCES OF THE SUBORDINATE EMPLOYEES 01' 

INDIAN RAILWAYS. 

889. *Mr. Amar Nath Dutt: (a) Will the Government be pleased 
to inform the House as to whether any a,ction has been taken up to date 
to give effeet to the Hesolution passed by this House on the 5th February 
i925, reconuneilding to the Governor General in Council to hold an inquiry 
iuto the grievances of the subordinate employees of the Indian Railways f 

(b) If the answer be in the negative, will the Government be pleased 
to state reasolls for the same and also state when they propose to hold the 
inquiry T 

The Honourable Sir Oharles Innes: The Honourable Member's atten-
tion is invited to the answer given to a similar question No. 336 asked in 
this Assembly on 1st September 1925. 

Lal.& Duni Ohand : May· I know, Sir, exactly what value the Gov-
ernment put Oil the Resolutions pa.'1sed by this Assembly' 

The Honourable Sir Oharles Innes : All such Resolutions are mo~t 
carefully eOl1siderf'd by the Government, but in this case the Government 
were not prepared to subordinate their own opinion to the opinion express-
ed by this House. 

Pandit Shamlal Nehru: May I inquire, Sir, if there haa been a 8in, ~ 
iTlHtance of a Resolution havilll/." been accepted by the GOIVernment T 

Dr. K. O. Lohoka·re : May I know, Sir, whether Government will 
be prepared to lay on the table statements giving their reasons for not 
accepting Resolutions in each case , 
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The Honourable Sir Oharles Innes : As regards this particular Reso-
lution I must refer the Honourable MtllulJel' Lo the variollil ISpe(''Ches I made 
during the debate. 

Mr. II.K. Acharya : May I know, Sir, if there has been any case in 
which the Government of India have subordinated their opilllion to the 
opinion of this House , 

lIr. A. Rangaswami Iyengar: May I know, Sir, with regard to 
.this particular ReHOlution whether, after it was paHSed and that in spite of 
the Honourable Sir Charles Innes's speech, the Government further eon-
sid~red the matter f And if so, whether they will lay before the HOUHe the 
reasons why they did not carry out that Resolution T 

fte Honourable Sir Oharles Innes: The Government did further 
consider the matter. The reasons are contained in a confidential Govern-, 
ment of India file and I cannot therefore lay them before the House, but 
~ey were much the same reasons as I gave in my speeches. 

Mr. A .. B.aDgaawami Iyengar: So there is not much confidence about 
'a Governmeut of India confidential file ! 

LOWER DIVISION EMPLOYEES IN THE OFFICE OF THE ACCOUNTANT ENE ~ , 
POSTS AND TELEGRAPHS. 

890. *Mr. Amar Nath Dutt: Will the Government be pleaseu to 
state what is the total number of employees  in the lower division under 
the Accountant General, Posts and Telegraphs and what would be the 
actual expenditure 0If establishment cost every year if all such employees 
are paid at the upper division rate T 

AOTING ALLOWANCES TO MEN OF THE LOWER DIVISION PERFORMING UPPER 

DIVISION WORK IN THB OFFICE OF THE DEPUTY AOOOUNTANT GENERAL, 

POSTS AND TE E ~ . 

891. *1Ir. Amar Nath Dutt: (a) Are the Government aware that 
some lower division f188istants are often made to perform upper division 
work in times of arrears or on some emergency in the office of the Deputy 
4ccountant General, Posts and Telegraphs, Calcutta, without any acting 
,cllowance' 

(b) If so, do Government propose to pay suitable acting allowance. 
for their efficient discharge of upper division work T 

(c) If not, why not' 

UPPER AND LOWER DIVISION MEN IN THE OFFIOE OF THE ACCOUNTANT GEN-

EBAL, POSTS AND TELEGRAPHS. 

892 .• 1Ir. AlDar Bath Dutt : Will the Government be pleased to 
Itate : 

(a) What percentage of men both upper and lower, under the 
Accountant-General, Posts and Telegraphs, Calcutta, would 
retire on Rs. 50 before the introduction of the time-scale 
of pay' 

(b) What percentage of men serving in the upper division retired 
on Rs. 60 and upwards , 
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(c) Did any upper divisioll men ever choose voluntarily tha lower 
division to cmlUl'e an early promotion in the grade before 
1919 f 

(d) Wha.t percentagc of revil;ion was made in the pay and prospects 
of the upper aud lower division men during the iutroduction 
of the time-scale of pay T 

The Honourable Sir Basil Blackett : I would refer the Honourahle 
Member to the reply given by lIle Oil t.he 7th September 9~  to his other 
questions regarding these offices. 

E ~ENl T E ON LONGWOOD, SIMLA. 

HD3. ·Baba Uja.gar Singh Bedi : (a) Is it a fact that Longwood at 
Simla was purchased by the Governmcnt and the money spent was public 
money' . 

(b) Is it further a fact that Longwood was purchased at Simla 
for the residence of the Members of the Imperial Legislature only ? 

(c) How many cottages or other· buildings, with their numberfl 
since then, have been built in Longwood And how much money has been 
spent on them f 

The Honourable Sir Bhupendra No.th Mitra: (a) Yes. 

(b) Loo'gwood was purchased primarily to accommodate Members 
of the Legislature, bnt tllc allotment of quarters to Government officials 
was also eontemplat'ed. 

(c) One block of 22 quarters, NOB. 03 to 54, has heen built at a cost 
of Rs. 1,31,043. 

QUARTERS FOR MEMBERS OF THE CENTRALLEGlSLATURE AT RAISINA, DELHI. 

894. *Baba Ujagar Singh Bedi: (a) How many buil,lings, 
bungalows and quart.ers, have been built at Haisina, Delhi, for the residence 
of the Members of the Imperial Legislature j and how much money 
has been spent on them , 

(b) Is not the money Hpent public money Y 

"!'he Honourable Sir Bhupendra Nath Mitra.: (a) and (b). Eighty-
fh'e quart.ers have lwen built and equipped at a cost of approximately 
fifteen and three quarter Jal,hs charged to capital. 

RENT REALISED :FROl\1 MEMBERS OF THE CENTRAL LEGISLATURE AT SIMLA AND 

DELHI. 

895. ·Baba Ujagar Singh Bedi: (a) What amount of rent, was 
realised from the Members of the Central Legislat.ure, in the yea,r 1924, 
both at Simla and at Delhi, respectively , 

(b) How much money, was realised as rent from persons other than 
the Melllbers of the Central IJcgislaturt' ill 1924, both at Simla and at 
Delhi, respectively T 

The Honourable Sir Bhupendra Nath Mitra: (a)' In Simla Its. 9,177 : 
in Delhi Rs. 29,112. 

/if) In Sim/la Ri. 3,13,:Hl : in Delhi 3,87,487. 
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RSSERVATION 01' LONGWOOD FOR THE EXCLUSIVE USE OF MEMBERS 01' THE 

CENTRAL LEGISLATURE. 

896. "'Babe. Ujagar Singh Bedi: (a) lR it a fact, that the main 
building of Longwood is allotted to persons oth&r than the Members 
of the ImrC;lial 'Legislature T 

(b) Is it also a fact that the accommodation in Longwood is 
insuffieient even for the Members of the Imperial Legislature, who come 
up to Simla with their familielS, and having regard to  this, do the 
Uovernment propose not to allot the main building, of Longwood in 
future to any per!''On other than the Members of the Imperial Legislature' 
If not, why not f 

The Honourable Sir Bhupendra Xath Mitra: (a) Yes. 

(b) The accommodati(>11 nt Longwood together with the quarters 
provided on the Cart Road Ilnd at Summer Hill is ('onsiderably in eXCOIIS 
of the requirements vf Memhers of the I.legislature : Hnd in the cireum-
"tances Government do not propose to incur the very considerable 1')119 
in revenue which would result from reserving t.he main building I1t 
Lbngwood for the c el si , ~ use (If Members of the Legislature. 

Pandit Shamlal Nehru: Are the Government aware, that the Mem-
hers of this IJt'goislature arC' pnt to a great deal of incon enienc~ on 
account of the!>e quarters not being decent enough for them to live in, 
and that they prefer going loa third-rate hotel-, to goirlg to the Assemhly 
slums T 

The Honourable Sir Bhupendra Xath Mitra: I have no information 
on that point, Sir. 

ALLOTMENT BY BALLOT OF QUARTEllS AT SIMLA AND DELHI TO MEMBERS OF 

THE CENTRAL LEGISLATURE. 

897. eBaba Ujagar Singh Bedi : 1. Will the Government be pleased 
to state what principle ill adopted for the allotment of quarterS, 
buildings, bungalows, etc., both at Himla and at Delhi to the Members of 
the Central I.legislature for their residence f 

(2) Who was and is the officer in charge of such allotment both at 
Simla and at Delhi, in 1924, and 1925 f 

(3) (a) Do the Government propose for the future to make allot· 
ment of the quarterR, both here nt Simla and at Delhi, according to the 
number of the applications for sueh quarters, bungalows, cottages, 
room", etc., through a select committee, conRisting of the members of 
both of the HouseH, namely, Council of State and the Legislative 
Assembly' 

(b) Do they propo,m to make allotment by ballot in future' If 
not, why not , 

Mr. L. Graham: (1) I would refer the Honourable Member to the 
reply given to him on the 7th instant to quel'ltion No. 702. 

(2) The Secretary of the Legislative Allsembly. 

(3) (a) Government would he very pleased to hand over the allot-
ment to 8 House Committee containing representatives of both Chamben. 
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There is however a practical difficulty because the allotments have to be 
made before the Members come up and the Committee would therefore 
be obliged to assemble some considerable period before the beginning of the 
session. , 

(b) T (~ Honourahle Memher is refel'red to the reply given to his 
question 702 (l~) on the 7th instant. 

!than .Bahadur Sarfaraz Huasain !tha.n: May I know, Hir, why has 
Longwood Annexe not been ullotted to Members this year as it used to be 
allotted ill previous years Y \VilL the (}O\'erllment please give reasons? 

Mr. L. Graham.: I am sorry I heard nothing at all, Sir. 

ApPLICATION TO THE WHOLE OF INDIA OF LEGISLATIVE MEASURES NECESSITAT-

ED BY THE RATIFICATION OF INTERNATIONAL CONVENTIONS ON ~E A  

OF INDIA •. 

898. *Mr. N. M. J08hi: (1) Will Government be ple ~~ell to state 
whether it is British India or the whole of India which is a member of thc 
League of Nation!!! ? 

(2) Have the Government of India ratified any conventions, reeom-
mendations, and resolutions passed by (1) the Assembly of the ~~il e 

of Nations, (2)  the Opium Conference, (3) the Illternational l,abour 
Conference and other bodies connected with the I.Jeague of Nations 1 
pl\ Will the Government, of India state whether legislative 01' 

adminhdrative measures necessitat.ed by the ratificatiolls have been 
taken in the whole of India or whether they were only confined to British 
India' 

Mr. L. Graham: (1) India. 

( 2 )  ( 1) and (3). Yes. 
(2) The Government of India, have not yet ratified the agreement and 

protocol of the first Opium Conference or the convention and protocol of 
the second Conference. 

(3) Government are not in a position to make any statement about 
action taken in those partFi of India which are not included in British India. 

Mr. N. M. J08hi : May I ask the Government, Hir, what is the 
reason why they do not propose to make any stlltement ? 

Mr. L. Graham: We cannot make any statement because any such 
statement must relate to the administration of territories of Princes and 
Chiefs under the suzerainty of His· Majesty within the meaning of the 
proviso to rule 9 of the Rnles of Business. Therefore Fiuch a statement 
could not be made, I submit, Sir. 

Mr. B.· Das : Will the Government be pleased to say if these dele-
ga.tes to the r .. eague of Nations all draw equal allowances or are there 
special allowances for· some high personages t 

Mr. L. Graham: I'suhmit, Sir, that question does not arise. 

Mr. N. M. Joshi: May I know, Sir, whether the Government feel 
justified in r tifyin~ a convention or any resolution when they cannot 
take action in the whole of India T 

111'. L. Graham : Government have not said th.;y cannot take act,ion 
m the whole of 
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POSITION OF INDIANS IN SOUTH AmIO!.. 

Mr. M. A. Jinnah : Sir, I have given private notice to the Honour-
able Member of certain questions which with your leave I propose to 
put. 

Is it a fact that since 1924 the Government of India have made 
several representatioru; to the Secretary of State to arrange a settlement 
of the Indian question in South Africa by consultation and conference' 

Mr. J. W. Bhore : The reply is in the affirmative. 

Mr. M. A. Jinn&h : Is it a fact that in April last the Gdvernment of 
India addressed the Union Government direct in the matter and sug-
gested a conference to bring about a satisfactory settlement of this import-
ant Indian question , 

.Mr. J. W. Bhore : Yes, Sir. 

Mr. M. A. Jinnah : What was the answer given by the Union Gov-
ernment to these communications and when were they received' 

Mr. J. W. Bhore: The Union Government replied clast June indi-
cating the difficulties which confronted them in agreeing to a conference 
but they have not yet given 8 final answer to the rejoinder made by the 
Government of India. 

Mr. Bo. X. Shamnukham Ohetty : When was the rejoinder made' 

Mr. J. W. Bhore :  I am afraid I cannot tell the lIonourable Member 
straight off, the exaet da,te. 

Mr. Bo. X. Shanmukha.m Ohetty : Was it about three or four months 
ago T 

Mr. J. W. Bhore: No, not 80 long ago. 

Mr. R. X. Shanmukham Ohetty: Have the Government of India 
reprl'sented to Ilis Majesty's Goycrnment through the Secretary of State 
that the Indian question in South Africa is an Imperial question and that 
His .Majesty's Government mUHt so consider it and take action and bring 
prm;sure to bear upon the Union Government' 

Mr. J. W. Bhore : We ha-xe placed the whole matter .before the 
Secretary of I)tate for India and we have asked him to use his beRt officel!l 
to secure a ,.;atiHfactory settlement. 

Mr. M. A. Jinnah : Will the Honourable Member, Sir, itate what 
were the exact terms of the proposal that the Government of India made 
to the Union Government and what were the exact terms of their reply , 

. Mr,. J. W. Bhore: Tha.t, Sir, I am unable to do at thepreF.lent Dloment 
ec ~ I have not the papers with me, but I have already stated the general 
purport of them. . 

Mr. M. A. Jinnah : What was the general purport , 
Mr. J. W. Bhore : It was, a8 I have already sajd, that this question 

which was a mutter ·vitally concerning the future of Indians in South 
Africa could only be settled satisfactorily at a round table conference. 

Mr. M. A. Jinnah: Will the Honourable Member say what the 
et)(~r l purport of the Union Government's answer to that was , 
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Mr. J. W. Bhore : I have already stated that their reply placed 
before us certain difficulties in the way of a settlement by a round table 
conference. We did not conllider this final and we therefore again ap-
proached them. 

Mr. M. A. Jinnah : What were. the difficulties 1 

lIIr. J. W. Bhore :  I am not prepared, Sir, to give the' Honourable 
Member a reply at this stage when negotiations cu:e titill in progrei;H .. 

Mr. B. It. Sh&nmukham Chetty : What action have the Government 
of India taken, since they received the text of the new anti-Asiatic 
Bill T 

Mr. J. W. Bhore : If the Honourable Member will wait, he will 
have a reply a8 a questi,on on that point is being put. 

Sir Purshotamdu Th&kurdas: May I ask the Honourable 
Member if the Government .of India are 

12 NOON. justified in keeping back the difficulties which 
the South African Go\'ernment say they feel in accejlting the proposal of 
the Government of India 1 

Mr. J. W. Bhore: Certainly, Sir, because as I have aIr'eady BUg-
gested the Government of India do not consider that the negotiationlil 
have yet been finally concluded. 

JIIr. A. R&nguwa.mi Iyengar: May I know, Sir, if it is merely a 
question of difficulties in the way of accepting a round tab}C' conference 
or difficulties in the way of accepting any proposal at all of the round 
table conference T 

Mr. J. W. Bhore : I· do not quite follow the distinction which the 
Honourable Member has made in his questinn. 

Mr. A. Rangaswami Iyengar: The point is this: Is it that they have 
difficulty in accepting the proposal for a round table conf(~ 'ence, or is 
it that they foel that it would be difficult to Holve this (Il1esti0l1 at a round 
table conference , 

Mr. J. W. Bhore : 'rhe former, Sir. 

Pandit Sha.mlal Nehru: May I ask, Sir, whether the Government 
remember that Borne years ago they promh;ed to adopt retllli:ttory 
measures against the South Africans in India if this qncstion were not 
satisfactorily settled, Ilnd if So what action do they propose to take 1 

Mr. J. W. Bhore :  I have no recollection of that promise, Sir. 
Sir Ha.ri Singh Gour: May I remind the Honourahle l\[('mlwl' that.. 

there is such a thing' as the Reciprocity Act on the Statute-book and 
that the Government of India are empowered to make rules for the 
purpol'lo of enforcing-that Act and that that Act was passed at II sing-Ie 
sitting of this Legislature T 

Mr. J. W. Bhore :  I am well aware of that fact, Sir. 
Sir H&ri Singh Gaur :  I wish to ask, Sir, what netion th(' Govern-

ment of India contemplate taking in case the negotiations fail. 

Mr. J. W. Bhore: That, Sir, is a hypotheticnl qllC'f'tion. 'rhe 
Government of India consider that the time hall not yet Ilris(m to take 
nny action under the .4.ct. 
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Sir Jlali Iblgh Cour : Is the Honourable Member aware that Indians 
have been excluded by a decree of the Supreme Court of America and 
that the Reciprocity Act might be enfol'ced against America ? 

Mr. J. W. Bhore :  I submit, Sir, that that question does !Jot arise. 

Mr. M. A. Jinnah: May I 'ask the Honourable Member or the 
Government that he represents to consider t l~t it is very miRleading 
and it is doing great injuRtice to the people of India here and to the 
Indians in South Africa not to state frankly as soon as possible the 
difficulties that exist with regard to the reply of the 80uth African 
Government , 

lIIr. J. W. Bhore :  I have already explained to the Honourable 
Member that while negotiations are in progress it is not possible, without 
jeopardising those negotiations, to make public the preliminary stage". 

Mr ... A. JiDDall : :May I ask in connection with these negotiations 
when was the last communication made by thc Government of South 
Africa T 

Mr. J. W Bhore : Tbe Honourable Member has already put that 
question-either he or Mr. Shanmukham Chetty-and I have already 
given a reply. 

Mr. Oh&man Lall : May I ask if the attention of the Govprnnwnt uf 
India has been drawn to the resolution passed at the Empire Labour 
Conference authorising a deputation of the All-India Trade Union Congress 
to meet the representatives of l:;outh African labour and settle this question, 
and if so whether the Government of India are prepared to afford facilities 
for the meeting T 

Mr. J. W. Bhore :  I have not seen that resolution, Sir. 

Mr. M. A. JiDDah: I do not think the Honourable Member is 
correct : there was no question put by me before. My question was 
when WaR the last communication made by the Government of India anJ 
what reply, if any, was sent by the South African Government, and 
when' 

Mr. J. W. Bhore: I have already given a reply to my :ijonourable 
friend, Mr. Shanmukham Chetty ; and I regret that  that is all that 
I can say, for I do not recollect the exact dates; I eannot go beyond 
that. 

Mr. A. :Rangaswami Iyengar: May I know, Sir, what Government 
consider to be !treasonable period of time within which to get an 
answer' 

tIr. J. ,W. Bhore : That, Sir, is a matter of opinion. 

Mr. M. A. Jinna.h: Is it a fact that the Union Government in face 
of these communications have already introduced a Bill called the 
Areas ReRervation and Restriction Bill in the South African Parliament 
on the 23rd July 1925 T Have the Government Il'ot a copy of the saiel 
Bill and are not the provisions of the Bill intended virtually to drive 
Indians out of South Africa , 

Mr. 1. W. Bhort: The Government have received a copy of the 
Bill The Minister of the Interior in introducing it stated : 
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{{ I must say that the Bill frankly starts from the general suppositioD that the 
Indian, all a rD.(',e in this country, is an ulien element in the population, and that no 
solution of this question will bo acceptable to the country unle8s it re8ults in a very 
con8iderable reduction of the Indian popumtion in this country." 

Mr. Devaki Prasad Sinha: May I inquire, Sir, if Government con-
sider it worth while negotiating with a Ooverhment which during the 
period of negotiationH adopts measures that are intended for the exb'r-
mination of Indians there? 

Mr. J. W. Bhore : Certainly, Sir. 

Sir Purahotamdas Thakurdas : Referring to the principle whiC'll 
the Honourable Member has just now mentioned as being the prindple 
of the Bill, is it not -terrible enough to move the Government of [ndiu 
to realise that the prohlem is one which ought not only to command 
their best attention but on whieh they should take this Assembly into 
thcir confidence al'! to the diftic11lties which the South African Govertl-
ment perceive in re~ rd to the round table conference that has heen 
suggested? 
Mr. J. W. Bhore : My Honourable friend seems to have overlookerl 

the explanation I have already given. 

Sir Purshotamdas Thakurdas : J am afraid it is not satisfacto"r ; 
otherwise T woulrl not have asked a supplementary question. 
Mr. J. W. Bhore : I regret, Sir, if it does not appear Iil8.tisfactory to 

my Honourable friend ; hut to me-and I hope it will to all reasonable-
minded men in this Assembly-it appears quite satisfactory. 
Sir Purshotamdas Thakurdas : That can be judged, Sir, from the 

numher of supplementary questions that are being put on the answe!' 
about which the Honourable Member seems to be so very self-satisfied. 
Diwan Bahadur M. Ramachandra Rao : May I ask the Honoura ble 

Member if, after the introduction of the Bill, he still regards the posit ion 
as hopeful or whether he considers that he should still withhold the 
difficulties of the Union Government which have themselves intr()d l~ed 
a Bill which strikes at the very root of the matter? 
Mr. J. W. Bhore : Sir, I have already pointed out that we ought 

not to lose hope until we get the final-reply of the Union Government 
putting-out of court all possibility of a satisfactory solution of til is 
question. 
Sir Harl Singh Gour :  I wish to ask if it is not a fact that the Bill 

contains a clanse to the effect that it will eperate from August 1!125 
and thllt the folecond reading of that Bill was to have taken place l!Iomll 
time in July and whether the negotiations have had any effect with 
the South African Government iti stopping the fUrther progress of this 
Bill. 

Mr. J. W. Bhore: I think the Honourable Member's i~orm tion 
is not quite correct. . 

Sir Harl Singh Gour : 1 got a letter to that effect yesterday. 
Mr. J. W. Bhore : The information is probably incorrect. MIIY I 

say ..... 

Mr. N. M. Joshi: May I ask how 0n~ Government propolle to wait 
for the final reply of the South Africnn Government' 
Sir Harl Singh Gour : My question has not yet been answered. My 

HOllQUfllQle friEmd was answering the question when he wa.s interr pt~d. 
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Mr. J. W. Bhore : If you will permit me, Sir, I shall answer Sir Had 
Singh Gour's question first. I wanted to point out that aU that halll 
taken pJace is the introduction of the Bill in the South African ParlhL-
ment. Dr .. Malan, thl! :Minister of the Interior, in introducing it said 
that no fur1hr-r steps w.ould be taken during the current Session (If 
the Union PIIl'I i ament, and that it would be proceedE'd with further only 
at t ~ next Session, which we understand does not take place until 
.January. He also made it clear that the door to negotiations waR still 
open lind that the Union Government were prepared to receive repre-
sentations in regard to the matter. 

, Mr. M. A. Jinn&h : Has the Honourable Member received any COUl-
mllnicution from the Union Government and, if tlO, wL.ich was the taLit com-
munication after the introduction of the Bill , 

Mr. J. W. Bhore :  I really cannot say which was the last communica-
tion, Sir. 

Mr. M. A. Jinnah: Can the Honourable Member tell the House 
whether he received any communication from the Union Government after 
the introduction of the Bill , 

Mr. J. W. Bhore : As far as I remember the only .communication 
after that datil was the letter communicating to us copies of the Bill. 
Mr. Devaki Prasad Sinha.: May I ask, if during the period of 

negotiations the Government of South Africa could proceed with the 
Class Areas Bill, what is there to prevent the Government of Indi" 
from proceeding under the Reciprocity Act during the period of t ~ 

negotiations ? " 

Mr. J. W. Bhore : The reply iR simple-the interests of the resident 
population of Indians in South Africa. 

Sir Ban Singh Gour : May I inquire if it is not a fact that during 
the progrciis of the negotiations with the Government of India Dr. 
Malan introduced that Bill and promised to Union Parliament that that 
Bill, whenever it is pll8!1ed, will take effcct from August 1925 t 

Mr. J. W. Bhore :  I do t ~ think. that he merely promised that 
-I thin]( it is a clause in the JJill itself. 
\ Mr. M. A. Jinnah: Sir, what steps do the Government propose to 

take in the matter and will they be pleased to make the fullest statement 
on the question, ha.Yin/Z: rCJ!,Ard to the very grave and vital issues that 
aTe involved regarding the !ltatm; and relationship of India, South 
Ardell and the British Empire' . 
Mr. J. W. Bhore :. In the first pIRtle the Government have subjected 

t~e proposed legislation to the closest examination and are taking ste})_ 
to place their views before the Union Government. They have already 
sent themtR telegr&.m on the rmh,;ect and are com~ider n  other method" 
of representing to them the strength of the Indian case against tbill 
measure and the depth and unanimity of feeling on the subject in thiR 
country. They have oonsulted the Standing Emi~~r tion Committee fully 
and have had the aovantag-e of hearing a dehate on the Rubject in the 
Co ~ci  o{ State. Government arc fully alive to the very grave issue!! 
involved but are anXiOllF! to Mmmit tbemselvcF! to no course of action 
which may react adversely on the interestF! of the Indian eOll1munity 
resident in South Africa. They are taking all posRible steps to 8scer. 
tain the needs and wishes of that community, but nre Mt in a position 
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t(, indicate what further action they may takc until the relSultH of this 
inquiry are available. 
Mr. M. A.. Jinnah : Do not the Government consider that it will be 

in the be8t interests of the residents in South Africa and also of India 
to openly declare that they are utterly hopeless in tbis matter Y 

Mr. J. W. Bhore : No, Sir, I do not think so. 'fhat is a counsel of 
despair which is not jnlStified at present. 

Mr. Devaki Prasad Sinha: Do Government propose to send a final 
letter to the Government of Houth Africa that if within a (~ert in period 
the negotiations are not broughtf,o a successful close, they will take 
action under the Reciprocity Bill Y 

Mr. J. W. Bhore : I do not think the Government of India will be 
justified in doing MO. 

Mr. Ch&man Lall : Are these thc advantages of Indian8 remaining 
within the British Empire f 

Mr. J. W. Bhore : I suppolSe the Honourable Member will answer 
that question for himself. 

Sir Purshotamdas Thakurdas: Will the Honourable Member be 
pleased to say whether the minutes of the meeting of the Standing 
~ mi r tion Committee were circulated to the Members before the 
Honourable Member in charge of the Department gave it as his opinion 
that the Standing Emigration Committee had come to a certain deci-
sion T 

Mr. J. W. Bhore : I am afraid I do n'ot follow what the Honourable 
Member means. 

Sir Purshotamdas Tha.kurdas: The IIonourable Hir M:ian Pazl-i-
Husain said that the Standing Emigration Committee had COme to a 
certain decision. Were the minutes of the Committee at which that 
decision was said to have been arrived at circulated to the Members who 
were present at the mel'ting of the Standing Emigration Committee 1 
Mr. J. W. Bhore : I think, Sir, to the best of my belief the minutes 

of the Htanding Emigration Committee were circulated. They were 
passed by me before circulation. 

Sir Purshotamdas Thakurdas : Will the Honourable Member take it 
from me that 1 as a Member have not yet received the minutes T 
Mr. J. W. Bhore : I am sorry if the ~no r le Member has not 

received the minutes. I will see that he receives them without delay. 
Sir Purshotamdas Thakurdas : Is the Honourable Member aware 

that the 'Honourable the Leader of the Swaraj Party and the Leader 
of the Independent Party who are said to have been present at the 
meeting of the Committee, take exception to what was mentioned in 
their names by the Member in charge T· 
Mr. j. W. Bhore : I cannot say what they feel, Sir. 
Sir PurshotamdaB Thakurdaa : Is the Honourable Member aware 

of that, I am asking ,  ' 
Mr. J. W. Bhore : I understand that is so from a conversation with 

8 Member of this House. 
Mr. 2. K. Shamnukh&m Chetty : Has the attention of the Honour-

able Member been drawn to the fact that a statement was made 'IY 
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the Honourable Sir Mian Fazl-i-Hussain about the eonclusions arrived 
at by the Standing Emigration Committee Y 

Mr. J. W. Bhore : I have not seen that statement. 

Mr. R. X. Shanmukham Ohetty : Does the Honourable Member t inl~ 

that that statement reprel-lents the correct decil-lion or opinion of thc 
Standing Bmigration Committee Y 

Mr. J. W. Bhore : 'I'hat is a matter of opinion. I have, as J said, not 
yet seen the statement. 

Mr. N. M. Joshi: b"tr, I strongly protest against the action of the 
Honourable Member wllo made Imown the decision of the Com-
mittee ....... . 

Mr. J. W. Bhore: The Honourable Member may put a supple-
mentary question, if he wishes. 

Mr. N. M. Joshi: Because it is a Rtatement made about the proceed-
ings of the Committee. 

Mr. R. K.-ShanmukhamOhetty : Will the Honourable Member be 
pleased to lay on the table the minutes of the Standing Emigration COlD-
mittee !' 

Mr. J. W. Bhore : No, Sir. But I would like to say that the Govern-
ment fully realise the anxiety in thiH Homle on this question. They 
realise that it is a true reflection of the anxiety in the country. The 
minutes of the proceedings of the Standing Emigration Committee are 
of course confidential, and 1 .cannot place them on the table of thill 
House. But I want to make it quite clear that the whole question was 
considered by. the Committee absolutely fully and frankly, and the 
Government have lost no time in putting int.o effect those suggestions 
which it was possible to act upon at once. 

Mr. M. A. Jinnah: Sir, was it not a breach of faith on the part of 
the Honourable Member in charge to have given the purport of what 
was abMolutely and strictly confidential in hil-l speech in the other House' 

Mr. J. W. Bhore :  I mUMt decline to answer that, Sir. 

TTNSTARRED QUESTIONS AND ANSWERS. 

A l'POISTMENT OF A LOWER DIVISION CLERK OF THE METEOROLOGICAL DRPABT-
.... ENT TO AN UPPER ~ O~ VACANCY IN THF. r";NTRAL BOARD Oll' RJCn 
NlTE. 

151. Mr. Kumar Sankar Ray: (a) IR it a fact that a lower divillion 
c>rerk of the Meteorological Department WaR appointed in an upper divi-
s~on vacancy in the Central Board of Revenue in April last' 

(1) h it also a fact that Ulmally all the appointments in the Gov-
ernment of India Secretariat ann Attached Offices (unleSH exempted) are 
made by tbe Staff Selection Board , 

«(:) Is it a fact. that the nominfttion for this appointment. was not 
obta.int>d from the Staft' Selection Board and that it was made by ~ ~ 

Centrnl Board of Revenue itself on the suggestion of an officer in the 
office? 

(d) Was this appointment of a special nat.ure involving duties whiell 
eould be performed by that particular clerk only , 



(1l)' If, not why was he a.pPOiBte& without fil'Rt MkinQ; the Staff 
Selection Board to s ~e.  tbe· aa.me o!-tlI.e. DlQ8t. suitable and deserving 
qtRili<iAi,e, ~ t t, .~ir . ~t~n~ i ,~t " 

(f) la, it,. a. fact· that; the cleric. iii onlo' a. Ml1tricul&te (ifJ a,t. all} 8Jld 
has, not ~d, ~ lim.velJliitYi ~ lO ~lltion, while ~ l~ ~e, t~l' 
~elll9loyed candldateli on. the Staff ~lecti )n Board's waiting. l:iflt. whp 
have. paped the, same, test as the clfPdidat.eli elected in additLQn, to P9t:t:leq-
~ JUgbu-T ni er. it~ qualiftGailo .. 'J? 

(g) Do the Government propose to issue instructions thp.t it).: ~ t r~ 

all appointments, ahould not Ql).ly ~ sent to the Staff Selection Board for 
fonpa} ~ppr.o l, but would' be l!1a!fe strictly on nominl! tio~ by t ~ Board 
t~ ~ ,re t ~ l e~~ti ! ot the l l~8~ sl!it~~~  c~pdid8te on t,he ittn~, lis~ ! 

ApPOINTMENT OF A LOWER DIVISION CU:RK OF THE METEOROLOGICAL Dfl:PART-

JlEN'P 'PO A 'VACANCY; IN TH& ~ (l  DIVISION IN THE CENTRAL BOARD 
OF REVENUE, 

J.62. Mr. Kumu lukar by: (a) 18 it a fact that a lower division 
clerk of the Meteorological Depart.ment was' apjwinted in a vacaney' in 
t.h IilIILIM di i i~n, in tAt~, (tJeaau ¥QUd, ot e en~e a, few 'Weeks ~o , 

(~) ~ it 8. f~c~. t. ~ ~ was !lot nQJJ;linlJ.t.ed by t.he t~ ( l~ t,i  
Board, and. thllt t~~s ~ ' ~e ~eco d. t~~ ( ~ t ~.~ ~s been ~ppoll~ted, by ~  
Centrlll Board o~' Revenue direct as a ~e i. l case " 

(c), Is. it ~, lit. ~. t tW ~ i~~i' p~~ ~ ~ ,!.e. lO,weJ;, (li,v.ij;i,Q», ¥; 
RH, 75 while he waH 88 a special case i o t~ ~. 1:p W vie'W ~ ~ m~

~e t~ ~~ ip ~ ( f .et~ ~ ' ,~~tAA ~.~l t,m~~ Y 

~d) WhoM ~ ~ Rec888i$y. o.t .~' ~. in ~is partrou.la.r cleJ:k, ~ 

flltere were 80 many o~ er passed: men waiting on' the Staff, Selection 
Board list who were unemployed and cOlllld he' appointed in the same 

c n ~ {)n the usual, st8J;tinJt p~~, I?-R.l;Ilely, Rs, 75 Y 

(e) What was the 'WIWW l tt ~ of the work for which he was 
8~ ' ..~ed ~~e what are his special Cl.l!~)ific t 0ns i~ any fo~ tJ?.e p~rf()~ p8nce 
9 .... e. w_, To • 

(f) I.s i.t a ~~t t .~ .QP, ' p',Oi!.l! , .e~t ip ~~l~ qm. ~l BQl:l,r.,.<;l.. ~f e , ,9.~ 
o~e be was put o.~ r o~t , t( 4i,f;\r.:y.-'! , ,~~ ~ l.~ \S, ~~ l ~ qone m, ~~,is, ~ t.~ 
E!~~. o~~.er ~~~s. , 

(g) Are the Oovernmen, l~e \lW ~. .pp . ti~ an. onts~l  OP 
~8,. ~~ . (i l.. ~8 ~ of ~ 7G,)" tl l,~ C~~ ,  ilo~4 of ~ ~ ~ ~ s cr~t,~d 11 
oo~ ~e l of dissatisfaction amon,go the lower division clerks i~ ~~t o.J.'iW.e 
recelvmg leRs th.Rn the pay oI;l whIch, he hllS bC\lJ?, a,ppointcQ tl~ wli,(), have , 
&eep. doillg i()~t s ti ~cllory wQrk ft>r savera} years , 

'(h) When i,~ ~ ~. .  W ~ f. ~~  ~'~ ~c~' "8 haa lleeu ~~~ 
~9. eXYArc ~. cJ..o t~ , .~~~ :pl:w.¥>!W-. ~(). ifllO.l,\e ~l str~ ~l  to, revert 
the clerk to filS own oMce'" 

The ()no~ l e, ~~ ~  ~t!.~~  I 1I;ql ~,~ inl  the onoll~ le 
MCluller the replies to these two questions, I doubt if the time of t,he 
~~e ~ Wt \.,k", ~. if. i. lt~  to. the.. Q,f. ill readiag them in the 
~ s  

~ . , 
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.ALLEGED ASSAULT BY MR. GAsPER, Looo. FOREMAN, KATIIIAR, ON PUOOL 

MOHAMMAD, PUMPIlWG DRIVER, KATlBAB. 

153. Dr. X. G. Lohokare: (a) With reference to Government reply 
to starred question No. 2148 asked in the Legislative Assembly on the 
17th ::;eptcmber, 1924, will the Government be pleased to state whether 
it is a fact that the l-loeo. Foreman, Mr. Gasper's letter to the Railway 
MPdical Officf:'l" contained the following remarks" This man complains of 
'a pair. in the right wrist and is trying to make out that I assaulted him 
and is reporting sick because I got on to him for not working satis-
factorily "  , 

(b) If the n~ er to (a) bc in the affirmative, will the o el'l m~nt 

please inform the House ,88 to what made the Loco. Foreman add the afore-
said remarks in the Memo. which was a simple request to the Medical Officer 
asking him to treat. the Pumping Driver T 

(c) Is it not a fact that the Pumpinlo{ Drivel' failing to receive treat.-
ment and unfit certificate from the Railway Medical Officer, attended 
the local charitable dispensary and obtained unfit certificate from the 
Medical Officer ill C lll ~e of tile Di!>pensary, Hai Sahib II. K. Ganguly and 
Aubmitted the same to the Loco. Foreman 1 

(d) If the answer to (c) be in tht' affirmative, will the Oon~rnm(lnt be 
plea.t:red to state whether tht· suid 1'l'I'liti('Htt' was forwnl'dt'd to lhe Railway 
Medical Oftieer' for his coulltersigl1utl1n' a 11<\ whllt steps the Government 
have taken or propose to take in this case of the Pumping Driver T 
Mr. O.  O. Bim : (a) and (b). Government have no information beyond 

what W8B given in the reply referred to by the Honourable Member. They 
do not propose to inquire further. 

(c) and (d). The attention of the Honourable Member iR invited to 
the reply given to Khan Bahadur Sarfaraz lIu8Sain Khan's question 
No. 149 in the Assembly on 23rd January 1925. Government do not 
propose to take any action. 

CASE OF PnOOL MOHAMHAD, PUMPING DRIVER, KATIBAR, ON THE li~A T . N 

BKNGAL RAILWAY. 

154. Dr. K. O. Lohokare: (a) With rcference to o ~rnment reply 
to starred question No. 149 asked on 23rd January, 1925, WIll the Govern· 
1nent be pleased to state if it is a rule and practice that in case or. fit 
certificate being submitted by a subordinate to hiR immediate superior, the 
pme iN to be forwarded to tht' Railway Medical Offieer for (~o nter i n t re 

and to allow that man to resume his duty' 
(b) If not, why will not the Pumping Driver Phool Mohammad be 

reiiistated ? 

I Mr. O. G. Bim : (a) The rule and pr ctic ~ is that 1:1. fit certiticltto hM" 
to be obtained by the employee from the Railway Medical Officer in whose 
:district he is working before he is allowed to,resume work. 

(b) Pumping Driver Phool Mohammad absented himself from duty 
and was therefore discharged from service. ,. :'. 

lNCRF.A.SE OF STAlIT ON THE EisTERN BENGAL RAiLWAY. 

1M. Dr . .E. O. Lohokare: (cz) WitbreferenGe ,to Governmct 1"'8Ply 
to starred question No. 123 asked on 23rd January, 1925, are the GoVll'll-
6l'1UDerrt aware that the diversion of additional traffic hal taken plaoe oveX' . .'. 
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the B. S. B. section for more than a year and no additional staff hal yeC 
been posted , 

(b) Will the Government please state why additional men have not 
been yet posted , 

(c) Are t.he Government aware that there are st'veral stations OD. 
that section which are not interlocked and any little mistake on the part 
of the overworked train-passing staff might cause a' serious accident T 

The Honourable Sir Oharlel Innel : Inquiry is being made and ~ e  
result will be coinmunicated to the Honourable Member in due course: 

REMOVAL OF THE OP'J!'ICE OF THE GoODS SUPERVISOR, SBALDAH, TO A SAJ'B 

SITE. 

HSS. Dr. 1[. G. Lohokare : With reference to Governmf'nt reply 
to starred question No. 245 asked on 26th January, 1925, will the Govern-
ment be pleased to state if there is any road or overbridge for the staff 
to go to the Goods Supervisor's Office at Sealdah, Eastern Bengal Rail-
way' 
Mr. G. G, 8im: Government have no further information in the 

matter than that given in the reply to the question referred to by the 
Honourable Member. 

GR&NT OF LOCAL ALLOWANCE TO EMPLOYEES OF THE EASTERN BENGAL RAILWAY 

WORKING IN CALCUTrA. 

11S7. Dr. 1[. G. Lohokare : With reference to Government reply 
to starred question No. 248 asked on 26th January 1925 will the Govern-
ment be pleased to state : 

(a) The class of railway staff who are given the house allowance 
excepting the ministerial staff in lieu of quarters working in 
Calcutta' 

(b) At what rate such allowance is given' 

Mr. G. G. 8im : The Government have not this information which 
is being obtained and will be supplied to the Honourable Member on 
receipt. , .. ~ 

PROM01'ION OF INDIAN GUARDS ON THE EASTERN BENGAL RAILWAY. 

1M. Dr. 1[. G. Lohobre : With reference to Government reply 
to starred question No. 249 asked on 26th .Tanuary, 192fl, will the Govern-
ment be pleased to state why two discharged guards of the Engineering 
Depa,rtment, Lalmonirhat, Eastern Bengal Railway, have been posted 
permanently as " B  " class guards who were already working there , 

Mr. G. G. lim: Government have no information. . 
~l OT ON or'Mlt, PmLL1Ps, 'AsSISTANT'STATION MASTEB"oN'mE BASTEaIl' 

BENGAL R.uLWA'Y TO taB TBAn'IC INSPEOTOR O'B TIJI!: LALMONIBBAT 
DISTBICT. • 

1l59. nr. K. G. LoIlokate : With reference to Govermnellt r~ 
t9 starred question Nct 252 asked on 26th January, 1925, (a) will thI 
Llt8L4' . ,8 -
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h.wJliiB'-' be ~d' rt'JI ref"eor tie' t11& Eawtem Ben.ra-l ltaitny r88~ 
the posting of men in places such as Santahar, Laimonirhat, PIfrIIa*'-
Mid iUdpu f U'P_ 

(b) Will the Government be pleased to stllte whY' MI ABgJeJ-In.IiiIA 
.,.he o.Jaa.naea. hi& Dame from ME. Mal!learan tQ MI. Mascreen od then to 
Mr .. Pbi.llips w,ita. only aheut 6 yearRo' service WI an asaist&nt. statioa mast .. , 
h. be. alloWIII ro work &II, T'raSe IlISpectol" Q£ thA. LaIma.i.FHt Dismet· in 
preference to senior Indian station masters w.ho are already working in 
... IJIaC!riet , 

\ 

Mr. G. G. Sim: (a) No. 

fb) ~  ~ no iMbtmatiell. 

PBOXQIlIIONS TO TIlE SUBOIUllNlAlTE AoooUlOB il.BRiHOI'.t, 

160. .... a. Kalkai' ~ (l) (a) Will GovernDW!nt please, atate 
.Jwthu it is eoatemplated to revise Ute sta.nding ()f aU e4istiing, IUD, FO 
lem accountants and fix for promotion to the Subordi!1llte Acc<lUlLt.a 
Sl'lrvUoe the seniority of all clerk!! who have pas...ed the l::)ubordinate 
Aec~ &. y ice' Examination under (iM RuleK , 

(b) If the answer to question (1) is in the aftirDl8ltive-. wiLl ao."...-
ment be pleased to Ktate the circ m~t nce  that have neces!)itatcd this 
revisioa and 08 what liaes the arrangements under contempla\ion are kl 
f>e made and in what respects do they dIi'ter from the procedure hitllerlo 
followed? 

(1) {If} Is it not a filet tPtat stmiority armottg the-passed cmrnillates 
wu duly eomddered at the tim~ ot their fflT; fJf'O' t~m aP1'OintJne!tts , 

(b) Was seniority in the past of .mb pro tern accountants disturbed 
eft'r1' time-'W'ften fln~ l'*"1Il:1UlMft VaeftllciM ia the aeeemdant'lt grade , 

(3) tf the reply to 2 (a) is in the mnn ti~e and th&t to 2 (b) in the 
negative, will Government be pleased to give the rC'asons for the proposed 
overhauling of the st nd~ that has been fixed !trw} n~d te pemain for 
tile laa i1le, yeus , 

(4) Will Gf1vemment please state for what }'>eriod tile prellfJut .... 
pro tern incumbents have been holding the sub pro tern appointment&' uti 
the number that will have to revert as a result of the fresh arrangement to 
be made' 
The Be ..... able Sir 8Mil :I.lacUh : 'I'M .... aljJradts .. t.tae. cIeri· 

eal.l!ervi.ee of the Military AoooUDtH ~tment were 8o~isl4ed 80M fr,otll 
~ lilt of April 1920. alld it Wag deeided by Ua.e. then Military Aec().ulil1aJ.l.t 
Cle.ual that, ir~speet le of their standi. iB tlle sen1'81 il' e~. tke ' 
se.ient;r of p&II6Ied c1.erb fQr p.rQlOOtien to the all-India lillt of C4lo llt~ 

should be determined with reference tf) the dates of their joining the 
department. Thift deeiMon Jurd the-effeet M plllt'!iBg 8f)JM of tJt.e men 
holding appointmentlll in the higher cleric.al grad.ea lower in the list thul 
men in the lower clerical gradeR who ~d joined the department at an 
earlier date. Representations were received from clerlts thus atrected, and 
after a careful investigation of the whole case it has been decided that 
... faiJ1lllian4 l ~t equitable _Iutioa of tJrB ...... l. 1f{l1 .tle tlIat the 
...,uarity eI. such clei'D fer pJ'OID.otioB to *be aaouatam'. pade' _ali ., 
ree:ala.ted strictly in accordance with their seniority in the vQ,ri.lII aerical 
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~s 'DD 'the a.t ~il IlSatl 'W.i»h ·due ~d to the ,dates .of their ~ 
the .suhoPdimrte .AooomWi Ser"ioe lEvtamination. mhe m ~ ·af liM 
present sub pro e inc en~' tl' ee  ,holding the 'sub 1'Pf'JJ tem ~ 
ments from the 1st of April 1922. It is not possible ,tosl\Y .at ~en.t show 
many men will revert under the revised arrangement as the promotions 
have not Glet -been lAdtuBllIf 'uoti'fied. '::I'he number 'will prooab\y :nut exceed 
20. 

ltllfDUCTIO'N 'OF fJUlBPRfJ "!'B'M AOCOUNTANTS 1'0 'Cx:ERKS. 

161. Mr.N. O. Kelkar: «(1.) Have not all .~  .pro ,teut 'Il,a,cmn.cies.in 
the accountant's grade up.to 31st March 1925 been notified by the .Mill-
tll'l'Y 'Accountant 9"enerai, 'following ,the old 'pl' ctic~ "df .\fixing . se~ 
among a 'group 'of ·'dlerks 1>8&sing'the'ftccountant"s ,examination Ihe18 
time' Will 'Guvernm>ertt pl !fl8~sfty whether' the 'lltT811gemeuts 'Ul'lthr 
ceatelQplatioo ',00 ;iRnOl"e ,tae, dates <of pe.ssiQg the, fl ifyi~,tl mi~tion , 

(b) If the answer to the concluding portion of part (a) above 'i~ 'in 
th'eaffi1'nuttive, 'will 'nl1t 'som1! o'J" th e su.b pro' ttlm 'aceountants '-who ,pulsed 
the 'BubO'l'tiimlte Ae-eounts 'Service IExaminationas'early as 'in 'l919 'be 
reduced -to clerks and those passing that examination :after.fute ~ 
sq,peIMde .t.81tw IQY ,being }promoted 80S ,ooeoUlltants '1 ';Will ' ~ent 

pl'lB8e 4ilQY "llQw"wse ~rce8fiions,. re,. stified 1 Will t . ss .e.~ 

to rthe MilitaI1YAxlcoun.i.ant GtlQeral with a .view to pre ~nt .• U4h ,~
mali88 Y 

"The fionourable'Sir 8aaillUaokett : (a) (i) Yes. 

("i) :)io. 

(b) Does 'not arise. 

ABSORP'l'lON INT!lE 'MILITARY AOCOUNTS 'DEI'ARTMENT' OF DIvtSTONAL 'Atl-
COUN'l'ANTS AND C"LERKR OF THE MILITARY ENlUNI!:ERfNU'SlI!'R'V'ICJJ8. 

~l . Mr. '5,'0. -1U1kIU': (0) 'Is it af'8ct'that in 'the ROW ·",mo*RI&-
ments divisional accountants Hnd ele1-ks ef'the 'Milit81'Y ~ 
Services.are. to .be ,a.bsorbed.in the ilit ~y Accounts ~p rtment in ~n  

cies ,vhich occurred before the absorption of the late 'Military 'Woi'Ks 
audit fitlift: in' the Military Accounts 'Department , Is it a fact that the 
iDdi'lidnals ,were .aot ,tAren '4ulifitlld ;fiar .prometWn ~ by Jpalling Jjhe ~  

olldinMe l,aeeouts Servi8e .EUDlUU\Wm .,m lthe 4i~Acc  

DflIIIUtmtmt ,t 

(b) 'H"the aDBWeT"twpart' (n) is in 'the' affirmative,' WIll Govaraaat 
pleaaestate 'the Te&stms'ftJr 'such 'promotions? Is it ''II« a feet' ..... 
t e'inter~8 Of .. 'lib pro tem aM'Olmtanis of the "Military :A<oeo1'l.lHalDepatt-
ment who'Were-qualffied :for ·the promoticmhefM'e ,emtlpmatieln.lOfc tile 
Militsry ~ el!l' i l emOO l  aresaerificed thereby Y 

...T e. o o~ Sir..BaailBla.ckett : (a) "The reply' is: m the ne 4~. 
All ,divi&ion8l, .accouniants,arid clerks of the late 'MilitarY ''Worb''''SertioeS 
have been absorbed from 1st April '1922 in ,vacancies whil!h oec rre~ cn  
in Dew additionall:\,ppointments created, an that date. "A 'fe~ of·theatMi-
. tional appointments :sanctioned exelustvely'for --'the fi~ JIfI!f1 orb. 
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:Accounts were given to the divisional accountants, Military Works er~ 

vices, provisionally subject to. pllSSing the examination, as there were no 
qualified ·men with Military Works experience then available. 

(b) Does not arise. 

PERMANENT PROMOTIONS OF BUB PRO 'l'BM AOOOUNTANTS. 

163. Mr. N. C. Kelkar: (a) Will Government please IItate whether 
• the present arrangements in the accountant's grade are being based on 
the standing of clerks in the eld grades on 31st March 1920' Do BUb 
pro tem appointments of clerks in higher grades give them seniority over 
the clerks of lower grades , 

(b) If the answer to pa,rt (a) is in the affirmative, why are not the 
emting .'1ub pro tem accountants being given priority for penuanent pro-
motioIlS-under the same principle-in the accountant'. grade ,  . 

. (c) Is it not a fact that the sub pro tem accountants were appointed 
at a time when no other senior qualified clerks were available' 

(d) Will Government state whether any representations were receiYld 
by the Military Accountant General on this subject and if 80, how were 
they disposed of , 

The Bonourable Sir Bali! Blackett: (a) Under the old arrangements, 
promotions to the sub pro tem accountants' grade were made with 
reference to the standing of clerks in the seniority list based on the 
dates of their appointments to the cleric~ grade and steps have since 
been taken to revise their seniority with reference to their standing in each 
of the old clerical grades on 31st March 1920. Under the revised arrange-
ment, the clerQ who were holding appointments in the higher grades on 
31st March 1920 will be senior to clerks of the lower grade. , 

(b) Sub prQ tem accountants ordinarily take their turn for permanent 
promotions a.ccording to their seniority in the sub pro tem grade. 

(c ) Yea, in some cases. 
(d) A representation regarding the point raised in the tirst portion 

of the question above has been received by the Military Accountant General 
aad the matter is under consideration. 

O..uUAL LEAVE OJ' EMPLOYEES OF THE OP'PICE OF THE CONTROLLER 01' Mn.lT.&.R1 

ACCOUNTS AT QUETTA. 

If". Mr. N. O. Kelkar: (a) Is it a fact that the Controller of 
Military Accounts at Quetta has been insisting on the production of the 
Civil Surgeon's certificate for absence over a day' Is there no ,.t nd~ 

inr' order in the Military Accounts Department placing reliance on u 
employ-ee in respect of his absence owing to Bicknel' for two succeeaive 
days' Are Government prepared to state how far the Controller is justi-
fied in demanding 8 certificate to support even two days' absence , 

(b) wm Governmerlt please Hay to what extent the orders of the 
Controller at Quetta have involved additional work on the Governmen' 
mf'diral authorities' Will Government please issue instructions depre· 
cating the i:asisterKe on the Civil Surgeon '6; certificate in each and every 
case for grtl.nt of a few days' leave' 
... . The Honourable Sir Baail Blaokett : The required information haa 
been allad fat IIIIld Will ~ furnishad wheJi receivEJd. •  _  ' 
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SIOK LilA VB OJ' EJIlPLOYll:IlS OJ' THE ORIOl!: OJ' THE OONTROLLEB OJ' MILITABY 

ACCOUNTS AT QUETTA. 

165. Mr. N. O. Kelkar: (a) Will Government please say what a 
Government servant should do when he feels physically unable to 
attE'nd the Government hospital and for a failure on Ins part to do so it 
llinole 1;0 punishment 7 Are there any rules or standing orders to cover 
luch a case T If so, will the attention of the Controller be drawn to 
them 1 

(b) Is it a fact that the Controller of Military Aecounts, Western 
Command and Baluchistan Dh.trict, has issued an office order calling 
upon a sick absentee to fill in a certain form devised bY' him and which 
is not provided for by any rule or order, in which information having no 
bearing on his sickness or recommendation of leave by the Civjl Surgeon, 
Quetta, is asked for' Are Government prepared to i;nstruct the Controller 
t(\ ],(!Ncjnd the office order , 

The BODoura.ble Sir Basil Bla.ckett : The required information hlllt 
been called for and will be furnished when received. 

RBDUCTION OJ' THE CLERICAL ESTABLISHMENT OJ' THE RAlLWAY BOARD. 

166. Seth Govind Das: (a) Is it a fact that with effect from the 
1st June 1925 the strength of the clerical establishmclJt of the Railway 
Board has been reduced by 17 men with a view to meet a part of the 
cut of Rs. 77,000 made by the Assembly in March last in the provision 
for tbe officers of the Board 7 

(b) If the answer to above be in the affirmative, 'vlll Government he 
pleased to place a statement on the table giving the names, length of ser-
vice, date of confirmation (in the case of permancnt men) of the persons 
concerned' 

(c) Is it a fact that some of them were confirmed by the Board's 
orders of the 22nd January 1925 with retrospective effect from the 1st 
No em e~ 1924 , 

(d) Is it a fact that the orders of the 22nd January 1925 were in 
Home cases reversed by the orders of the 21st May 1925 as a resuli of 
which some of the men who er~ holding provisional permanent ap-
pointments in the first division were reduced to the thIrd division \\ helt-
as some of the third division men were promoted to provisional sub-
stantive appointments in the fiI'8t division' If RO, will Governmtlnt 
kindly state the reasons' 

(e) Is it admissible nd~r rule 13 of the Fundamental Rules to 
reduce a man holding a provisional substantive appointment unless 
the permanent incumbent in whose place the arrangement was made 
returns to duty' • 
(f) 'Is it a fact that some of the permanent hands of the Railway 

Board's Office were discharged and their places were filled by thc 
cOllnrmution of temporary men Y If so, will Government kindly state 
how many vae.ncies were so filled up and why , 

The Honoura.ble Sir Oharles Innes: (a) The reduction of the demand 
UDder the head" Railway Board" did not specify that it related only 
to the pro'Vision for the officers of the Board.. It is.8 fact that 17. post. 



itt 't~ ~ e il ~ t ~ 'tail. bldin 1ItbwywJee1sillce i}st tJ..-
1925. 

(~ ) rr'ftere ' ~re ,6 YaC8floies in ;Be 'clerical oes.blishment 00. the 1st 
Jtme i·926 Mlll 'duly ,~  men ~re~o ~t up,der -roouction. 'Pa.rff!(ulars 
oonceming them ,,!,ill be sent l!I8fIllrately, to ~ e Ronoura'b'le 'Mem1>er.. E ~ 
Mle 'Of -these lJDen hie! been .provideEI with <:itllEh-'appoiiiffife"ntB 'u'ttatlr ,~
emmeni. 

(c) Yes. 

:(8, No. 

. ~ e ) 'yes. me reverliions were ~m'i lrl( 'to 1teifp wtbtln 'i ~ 'te ~  ~ 
ad not with ·reference 'to ·ruTe J:a ol"t1fe 'FilldlaHierltlll 'Rtll1!S. 

V.:!,) ~ 

FuRTHER REDUCTION OF THE CLERICAL E8TA ~ ~ .f ~ 
,BG.-,. 

167. Seth Oovind 1> .. : '(a) '~e 'it a 'fact that in 'udaitiO'h ·€o ~~ 
1-7 -J,JMm l'etreneheq a f1,lrther reductiQll of 10 ~en from t e ,p'~rm nept 
pensionable starr 01' 'the 'RIlITwlly ~i l 'i'  cltbl!tl is in 'cCtnt~t p fd  IJ:f 
4KI, on ~  t 'bGis has otht! '~l~idn -belfn ibade 1 

',('" 1£ 'tlfe '~ 'to 1ftil't ~ ~ ~ ~ .~~ 'be til t~ '&fBrm&tM, 
wID :9.0venu11erlt 'kh;d11Y 'lay a Ift8ttlIlie"dt on ilie ltWle 9i~ fife tt"..., 
'length of seJlvil!e a'tfBflte 'tjijnt!es"noilil :('ft lartY) to l1e if(iven 'to the.iJhtm cScMf. 
cerned T 

'(c) ::t:>o '06mbmeht ' i'~e ttb ~ll 'Up ~ eclm ~t.t d by "he 
rl!fre c iitt~rlt tit ' ~i'nttitte t 'tllltldS . ., 1f ''80, 'Whtit ~( dm,. 'Will ~ ~ 
'ili~rl y '~ 

(d) How many new. appointments have been created and how ''Diliny 
'i'i'omotions lnive ie~  .g'i,1\fu 'sitil!e itltl! 'Nt '!Jtrtre 1925 'm ltlfe alilwav 
'B{Uii'Ji"s'dftIce , • 

, :me ono r~ l4  Sir _ Qharlea Innes: (a) 10 members of 'the oiftc'e 
~t lili8 tneiit srebl:!ibg 'rl!tirea 11th 'tfb h.tther '~l ti~ti n ib the 8b8le is 
'beitig 'made. T11e 'lDen ~til~tlt~d 'ttl ~ r '~ d ~ tJt'Me 'n~8.rfflt t ~ • 
ijf tt!tlr~ti ~rlt dr 'cotnlidl!Pcd 't:irfiIilltM fb'r lfuMtl!r ,t!t pltty~ in ,ihe 
i ~ril'8 'dmce. 

, I-b) A statemeIl.t giving the infOl'lDlition wllibe supplied separate1y 
to the Honourable Memher. 

'f ~) Yt!l!. Detftillolof,the'ec01l0mBts effected haV1l been furnished ,to the 
'~li  ·PinanceCommj'teeior. tti~ ,ld will 'be avaihible to the 
H.onou1'8ble 'Member -in tbeproceeaiags·bf thet -Committee. 

(d) No new ~pointments have been crea,ted and 'tt1tftndtid!IB, 'latte 
;tmlY -been :gi'\'len 'Within 'the ·sancClionet'l ~ dre iB the ordinary course and it 
·is-not 'pr~ed to 'detail these. 

PRoMOTION 01' MR. RUNtjIJll!llt'r 'liO 'oPPl<liHk' ,MhtN ,AeSlft .. -BEOaB'l'JUW . lIN 
'l'IIE RAWW A11fBoAlm, 

W:t5eth ooVjn41»81 : .:(0,) !fe,it ~r Ct't i t '(he 'poet'tfl'thl! A~t 
'Se<!retary'to 'the 'Railway 1joiird 'is beitig "a'tiblfld1ed ' e s'l ~ 'petr ... 



1 .. 1 

of h 'DeptttySecretlM'Y 'and '8 Ohief Supel"intendentare ' ~in  created ~t 
If so, what will be the annual additional expenditure on this account f 

~ ' lIs -it '8 fam: ·that 'ODe Mr. ~ dlett, 'Im, ",sistant, has 'belm pro-
lDloted ,to Ithe A!lsist nt e~ret rys ip in the &ail way Board over the 
heads of all Superintendents and senior assistantR' If so, will 
poyerp~fnt kindly st ~e l et ~r the ~en superReded by him '! ere tri~d 
In the hIgher post and found unfit ., If not, why were the claIms of hlll 
senioN; o"p.rlooked ? 

Mr. G. O. Sim: (a) Yes. These are part of a scheme of reol"ganilHl-
tion resulting in retrenchment of expenditure and not additional expendi-
'tine. 

,. .. (b) Mr. Rundlett .~ s elect~d to, of£tciate ip.t ~ p'~ t .. of Assist n~ ~ec
retary as he WHS comndered most sUlt.aoly quahfied for It. ~ e has smce 
reverted. 

A'1TACHMENT OF FIRST AND SEOOND CLASS CARRIAGES TO ALI. TRAINS BETWEEN 

KALKA AND SIMLA. 

169. Lala Duni Ohand: (a) Is it true. that two out 'of thtl. four 
down trains and two out of the four up trains runningb(>tween 'Kalka 
and Simla ·hti'\l(' 'tlo first 'find fooot .c isl!l c Ti ~8 .attadted to them! 

·(ob) If ,the repl~' ·to(a') be in the affil'mtltive, do <the G""emment 
in view of·the fact that a nutnber'of first class and second c.ass p888enget"'l 
'find 'tt 'convenient tb travet by these trains,prop08e to issue instr~c

tions that at least one first class and 'onesecond cltl8s carria.ge bt' 
attached to each train '/ 

Mr. 0. G. aim ; (a) The reply is in theatiirmative. 
"(b) The l ~ estion 'will be 'brottg'htto the ndticeof 'the Agerlt. ' 

IDIlUDCT 'RA'lLWA:Y 'Oo' N C~T ON IJIlri'wEEN f i 'TAN~ N A l!.O  • 
• 

170. Lala Duni Ohand : (a) Is there any project under eonsideratioi1 
with a view to connect iRa.j.putana with Kar.aehi by 'means of a direct 
Railway line Y 

'(u) .If so,\Vill 't.his line paSs liy Bhiwani, gn :hupoi'tWnt to"''1'l Ttl the 
'i:tj,8sar District ., 

(c) Do the ,Government ipl.'OpOSe to ,issue iRstructions to the Bomba.y, 
Baroda&!Id. Oentl'lil India Railway Administrati().n I to open a. booking 
ofBcein ,the town of 'Bbiwani , 

Mr. G.  G. Sim : (a) and (b). Thereis'no prbject ltnd~r cdnsilil'!rliWtb 
tlMl'for 'di~tit nn~tidn betwMn Rajputanll and Kilrachi.Tbe Agrl1 
'Kttt"aehimilwBlY 'of wHich .hepro!lpects were under'euminationsometime 
ago hilt! 'been rpostpon~ ;f6r the IpPeient. 

iCC) The matt.l:'ll" iI. within 'the'compeMncl' 'of 'the ·Railway -Administra-
tion 'Ilnd 'Govennnetlt donot.lpl'op~ 'to Msue'nny instl'u<lii01!l8. 

REGISTRATION OF E8~ . CHIRAGH DIN MOltAMMAD DIN AND SONS iN' THE 
LIST or ApPROVItD CON'!'RAOTORS IN"l'HE'INDlANS'rOREs DEPARTMli:NT. 
, .. '1-'71. !Ml'rl..1fJUhi ~ d!  (ii') 1:& it-a fact th'litthe nalne ;0£ 'MI'lliis1R 
Chiragh Din Mohammad Din and Sons, a fh1!l ~ tit 'terlt '1ft'8.kers in JLahoJte 
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has been registered in the list of approved contractors in the Indian 
Stores Department , 

(b) Is it a fact tat the proprietor of the firm Mohammad Din Ion 
of Chiragh Dil, was fined &. 500 by the Punjab Chief Court in a 
bribery case' 

(c) BaH tL" attention of Government been drawn to certain articlea 
in the Civil atld Military Gazette, Lahore, dated the 11th August 1916 
and 24th September HIl6 puhlishing a full text of the judgment in the 
above case' 

(d) If so, is it in conformity with the p~licy of the Government to 
register such firms in the list of approved contractors' 

(e) Will Government be pleased to state_ what action they propose to 
take in this connection , 

The Honourable Sir .Bhupendra Nath Mitra: (a) Yes. 

(b) Govenllnent have no in formation to this effect. 

(c) The reply is in the negative. 

(d) and (e). Do not arise. 

LEVY or A HOUSE TAX IN THE KASAUJ.I CANTOllMENT. 

172. Haji Wajibuddin : Is it a fact that in the Cantonment of 
Kasauli, a home tax is being proposed to be levied and if 80 at what 
rate and whether churches, mosqueR and temples have been exempted 
from the operation of the said tax T 

Mr. B. Burdon : House tax is already in force in the Kasauli Can-
tonment under Punjab Government Notification No. 382, dated 11th Feb-
ruary 1897, at the rate of seven and a half rupees per centum per annum 
on the annual value of buildings. So far as the Government of India are 
aware, this tax has never been levied on churches, mosquetJ or temples ill 
the Kasauli Cantonment. 

MEMBERSHIP 01' CAliTONJ(EMT BOABDS. 

178. Baji Wajihuddin: (a) Is it a fact that in the Army Department 
Circular No. 2:1l36j2IA.D., dated the 12th June 1925, the Governmeni 
of India has !;tated that in case a Local Government directs under 
8ection 15 (4) of the C8Jltonments Act that an outgoing member ceasea 
to continue in office. before the notification of the nomination of his BUCCea: 
Bor, the incoming member will automatically enter upon his office And 
be a member of the Cantonment Board T 

(b) Do the Government mean that in the case referred to above, 
& nominated member has the right to sit on the CII.1ttonment Board 
without his name being notified in the local Gazette as a member , 

(c) If 80, h)w does this meet the requirements of section 14 (2) under 
which the nomi lation of a memiJer mUNt be gazetted before he can lit on 
the .cantonment Board Y 

(d) .Axe thE Government aware tllRt under section 15 (4), the Loeal 
Government can only terminate the membership of an outgoing mem-
ber but can not dispense with the· obligation of the notification of tat 
~o nin tion of hiI auece.lior ~, -.-
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(e) Is it a fact that these instructions if carried out will enable a 
military officer to sit on the Cantonment Board without his name havhla 
been gazetted as e. member , 

(I) Do the GovernDlent propose to withdraw the circular in view of 
the discontent that it has given rise to and its conflicting character with 
the Cantonments Act , 
Mr. E. Burdon: (a: The answer is in the affirmative. 
(b) Yes, Sir, if the Local Government so directs. 
(c) and (d). U ndel" section 15 (4) of the Ca,ntonments Act, 1924, 

a Local Government can direct an incoming nominated member to take 
his seat on the Cantonment Board in anticipation of the Gazette Notifica-
tion required by section 14 (2) of the A.ct. The direction of the Local 
Government under section 15 (4) does not dispense altogether with the 
Notification required by section 14 (2). 

(6) Yes, Sir, if, as I have already stated, the Local Government so 
directs. 

(I) The Government do not propose to withdraw the circular, 88 the 
instructions contained therein are in accordance with the provisions of the 
Cantonments Act. 

MEMORIAL OJ' THE INDIA N ,ApPRENTICES 01' THE MACLAGAN ENGINEElUNG 

COLLEGE TO THE CWEI' MECHANIOAL ENGINEER, NORTH WES'l'ERN 

RAILW ... Y. 

174. Mr. 8. Badiq HI,san : (a) A.re the Government aware of the fact 
that thc Indian appren1 ices of the Maclagan Engineering Qollege han 
submitted a memorial to the Chief Mechanical Engineer, North Westena 
Railway' 

(b) If so, will the Government please inquire if it has been favoll .. 
abJy considered , 

Mr, G. G. Sim: Government have no information. 

PUNlSHlIENT OJ!' GUARDS FOR ToJ'TS ON TLUNS DT TOIB CHAB<:1B. 

176. Mr. Amar Ha.th Dutt : Is it a fact that guards are fined or heaY)' 
contributions are debit ~d out of their provident fund money or pay 
in case of thefts whethe-' the train is in motion or shunted to a siding' 
Is it a fact that train (ontrollers and not guards are solely re.sponsible 
for the movement of train.s Y If so, will the Government be pleased 
to take lIteps so that t ~ man who is really responsible for thefts may 
be punished' 

Mr. G. G. 8im : Train controllers order the movement of tr ins~ bllt 
a guard is respoDBible for the train which is in his charge. So far 88 
Government are aware, ~ rd  are not punished in theft cases unlel8 it 
is found that the theft was due to n~li ence on their part. 

CASE OF MR. G. B. M::TRA, A GUARD ON TO EAST INDIAN RAILw ... y. 

176. Mr. Amar Nat] ~ Dutt : Is it a fact thnt an Indian guard Mr. 
G. B. Mitra was tr nsf'~rre.d from Asansol to Madhupur on the East 
Indian Railway on 1st .June 1925, but was not granted leave to make 
arrangements 'forremo"O'ing his fsmily 'and had td live :in am tJp«d p~ 
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for '~t cd., rt~8. w·ith ,f mil~. ·f()r Bome ,days f 1£'80, will tbeGov-
enuoent be ,pleased totak-e steps so that 'such oaBesmay not 006\11';iJ) 
fhture' 
Mr. G. G. lim: .(i}overnment have no information. 

~d ~Ti !N nA'N blrrRtttn'ORS IN"I'Htc 'RAILWA.Y 'SCHOOLS At' AsANSOL 
AND CHANDAUSI. 

177. Mr. Amar Hath Dutt: Are theI'e any .Indian instructors in the 
Flilher Trail!-ins: Schools and Colleges. at Asansol and,Chandausi' 
it 'Hot, 'a;re·tht! GCN1l'l'rimlmt 'prepared to take steps to apPdltit Indian 
~tttdr ' 

. ih. O. G.,8im: Yos. Two 'statutory Indidns at the ,RaHway School 
of Tp_ponation,ChandAbsi, and two at the School at 1\saD8()1. 

RECBUITlIlENT OF TBA VeLLING 1.'ICKET -COLLECTORS. 

"i78. Mr. Ama.r Hath Dutt: Is it a fact that a large proportion-of 
travelling ticket -collectors are recruited from Anglo-Indian .ticket 
ddneadfs 'ib l>t'eterenee "to educated lndian tieket co1Jectors "I 
•. 0. O. lim : Government have no detailed information. ~  

appointments are necessarily filled by men of Omt~ education. 

~ ~ -A.:I1ibtWON "o'TttE 1tAttWA:Y 'nwNING 'Sdll00LAT 'Ctu.ND.{tl'SI. 

179. Mr. Ama.r Hath Dutt : Will the Government be ple ~ed 'to'1\tate 
et~~ there are any printed rules of admissiollto the RttilwflY .Train-
~ '&!liob1 ill Cluihaatisi'T '1fso,wiU 'the 'Government bepleaeed to 
l'ay'the '1Iam? .6h'the 'tdble? 1£ not, will the Government be pleased ,to 
ftltf~ ·the t!bftichlll1fu "the ''ntntlber o'fyeai'S for' training anrl the .prospeelll 
of the students of the School at Chandausi , 

1Ir.b. JO.1Iiin : The attention £ir the lIonourahle Member is invi*ed 
to the reply given to Mr. C. S. Ranga lyer's question No. 651 on the 'ara 
September 1925 in 11tiis , ~lt ly. ' , 
Gutt'r "«n' td~cTs FOR ''MtrIlUUlADAN . REFRESHMENT ROOMS AT 'DELHI 

IAIfD iBAMG'tpO eUl'UJlIa:MulL\lIiLUi£1A'CON'Jl!L\.O'l'OBS. 

-UIO.Ii!r. AbdallH.ye:(1) Is it,a fact ,that contracts ,for ,:Muhalil-
...... ·NI .. .,.hment ro~ ... t ·Delhi and ~o il fty Itatioh8 lalld tor 
.... m .. an //,N1Mki" &t;&ltog Baihvay Bt&tion'fortaecu.rrent,:y8M' 
.lIe with rnon-Moslem oontractors T 

(2) Are the Government aware that the Musalmans 'rel8ent 'lfUfh 
eontFaets bfling .given to non.Mol;lems ? 

'fB) .IJ.s it'~'~ ~ ct 1lMt :tbe 'Ritihvey DeJ'attment ,~oes net' '~e lib'" r ' ~eodtr ~t!s' and itt"t 'they-aN given graris to 'Butta,. 
persons , 

(4) In view of thelle fac,ts are the Government prepared to issue 
instnteti'U!1B ufhat ;tn : ftfftr1"e ~e o'rttt ct8 'Ahouid only he -given·to kuit· 
aWe Muhammadan contractors , 
..... .0 . .0 .... : ,Government ,have DO· iJIfOJ'lmation. ,TIre'lMttt!'J'is 
~ -the-eeatpftetlOfNJf·ttre Agent·8tld 'tl1.,()oPY ,of the question j and .... r 
~l ....... »,hiIn. . .  , 
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_C"l'IQ!f ~ TBlII B.Al.E dD m:m-OJr nr )~Ol f UJ). .IUT:u m 
REFRESHMENT ROOMS AND DINING CABS. 

181. Mr. Abdul: Baye: (1) Have the GovernJDeD.t; 0If' .. Railway 
Department placed any restrictioIlJi up<W. t~ &ala. awi. lIM, qf raw or 
cooked bacon, beef or .ihat.1ca 011 the railway. pJ:erni.s.es, i.a.., in. that various 
refreshment rooms and dining cars T 

(2) If rel:ltrictiolL'j baNe ouly beeD· plared.. UpaJli tb· .... 8IDIl _ 
of beef and not of bacon ood l, t. Ol~ are the ~~t '''  JI'IIJIred to 
direct the ad'option of a uniform practice in future , 

m-. fl fl. 8im: (1) The rep~ is in the Dfgative. 
e2)' Does not uis8. 

NUMBER OF MUSLIMS IN TRE SUPERIOR AIm SuBOMJDfA'l'E AocoUNT SDVlOBl 
OF TBB Mlt.rrART ~ llE l .'ft l . . 

182. Khan Bahadur Ghulam Bari: (1) Will the GovernmeJlt ple~ 
!lIDiD Ii eotB}!l&r&tive st~ Hho:wiDfr tJle. mabe. ef~  88 qaiDlt 
non-Muslims in : 

(a) the 8upel'ior r ~e of tl\e· fiitat'Y, Aeconnts DepartmeDt ;. 

(b) Subordinate AceoWlts Servi.ee 0.£ tae ili~ AAllotlnts! D..-t-
ment (gnzeUed rank) j 

(c) Subordi.nalle Accounts Service ~i ta.. M.ili4IIuy A.cCllmllQl Da,ut-
ment (non-gazetted rank) f 

(2.) If the-8Mwer te fie-above qUC8tMft liti6el'otles lIl\at 1rl\e-!lumber of 
MUHlims is out of proportion to their due representation, w1!at st., .to 
tbe Government propose to take ill order speedily 1;0. ~s e an IillPreci-
able- equilibrium in the comparative strength Qf MusIima. and. __ 
)fohns in tlUs Department f 

The Honourable Sir Basil Blackett : (1) A statement containiIli tae 
iafor.ratioo allked fOIl' is pllllCeGil 0. 1I1loe' taMe. 
(2) b 1'1(;) 'M' as the Superior SeMiee of the Military Accoun.ts. De-

Jl8rtment is c~~rned, the Ooverl'tment of India have already decided 110 
Nt apart a proportioo o,f the T8Kl'&nerM eVeTY year to redress iuequalities 
.. tween cl.llIeS lind comm ni.tif~ by nmninati611. 

Promotions to the SuhordiDate-Aecollnb Serviee ~ !e'tted) are made 
by selection of the best quali£i.ed a.ccountants in fie Depllrtment and 
Muslim accountant.'i llave an equal chance of 6leleeti.Nl for 8lIII.ch Pl"QlDODon 
with accountants of other communities. 

PrQJII:otimw to the Subordim:ate Accounb Se·rvice ( rt ~ etted') aTe 

made gcnrrnlly from m()nl~ mcmhers of the clerieal sr,l'Vice who have 
passed the prescribed dC)l<U'hrwntal exa:minaiioll .tid the el.im& of the 
Muslim mf'm er~ of that scrvi<'e receiv& due eODflid«1IIIitn for mela pte-, 
motion. DirC'ct appoit1t.mt'nts to the Subordinate Ac~t Serviee (non-
~ed ' 8l"e 8111'ff) made in f"xerpl.ionnl ~ ses and if ~roper ..  ,~ ltd 

Muslims apply for such appointments theIr claims will tie duly c0n81derect 

• 
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Beatomftlt ~  'Ao tu.Mber of J(UlUm" " oompored to Mn·M""ZimI tn tAe SUf'erior 
and Subordinat, .dooo_' Service. of tAe MiUtorJ/ ..4.ooollnt. Dl1pMtment. 

:t-on·MualiUlll. Muslims. 

Superior Service 

SubordiJULte Aooount Service (Gazetted) 

Subordinate AccoUDt Service (non-Gazetted) 

59 

87 

489 

1 

niL 

20 

DIRBOT RBOBOlTJOINT OJ' MU8LIJ1S IN TO SUPERIOR AND SUBORDINA.TlI 

AOOOUNT BERVIO. OJ' TO MILITABY AOCOUNTS DEPunu:N'l'. 

183. Khan Bahadur Ghulam Bari : Will the Government please stat" 
whether they propose to encourage direct recruitment pf Muslims of 
IUperior educational qualifications in the Super20r and Subordinate 4c-
count Services of the Military Accounts Department T If so, what steps 
do the Government propose to take , 

The Honourable Sir Basil Blacket'$ : The Honourable Member a 
referred to the answer to question No. 182. 
, ' 

A. ~ ' MU8LD18 DJ TO EDUCATION DBPABTKBNT OF AnO:R-MERW.AlU.. 

184. Khan Ba.hadur Ghulam Bari: (a) Is it a fact that the ProviDl!ial 
Muslim League of Rajputana Ajmer pasFied a R'!solution at a meeting of 
the League in August 192E: with regard to the I,aucity of Muslims in the 
Education Department of Ajmer-Merwara , 

(b) Is it a fact that a copy of the above Rnsolution WIHI sent t.o t. lt~ 

Agent to the Governor General, Rajputana, an I to the Government of 
India' ' 

(c) If 80, will Government kindly stat.e what action, if any, has been 
taken on it , . .:-,,' 

Mr. J. W. Bhore: (a), (b) end (c). The Honourable Member lS 

refelTed to the reply given to Maulvi Muhamrol,d Yakub's starred ques· 
tion No. 862 this morning. 

PA.UCIT1' OJ' MusLn18 IN TBB EDUCA.TION DmPART}!ENT 01' A..no:R-M!lRWARA. 

185. 1than Bahadur Ghulam Bari: (a) 18 it a fact that out of a total 
of 188 appointments in Ajmer-Merwara comprising inspection officers, pro-
fessors in the Government. College, Ajmer, Government High Hchool, 
Normal Training Secondary and Primary Schools for bOYIII and lrir~ 

(excluding Moroia Islamilt High School), 171 appointments are held 
by J,lOn-Muslims, and seventeen by Muslims T • 

(b) Is it a fact that there is not a single Mu laromadan in the inspect. 
ing staff in Ajmer-Merwara , 

(c) Is it a fact that since the creation of t',\e Ajroer.Merwara Edu· 
utiona! Department there has ne"'er been a K'Wlim _officer in the iJlBpec· 
tidn stair , . 

(d) Is it .. fact that this paucitY of MUh&1DmaCi&ll8 iQ, the EdUaatiOD 
Department is due to the inspecting ata1f , ,  -

(,) If 10, will Government kindly take rtepa to increue the number 
'of MtWiJIa b1 the DeparQQ.eJ1t f 
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A,PPOINTKENT OJ' MUSL(}fS IN THE EDUCATION DEPARTMENT O:r .AJ ...... 
MERWABA. 

186. Khan Bahadur Ghula'm Ban: (a) Is it a fact that a deputa-
tion of the Rajputana Provincial Muslim League, Educational Conference 
and other influential persons waited upon thfl Agent to the Governor 
General and other heads of Departments many times '1 

(b) Is it a fact that tMse deputatiOllH pointed out the apathetil • 
attitude of Government towards Muslims' 

(c) If so, will Government kindly say wha.t, if any action, haa been 
taken to redress the grievances 1 

.AssISTANT SUPERINTENDENT OJ' EDUCATION, AJMEl\-Ml!:RWAti. 

187. Khan Bahadur Ghulam Bali: (a) Is it a fact that a deputation 
of the Rajputana. Provincial Muslim League and other Muslim gentry 
waited upon Sir R. E. Hollund, the then Agent to the Governor General 
in }<'euruary 1925 in connection with the newly created appointment 
of Assistant Superintendent of Education , 

(b) Is it a fact that. the Agent to the Governor General gave a sym-
pathetic hearing to the deputation and promised that a local man would 
be appointed to the post T . 

(c) Is it a fact that the person appointed iH not It local man 1 

(d) Is it a fact that the person appointed is a resident of the Almora 
District of the United Provinces and does not possess any secondary 
and primary teaching experience and is' not trained ? 

(e) Will Government kindly state reasons for this appointment' 

Mr. J. W. Bhore : The Honourable Member is referred to the replies 
given to Maulvi Muhammad Yakub's starred questionH Nos. 863, 864 
and 865 this morning. 

AaTIOLB IN THE Mwlim Outlook REGARDING GRIEVANOES OF MUHAMKADA-'S. 

188. Jtha.n Bahadur Ghulam Ban: (a) Has the attention of the Go ... -
ernment been drawn to the article by " Fairplay" in the Muslim Outlook, 
dated the 16th of August last T 

(b) If so, do Government propose to take any action to redrelli 
Muhammadan grievances' 

Sir Alex&nder ltIuddiman : The attention of the Honourable' Mem-
ber is invited to Sir Denys Bray's reply to question No 705 by Maulvi 
Muhammad Yakub on the 4th September HJ25. The Jecessary r~port 
from the Chief Commissioner, A,imer-Merwara, has not y( t been recelved. 

MESSAGE FROM THE COtTNCIL OF STATE. 

Becreta.ry of the Aslembly : Sir, the following (~ e haa been 
rflceived from the Secretary of the Council of State : 

/1 I &Ill directed to infoi'Jn you that the, Bill further to amend the IIldian Penal 
CHi, ",bleb WI'" .... 8~ 1:Iy the Legi_latdve A.sembIy, at ita lIl"tin, held OIL the 3Id 
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~r. 192&, .... p81eed h,' tAe.C1lo1lD8i1 ol ~ Oil the-Wtb, ~ 1-. 
with the following amendmente : 

" V) T~ 1Q1lQwiug cl )l~e wall i (l~ after. ~ l l 3  : 

~ 4.. N~t l ld ,  .• ~ C¥)Iltaimldt ~ eee~ ~ ,~!'l  intereourlMl, Ip', a, 
~ ~t , 4ia own. wife, ill. nQt ~ 'l. .l~ ~  t ~ wife hl1s not I\ttnlJled 
the age of thirteen yeall, it he Will Dl3rrieil to 1I0r betore the date-OIl· 
which thiB Aet eODlM into operatJion and' ahe had aUJainedi tile agB ob 
twelvtl ~ r  on t.IaI&t ~e.' 

(U) ClauBe 4 Will re·numbered 5. 

Tile-~  Yeq,.... the OCIbcIUKMCe. of' the ~ e AII,emlIl;y in ~o. alnend· 
meuta. " 

THE COURT FEES (AMENDMENT) BILL. 

8 ! N ~ N QF T.JiIiJii RlEP.QBIIl ~ SD,..IjlCT COM,14,IXTE;E. 

lIr .. 11. 'l'ol;ak:iDaon (Home Department: NominMle<l OmeW) : Sir; 
1 have the honour to p-resent the lteport Qt the Select COIQ.mittee on tke 
Bill further to amend the Court·tees Act, 18m, the SUCCfl8Rwn Certifteate 
Aet. 188&, and! f1be Code of Ci~ PtIOcteeilll!e, 19Q6., fOlf' ~ t, n plJA"POSes 
aRd tol" .be l'ilte. PU&'p0888: 00· NtpeM oeut&i.n erBlU)tmnts _6lBd.i.NJ .~ 
Court-fees Act, 1870. 

4$ • i  , .. 

~ O T ON BE PROTECTION TO TIlE P ~ E N T .c ttd. 

!fr. Prllident : "he HOMe will n6-W resume the disewJsi(}n on tho 
Resolution moved by the 9 ) r~ Sip ~ lnDe8 Jrellal'dlim."" pJlOr 
tectieIt to lIhe pape.. inctuatr,. 

111' .•.• : JotId (Nomina'-d LUGIl. Inte.eets) : SU, IlJeg to nlOve 
lhe amtBdment W&:iclt stand. in .y :aame : 
,. That at the ond of tho RellOlution the following be added ..... ,., 

!.III B....u ... GJrM.,. I.wMIl (~~~, ~e . e ), : r4a.f' ~ 1i-Wt 
to a point of order, Sir' May I ask, Sir, whether clause 1 of this 'Resolu-
tion is, illl order. Y,* are :aG doubt a .. ve, SU, (}oj .. ~. t ~ .n qn this 
,.mt by lIhe· HKlotUllble SU Cll_nlaL Selaha<\ .. nd· QY Y(,)\\I' l' r ~ ~r •. 
I also beg to draw your attention to Standillg Or.· N~ 59 (q) li~  say.., 
that a Resolution must raise substantially one definite issue. Standing 
Order No. 64 says that an amendment is subject to the BuIes and Standing 
Orders relating to Resolutiol:S. I submit, Sir, that this am.endment MiIe8 
8.D. entirely separate issue, and th.ereiore, it is ou;t of ol'del' UDder tb6 Stand-
iagOrde-r J have t ~ed. I !luhnJit, ShT, l . ~t i¥ OUtl:li,dr-the l:lcop.e Qf m~ 
ReS0mtion. I tlubmit, Si<l', that the ameudatent js fllso barred fo,· ~not .~ 
reastm. We].fare and: LabOoul" is. .. pro,y.inci'ai subjeet. It. i~ pe.deetly tr~  

that it is subject to legislation by the Indian J.Jegislature, but there is 
nothing in the Governmr-nf, of India Act which empowers the Indian 
Legislature O~ the o~r mO ilt (d IJi)dlia t0. take. GYer the administration 
of a provineial reserved subject, and Part I of this Resolution purport"' 
not only t8 re~l t.e WeltaPe allti Lahoul', but &180 to take ov.er ike ad-
miniAtration of the s ~. 

Irr .•..• ~. 10lJlt ~ Sit, QlI. tbe pdi~t of m'de:rmtV1,e b1 the , ,Oll ~ 
Member, I wish to say one word. You wiH remember, Slr, th#l.t when the 
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Steel Protection Bill waH cousidered in this House about aye&!', ago, the 
Pre&ident .had accepted an amendment that any firm receiving protection 
mUit have capital owned by Indians, and also that  that firm .should have 
a certain Ploportion of Indian directors on its board. I submit, Sir, that 
if that amendment was in order at that time, I am quite sure that my 
present amendmeut 'putting down (~ert ill conditions is certainly ill 
order. Moreover, Sir, MOille of the coudit.iolls which I have :mggested in 
my amendmcnt arc part and parcel of the legislatioll of several othcr 
cOlllltries where there is p roteetin~ legislation for iudustries. 1<'01" 
illllta1lce, 1 have suggested here that thcl·e Mhould be sOllie form of Govern 
ment control over the industri('s which are protected by Government. 
If the Honourable M<'mber will read the Madras State Aid to Industries 
Act, he will find that the Madras Government have put down certain con-
ditions of this naturc. In the same way, if the. Honourable Member will 
read the legislation in Australia 011 this subject, he will find that the 
Australian Government make it a condition that any industry receiving 
protectioli must satisfy them that the labour conditions ill t.hat industry 
are satisfactory. I may quote several other instances ill which with regard 
to any prop08 ~ for protection which are made, certain conditions Oil 
the lines which 1 lllive Inid down arc made. Therefore, I suggest that my 
amendment is in order. Moreover my aglendmellt is suppMtt'd ~T the 
ruling of one of yom· prcliccrssol"s in the Chair when hp allowed ~~ proviso 
to be added that II certain amouJlt of capital of the industt·y to be protected 
mnst be Indilln Ilnd a cP,·taill lIumher of dircctors of companies seeking 
protection must be India11. l suhmit that my amendment j" in order. 
The Honourable Sir Oharles Innes: I beg to point out, Sir, that my 

objection is based Oll clause 1 of the amendment. 
Mr. President: 1 understand the objection of the IIonourahle 

Commerce Member refers only to Part 1 and that he does not object to 
the admiHsibility of Parts 2 and. 3 of Mr .• Joshi'R amendment. I will con-
fine myt>elf, therefore, to thc determination of tbe question whether Part 1 
of Mr. ,Joshi's amendment is in order. In doing so, J have to take into 
consicknttion IlllJ JUlY due ,·espect to the r ill~ of my Honourable 
predeceHsor of the 26th .TulJuary 1925 on the discU!;sion of the amendment 
of the Honourahle Membpl' from Bombay (Mr .• JoHhi) to the steel bounty 
UPHo}utioTi. The HOllour:l hie Sir Frederick Whyte ruled thnt. as the 
original (~solntion pro]llwed a bounty to the stecl industry as at that 
t inw const.itute!l any further mea.'mreH fQr nationalisinll. Indianization 
or treating in any other wily the steel' industry would have to be done 
under some. other Resolution. 
lIrtr. N. II. JOIhi : I would like to be heard, Sir, hefore you give your 

ruling. 
Mr. Preaid.ent : Order, order. The Honourable Member hud i~ say 

already. 
I take the effect of this ruling to be that thl' rl'strictions of thil'l 

11lllu1Ie Ilre impositions on the' working of the industry itself and lIot 
properly restrictions on the grant of the bounty HIl(l that consequently, 
the proPQsal to impose such reRt.rictions ill outside tht> !lcope of the Resolu-
tion. With due respect to my distinguished prede(,(,folsor I must confess 
J find the point. difficult. to appreciate. It appears to me that any amend-
ment which operates &Ii a restriction on the grant of the benefit proposed 
by . the Resolution is a restrietion on the Resolution and i~ therefore 
within the scope of the Resolution. This is;aproposal to impose a duty 
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[Mr. President.] 
on certain claSl!les of paper coming from abroad and thereby to raise the 
cost to consumers in thill country. The Members of this House, 811 rcpre-
lIentatives of the people, are entrusted with the care and the in.t,ereHts of 
the commmers,' and I cannot agree that they !!bonid be debarred from 
attaching conditions to the grant of assistance to industries iti thiH country 
by the impOsition of a tariff. 
There is only one other ruling to which. I think fit to refer at thiH 

lltage and that is a ruling in the case of Steel Protection Bill which was 
given on the 4th of June, 1924, by the l\.cting President, Sir Chimanlal 
Setalwad. That W8.!I a case in which the amendment before the HoWIe 
was an amendment requiring that at le8llt i of the capital invested in 
the business concerned should be Indian. The point waR diijCUlllied at 
great length but I feel that it was in the end completely summed up 
by Sir Alexander Muddiman who remarked that the amendment in question 
was an amendment limiting the scope of the Bill and therefore was ill 
order whatever itH merits might be as an amendment. Sir Chimanlal 
Setalvad gave his ruling that  that amendment really cirllumscribed -thc 
ijCope of the Bill and limited it to companies of a particular' kind and that 
being the case he held that the amendment was in order. I consider that. 
this ruling supports my view and"I rule that l\Ir. Joshi's amendment which 
aims at limiting the enjoyment of the benefit promised by this Resolution 
to companies, labour conditions, in respect of which satisfy a certain 
standard, is in order. 
Mr, R. M. Joshi : By my amendment· I propose, Sir, to raise a cer-

tain qUe.'ltiOll of principle, and bcfo.rf' I raise that qucstion of principle 1 
shall stah' very frankly my attitude towards the question of the protcctioll 
of the paper inoustry. Sir, at t.hf' very outset T must stat" very clearly that 
like certain friends of mine, J am not a free trader. (Hear, hear.) I dn 
not believe that a country like India ean accept the principle of free 
trade as long as the other countries in the world have not yet given up 
their spirit of fighting againfolt oth&r natiolls and as long &/ol they havc 
not given up the spirit of killing the trade of other countries. (Hear, hear.) 
I therefore, Sir, stand very clearly for the protection of industries in our 
country. But, Sir, I do not approve of certain methods 'which tho 
Government of India have 110 far adopted for protecting these industries. 
I believe that if the industries arc to be protected without doing any harm 
to the people in this country, the fJ,rst thing which Government should do 
is to nationalize the industry which they propose to protect. It is no 
~ood protecting a.n industry which is in private hands. If the industry 
is ill :private hands and you protect the industry, then when it makes 
profit it will usurp the profitH to itself, and when the industry 
makes losses, it will come to the Assembly and to the Government f~r 
------.,-11 That ut the end at the Resolution the following be added: 

1 Provided-
(1) That the ('ompany receiving the a.iatance Ihall produce a certificate from 

any nffieer appointed by the Govemment of India for that purpole that the labour 
c~ondition  prevailing in the worb of the company are lIatlsfactory. ' 
(2) That the Govemment of India are given lIuch reprelentation on the board 

of diroctors of every eompu.ny receiving the uliltance all the Govemmont ot India 
may I'ODBider adequate. 
(8) That the company receiving the aIJllatancc 1I1w.l1 undertake to pay an amount to 

the Government of India out of the balance whiehut!l-Y remain of the profitt after the 
distribution. of 8 per ('cnt. dividend to tho shareholder. of the company, equal to the 
amount whIch. the company may have re<'eived through the rI.e in pries. ot paper due 
to the imposition of the protoctITe duty " " 
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protection. Therefore the country as a whole loses, while only the few 
people who have money invested in these industries gain. I think, Sir, 
it is a wrong method which the Government of India have adopted in 
protecting industries in the country. Now, if the Government of India 
have to protect an industry and if they will not accept the principle of 
nationalization, I hold that they should at least give protection to the 
industries by means of bountim. luld provide that the amount of 
bounties should be repaid to the State as· S0011 as the industry 
was in a position to repay those bount.ies. If the Government of India 
accept thi8 principle, the country as a whole will not lose, because if the 
bounty is paid at a time when the industry is in a bad condition, at the 
time when the industry makes profits t.he Ooverllluent of India will be 
able to recoup the mOlWY which has beell paid to the industry. That 
would have been the secoud best l~O 'se. hut, till', the Uovernment of 
India do not accept even the second bellt course. They adopt a co r~ 

,which in my opinion i!) most dangerous to the interests of thi!) COWltry, 
especially to t.he interests of the poor tax-payer. Knowing very well that 
if I propose an amendment for nltiollalization or for bounties, Sir, I may 
be ruled out of order, I have by my amendment adopted a course which 
in my judgment. i:. only the third best course, that is, to put in certain 
:.afeguards ill order that the interest::; of the tax-payer should be protected. 
and iu order that the interests of the worker!) engaged in that industry 
should also be protected. But I will make it very clear that although I 
have Nuggest.ed certain amelldmellts here, I cOllsider the Rel:lolution, even 
amended al> 1 suggest, will only be the third best coo.rse for protectillg 
the industries of the country. 
Sir, by my amendment I have lIugge:.ted that. if an industry receivtll 

protectioll by the meallS which Governmellt now propose, namely, by 
increasing the c l~toms dut.ies, then the capitaliHts will get Ii certaiu 
benefit by means of t.he rise in price:.. The tax-payer in India will have 
to pay the increased price of the material, and therefore the tax-payer 
should be repaid the mOlley whenever the industry makes profits over a 
certain limit. I have proposed in my amendment that if an industry which 
receives prot.ection is able to gjve a dividend of 8 per cent. and has some 
balallee left out of t.he profits, that balance should be paid to Government 
in order that the tax-payer should be given back the money which he has 
paid to the industry. 

Sir, this is a very fair proposal. If an industry wants protection at 
Ii time when it is losing, (Iertainly that industry must pay back the money 
to the Government whenever that industry ill in a pOlSition to do so ; other-
wise, it is the capitalists and the industrialists who will recei ve money 
from the country whenever they are making 10ISses on the ground that the 
industry iEt' Ii national industry and it is llecessary to maintain the in-
dustry in the interests of the nation ; but when the industry makes 
profit.s, the illdu:.trialists will claim that it is a private industry and 
therefore they must be entitled to receive all the profits. Sir, this iij 
1I0t a very fair method of dealing with this qum.tion. The interests of 
the tax-payer must be protected and I have therefore made a suggestion 
ill the third part of my amendment. 

The second suggestion which I have made in my amendment il> this 
that if an industry requires protection' from Government and from the 
country aR a' whole, that indti t~  mu"t submit to the extent of the pro-
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tectioll to control by the Government; otlrerwise the indulitry will not be 
properly managed and the country will 8ufter. When the country ill 
~~ ed to make a sacrifice for the sake of the indulitry, the country h:ls :.L 
right t(l control the industry to the extellt to which tlu' cnLmtl'Y g-iw-; 
,ll·otectioll. That is my Mecond pri:uciple. I do not think that anybOdy 
will 4lUirrei with these principles. AN I have already lIaid, the Madras 
Act, called 1 he Stute Aid to Industries ~ct, provides that if the ~l dr s 

Government give a :mbsidy to an industry, the Ml1dTas Government Mhall 
have t l~ right of representation on th(> HMrd of Directors of that in-
dustry. T l'Iuggest that the Om'ermnent of l di~ IIhouId also claim certain 
representation Oil the Boards of DirectorR of those companies which 
receive protection. It may be said that it would be very difficult fo1' 
tht> Government of India to loIecure representation on the Boards of 
Directors of K{'veral corupanieK ; but if an industry wants protection fl'om 
the. country that industry should make 'arrangements 80 that it may 110t 
be difficult for GOYernmeut to bf' repreMevted on the Board of DirectorR. 
Ll·t the illdu!4try 8~ Ii wh()le combine and then ~o to the G()vcrument for 
protection. But it iN 1I0t difficult, I s ~ 'est, for Government to SI'CU\'C 
(!ontrol ()\'t'l' t hns\, illdu)ltrit'lol ,,·hich al'e protected ; otherwise thl' industry 
win 1101 ht· t ~Nl 1 pr()perly. 'l'bf'Y will not be managed efficiently; 
they will 1I0t 11(' 111811agffi ecollomically Hnd they wilJ hE' receiving pro-
tection at ,t.he' co)';t of the country, I think, Sir, it iR n "pry wl'ong prin-
eiplt'. Tke principII' which I have toIugg"lo!teo halo! uhm fOlllld placi' ill 
other legislation. .A.,: It mattel' ()f fact, the Government of India know 
this prilleiplt· very wl'il. The Goyprnment of India have h('lprd the 
railway companics ill India with their money alld 'whe-lI{'\'eT tlle~' ~ , ' 

mOlley and guaranteed interpst to thf' railway companieR they clllim"d :1 
I'ig-ht to be repreliHnted 011 the Bo.'u·d of J):it'ectorH of t ~se railway eOlTI-
paniel>. I cannot ullderstllud wily Government do _ )lot, ask fo')' filly 
cOlltJ'ol over the illd ~t rit's now to he protected, exeept the fllct whieh I 
havc mt'ntiollcd several timeK in thiN lIoUKe, that recently lUI nlli/Uwl' ha-: 
eome into exil'ltelllW bdwtlen the Government of India and the capitulil!ts, 
IDdiall as well Ill!! ~~ ropellll, ill this (1ollntry to exploit the poor }H'oplc 
hl'l'c. Othorwist" I cannot undt'rHtaud ,why Government Sh0Uld not lay 
down a COlI<titioli lilte this. HVtn·y rl~ soll . le conditiol1 whieh allY O f~ n

nwnt will lay tlnwJI ; )';imilnr COIuiitiollR haw heP'1l laid down by thiR Ho\,-
(·rllmen! ill other cas(>s. 

,Sir. there is another pro\·jRion in my amel'ldment, and it is thiN. If 
an industlTY iH to I}(O protected by the nation at a gr.eat.sacrifice, aU the 
p(mple intt'jrested ill that, illfll1stry Hhollid be protected. Ttl the firHt place, 
if an industry is to be protecte(l by thi" tax-payerR of India., it is ! eces~ ry 

that the employees of the8e compHniCH Flho111d be also Indians. The 
industry is not going to be protected hy Indinn tRx-ptt.Yf'rN to find employ-
mnDt fol' certaill Enropenns ......... . 

The HODourableSir Oharlealnnea : I rise to a point of order. The 
Houourable Member, 1 submit; is tr 'ellill~ o lid(~ the scope of his 
amendment. He har-; liIHid J1othirlg" ill hiA tt.mendment about JlldianiRation. 
ClauHe (1) refers pv.rely. to labour conditionR. 

Mr. PreIIident : The Honourable ~m er, will coain. hi1NeJf to 
bis . amendment. 
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Mr, K, •• Joahi : I am not talking of Indianisati.on. 1 am' talking 
of the condition of the employees in the companies which arf' receiving 
protection, and.r say, Sir, that it is 'absolutely necessar.r that allY company 
01' Il.ny intlustry receiving protection from the Indian tax-payer must 
ollly emplov. employees who arc' n~i m , As a mat.ter of fact, if the 
Governmeill of India insist upon it-and they ought to inlSistupon il.-
thtH'e will' he a great saving made fOl'thll tax-payer in India, If the 
HOllollJ'abl(' Member had retid th!' report of th(' TUI'ili' Board ou this 
point; he would have knowll that the Tariff Board themsl'lvcs say that if 
th(' em pi 0YN'I<\of tlwse companies al'e 1 dillll~, , , , , , 

M'r,President : Order', order, J must. Hay the Honourable Member 
iii abMolutaly out. of order, He ~ all ln l~ herll t l ill~! of Illdiani8iltion, 
about which tlmreis 110 reference in his amendnwnt. He should strictly 
collfine himHelf Ito the three distinct points r i~ed by hiS' amp11dment lind 
lIot tl'll.ve\ beYQtld them, 

'JIr, K; M, Joshi:' 'My suggestion is that the labour ('n l~d mthese 
indllfdrics mURt' be Indian and 'their 'interests lllltst be pl'otectl'd, 1 have 
talked only of 'lllbou\, and I COli Hider e er~' labonl't'l', every ~e e rllel' 

is a hl.houl'el', Tt i~ only ill that ~ellse that I han! ~( d tlH' word here and 
I have ulwllJ 1<\ lIsl'd the' WIl!'d ill thlit !o;ellc'p, ]Jow(-ver, h-(t\'in/I that Ilside, 
;\'OU will rule itqllite in order; Sir, thllt J sho1lld say tlmt it is nee{tl'sary 
'foJ' the companieS' thllt ]'eceive protection tha.t ill the interests of the tux-
pay"'/'w t hey should ceollomiseand should show t'fficiellcy, 'l'be Tariff 
Board have alrearly laid down that if theRe puper compauies employ 
IlHlislI empl~'eeli, ·t.hell' they will m'alw a slI\'ing' o.f ~, 1:! prJ' tOil, In 
the interest." bf"ecollomy it is necessary that only 11ldiuIlS should be 
employed nsemployees of these companies, 

Mr, President: If the Honourable Membel' pl'l'sil;tR in 'the !lame 
CHIII'sr, I sllflll have to 8Nk him to resume hilS HeHt, ' 

~ r  'N. 'M, Joshi: All right, Sir, I will not 1'I.WSC t hat. point. 

~iy second 'poillt is this,' . Whellthp Turiff 'HOIml mak(· illqllll'les 

nbout. the cOlHlition of illdustriel:l,'it foIometimes beeomes ltece~s ry for them 
to l~ , qUt'stiolls of the eUlployees find of the labourel's of-theRe CO!llpanies 
nll(l lr10 IlOt flpd n. (' '(~ in our legislation provisioll ~i ill ' protectiolt 
to tIll'S!' ('l1Jployees whu have to make certain Htatcments IlS '~ n  the 
Nmrlitioll of those in(ltl~t.ril's, T find, Sir, from the Tftrijf BOl1rdAct of 
A11Sh'lIlill thAt th" Tarift' HOIml /.!ive pl'ot"dion to thl's(' ('m)ll(tyee~ who 
bavp to nUlk(' 'eel'taill stulenwtlts which may lw 'agllin\:it the inlt'l'f'sts of 
'tlw ('apit<lji"fc; of that ilJdu:itry to make thnHP statt'mpnts without any fefir 
of . hf'ing-dismil"sed, The," lire protected against dismissiiJ by lhe Act 
it ''''If, T 1"<1nt to kno .... Rir, ·'ic .. hetheJ' the Government of India .lnd the 
1'nJ!'ift' Boord have tahn a.ny stepf-l to see t.hat the cmplo;vees of the firm!'! 
whi'ch ,,'ant· protection' and into' the I:I.ffail's of which inquiries art' made 
by the T&riif Board "Iill he prbtertod fl'om. disnlissal b? thn employeZ"..; 0)' 
d'l'Omd'lflin~ 1.l'ented in' 8JIy way to the d.i~~d iln e "f the employees 

~ f' ert ey have tOlXltl.ke ~ert in st te t nt~  to ; 11<' Tariff Board sat 
.th.· af£uil'fj of that. c<lmpany, I' feel.' ~il'. that this [;Ort of prQtN:tiol1 is 
ilbsollltely C'C~.ll.ry  for t e ioi i ~lorp(,s -,'It 'any 'tompllllY the' nlf il'~ of 
I which' are ·jnqun-ed into',by s"Ttll'iff' Boai'd, 

fhstly: I o ~ like td-'s~y o e' ord  &boutw.b.atIYou i rteotpt~t' IV> 'thtl 
lftbour 'bimdifibilS, . Sir,'-in' a:n.y 'jJl4ustry, there is the interest of 'the 
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capitalism who invest money and there ilS the interest of the people who 
invest their labour and I may say their very life in an industry. I should 
like to know, when the Tariff Board make inquiries int~ the conditiout-i 
of an industry and decide whether that iudWitry shouhl receiove protection 
or not whether they inquire into the labour conditious and find out 
whether those labour conditions in that indutltry are satisfactory. Herc 
also, Sir, I may quote the example of Australia. In Australia, whenever 
any industry is given a bounty and is protected, Government lay down 
that  that industry will not pay wages below a certain limit and the con-
ditions there will be sati!!factory. That is the way with all Governments. 
Even in England when Government want to give a contract to any company 
for anything, it lays down a condition that the company receiving the 
contract must give fair conditions of work to its employees. I do not 
know why the Government of India do 110t lay dowu such a ooudition. 
If the GovernmenttS of other countries have laid down such condition" 
whenever they have given certain kinds of protection and whenever they 
have given certain kind!! of patronage to the cOIllpaniel> atlking for protec-
tion, I do not know why the Government of India do' not lay down tSuch 
a condition. If the industry is to be protected, let all the elements ill that 
industry be protected. Let t ~ capitalists be also protected; 1 am not 
against them. But if the capitalililt is to be protected, certainly the 
interests of labour also should be protected. I know, Sir, that there are 
people here who always say, if all iuuustl'Y is l10t IJl'ot(,'Ctcd, where will the 
labourers go' They will be thrown on the "Meet. And they !lometime!l 
express wonder why I ask for certain conditions to be laid down, whell I 
know fully well that if an imiur.try is not protected, the lauourers will be 
thrown on the street. Sir, my reply to these people is this. I know that 
the capitalist!! know their interests very well. The capitalists want 
protection and they want certain SUID8 of money frOID the Government for 
their industry. And, if the Government lay down certain reSklonable 
terms 88 regards the labour conditions, the capitalistR are not going to 
refuse protection. They will certainly acoept the prot.ection aR well as 
give better conditions to the workers. \ . 

1If. President: The Honourable Member is aware that we have a 
very heavy agenda to get through and his time limit ifol aulO up. 

lIIr. K. M. :Joshi: I am almost concluding my remarks, Sir. In 
fact, this is the last ~int. 

I therefore say that this is not thp only alternative that the labourer", 
will be thrown dh the street if T IllY down certain condition"., If I lay 
down these conditionR and if the Government and the Assembly insist upon 
these conditions, I am quite !iure the capitalists engaged in this industry 
will accept them. Therefore, there is ubsolutely no dfl1lger of the labourers 
being thrown on the street. Secondly, Sir, where is the guarantee that 
even if you give protecti<)n, the labourers will not be thrown on t ~ 
street t Those people who bad studied the conditions as regards the 
retrencbment in the .Tamshedpbr foIterls ( ' ~  JII.'it year know very well that, 
even after protection, rullny thOllRllndiol of lahourf'rR 10Rt their jobs and 
"t the same time 70 Europeans were employed. So after all there is' 
1'10 guarantee that even if you give protection to the' paper ind'ustry. all 
the labourer!! in that industry.will retail) theil' jobs and Rome of them will 
not be thrl)wn on the streets. Thirdly, Rir, T have studied . this ~ell
tion •..... . . 
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Mr. President: No "thirdly". The Honourable Member must 
re'iume his f;eat. 

Mr. N. M. Joshi: This is the last remark, Sir. 

Mr. Preeident : The Honourable Member must realise that we have 
got a very heavy -agenda to get through. Besides what the Honourable 
Member is saying is nothing new to the House. 

IIr. N. II. Jolhi : I, therefore, place my amendment before the 
House and appeal to the House that they should support my amendment 
because, if they support it, the interests of all will be s fe r~ed. ~ e 
mterests of the capitalists will be safeguarded because they WIll receIve 
t~eir protelltion, the intercRts of tax-payers will be safeguarded because 
they will get back their money, and the interests of ~e .labou.r engaged 
in that indus1 ry will be safeguarded because the capItalIsts WIll have to 
produce a certificate that the labour conditions are satisfactory. I hope, 
Sir. that thf' HOllRe will accept my amendment. 

The Honourable Sir Oharles Innes: Sir, I propose, if the House will 
agree with me, that I should deal with my Honourable friend's amend-
ment all briefly as J can. I think that everybody in this Housp. must 
-admire the pertinacity and, I may add, the sincerity with whieh Mr . 
• Toshi moves amendments of this kind. But I am qnite snrc that the 
Honse will agree with me that the actual amendment proposed by 
Mr. Joshi is quite unworkable. Let us take the first clause of the 
amendment. I noticed that Mr. Joshi referred at some length to wh/lt 
they 110 in Australia and other countries. I also noticed that Mr. Joshi 
was extremely careful to say nothing or very little about this particular 
clnuse of his amendment. I will ask the House to observe that it is 
suggested that : 

" The company receiving the assistance shall produce a certificate from any oft\(\or 
appointed by th!' Government of India for that purpose, that the labour conditions 
prevailing in the works of the eompany are satisfactory." 

Now, it is nowhere stated what that means. What is it that 
this officer is goinlZ to do' We have got to have a separate officer for 
practically every mill in Tndia. All we are told is that he hus got 
to see that labour conditions 8,re satisfactory. Does it mean that he has got 
to fix the wages' Or does it mean that he has got to see to t ~ housing 
accolllmooation of the labourers' Surely, the House will see that there 
is a gmve danger in having an officer of that kind. He may be regarded 
as a Government spy, and t.he danger is that he may set employers and 
employe~ by the ears. This is my main objection' to this clause of thl' 
Ilmendment. It is wrong in principle. It is wrong in principlo:! for the 
Government to interfere in this vague way between the master and man 
inllt£'ac1 of leaving them to work together all they should. That is my 
flrHt ohjection to the m.~ndment. 

Now, the second objection is this. As I said, this officer has got to be 
appointed in every mill in India. Supposing one mill is reported to 

l~ its labour conditions unsatisfactory and the other mills are reported 
to hnw their labour eonditions satisfactory, what remedy has Mr. JORhi 
propo'led in sneh a case'? The only penalty could he to take awny the 
prott'{'tion. That is to say, because the labour conditions at. one mill 
are tmsatisfactory all the mills should be deprived of the -prot,'ction 
which the Legislature thinks necessary for them. I do not think I ueed 
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say more about clause 1. I hope the House will agree with, me'that 
it is entirely unworkable. 

Then, aga in, til kp (·lanse 2. The Government of India are to he 
giVt!JI ;;lIeh reprl'sl'lItntin on the B&ard·of Dil'ectors of every c&m.Plloy 
l'eceiving the ssist n(~(' as the Government of India may consider 
lllleqllate. Mr. Joshi knows very well that at least one of the impOl'tant 
companies making papcr in India is a private company and·ha::l".got no 
Boarel of Directors at all. How, thert·tore, can we lll'ovide 101' dliR 
me&.<:!urc of Government control on the Board of Directors, if there' is no 
board of direetol's. That shows that so far It!. the paper indnsh'y is 
concerned, e1llllliC 2 is not. workable. ' 

l"inally, Hir, J eome to clause 3, which runi'i as follows: 
" That tho "oUll'any roociving tho 1l88illtUIl"" Rhall uudettuk" to pay lin 'a.mount 

t.o the GovE'mnwut of India out of til(' balanee whieh may rem.ain of the prolltll after 
the diMt·ributioll of 8 l,er ('tont. dividend to the Rh8l'('holdl'l'Il of the rOlllpullY, ('qual to 
the amount whh·h th(' l'ompllnymay havll reeelvoo through the rist" in pril'eB hflllloper 
due to th£' imp08itjoll of the prote('tive duty." 

It if> (Juitc imposl'ible to insert a clamit' likl-that. An(1, again, I l'iubtnit 
that :\11' .• loshi i:-; on thp wrong lines. What M.r. Joshi meawl is th'lt wt' 
must pl'otect tIl(> tax-payer. But, surely, the ri~ t' wuy to pl ()t,~ct thl' 

tax-pllyer in this matter it'! that al' soon Rio! the comJtauy'l> pl'oIlts rise 
to II figul't' mcntione(l by Mr .• 1 osh i, you rt'tlnee your pl'ote(~ti 'f' duties 
and then take away the proteetion. 'rhat is th!1 best way of hendithtg 
thf' tax-payer. [f we were to adopt Mr .• Joshi'lS amendment, it would 
mean that we should impose protective dutie.-; in order that an un-
certain sum should be paid !Jack to :Government. o e ~r 'we may 
admire Mr .• Joshi's pertina,ity and his sincerity in this matter, I think 
that the House will agree with mt' that this amendment is entirely un-
..... orkable. I oppOfle it, Sir. 

Mr. Devaki PraaadBinha (Chota Nagpur Div\sion : Norl~ n Am
madDYl) : Sir. when thifoJ amendment WIlR first placed before the HOlll'IC my 
Honollrable friend the Commcrce em l~r began by "aying thaT, it WAS 
0111. of order. But. when hc came to diHcuss the a.mendment after' my 
lItmollrltble friend Mr .• Joshi has explained it, he say II that. it. iii uhwork-
able. WI-H, HiI', thp first. olljeCtion which the, Honourable the COJUmeree 
McmlH'r hal' put I'orwartl against. this amendment is that' it is' wry 
difti ~ t 1'0)' all papt'r industries of the co ntl'~' to unite in m l ~ thf:! 
laboll!' conditions prevailing in those industries satiHfaetory. 

The HODourable Sir OharlelmneB : May I riMe to It point of explanll.-
tim)' J did not fo;ay anything of t ~ sort. What I "H.id WH" thll,t ·it was 
quite impossible to appoint an offieer wit.h these vague dutifls. 

Mr. Devaki Prasad Sinha: With regard to the point about iln o'meer, 
my Honourable £riend says that we shall have to ppoints ')i(~ nd 
the appointment of spies will disturb the relationR het.ween the employers 
ann the employees. Well, Sir, I do not know if Government think th"t 
all thr.·il' !<'actory InspectorR are spies. 1'do not. know if aU ilie (,ther 
ofticerfi that are II.ppointed to safeguard the interests of· the different 
! l, ~tions are spieR .. Itd" only the Honourable the' Commeree' ml f~r 
who has propo&ed thiA and J' snbmit that· hc ,is only, trylng to ~re .te 

pre,ilHlice f!itin~t thi>'l f m~nd l ent by bringing in. thenamei> of~p !s 
. &IJ.d informers. The Government have an abundant !;upply of ,spies. and 
mfol'mers. In t i~ casp, what we ' nt,i~ that they Hh<luld have. "'JR' 
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oftil'lial who will look after the interests of those whose interests, 1'cquire 
loo~i l  after. Ob.jection. is taken on t ~ gropnd that it i" very di~~ lt 
to see that paper mdustrIe" all over Inella wIll look after the condltIon1, 
of.labeur. If paper industries all oVl'r the country can join in a demand 
foc'protection. I do not fl('e why t ('~' mmnM or~ nise and' see that they 
. degeM'e protection befo}'!' they demand it, 

'rhen the !lecond objection of my on() r l(~ friend, t (~ Commerce 
Member, is that one of the companies that is going to be benefited by 
this measure of protection is a private concern. How arp we going to 
insist. upon Government having, a repl'esentativr on the Board of Directonl 
of that concern T The proper remedy for that is that hefore giving a 
!.mbsidy or. protection or help to HIWh a privlltl' (~( n('('rn w(' should insist 
upon its being· transformed into It joint stoek eompHfly or a limited 
company, so that Government may have a share in the manag<lmellt of 
the NmCern. I am reminded by my Honourable friend to my right that 
the Naihati Mill in its representation to Government. promi:'1Ni to t.rnns-
form itself into 8. joint Htock compHny. TIlt' amendment is ther('fore 
not unworkable, though it may hI' unpalatable to those who do not. 
want to give anything in return for whllt t ('~' gd from the tax-payers. 

1'he principal object. in putting t'orw;ll'll thi:-; IwwlHitnent is-.. to Jmt. 
it hhmtly-thatwe should make full USP of this momt'llt of (~(~cssi y 

,for the employers, for the eapitalists, a1l(1 if ;It 1 Ii j, moltl('lIi of nec('ssity 
we do not insist upon their gi ving lrop(~ ' fHeilities to the labourers work-
ing under t.hem, we shall lose thnt opportunity fOl' eyer. I f at 1 his 
moment of necessity they al'e not going to listen to tlIP rlemnnrls for 
t1m<:linration of the conditions of la\wur, they will not. liHt-en to such 
demnnds in the days of prosperity. Therefor(' we \\'uut 1 hat befol'e we 
gi%'l" hlel,' and a88istance to any eapitalists we must insist. uJlon their 
~ fc rdin  the interests of thOH(1 whosf' interf'sts it. is their ditty to 
~ fe l rd. There is nothing unworkable. nothing revolutionary, nothing 
nl1Mn!ltitutional about this amendnll'Jlt. W(' on Iv demanrl what i!; due 
to the tRx-payt'r, what a man who eOllles to (l llvcrIimcnt fot help ollght to 
submit to before Government ~rt'e to help him, namely, a ~ertiflc te 

of p.'o(ld character, . It is very Dt'('Pssary to have this, efor',~ we give 
88siRtanCf> 0)' subsidiCfl to those that dt'lIlund thelll. I t ('l'~for(' support 
this amt'ndment. 

Several Honourable Membe7's : I move that the qucF;tioll b" 110W put. 

'-Mr,"Presidellt : The lJ.Uetit.iOll is tlillt-the question be 1I0Wput. 

'l'he m-otianwafr' adopted. 

r Mr.' Preaident : The question is 

" T t ~ 'the end of the Resolution the following be added: 
, Provided: 

(1) That the eo~pe,ny .rer,eiVingthe assistance shall -Pfodur.(\ II eertitiaate-troxn 
My.officer appointed by the Government of India. for that purpose,thattho ·labour 
eoaditiOJll prevailing in t e,~o.r lf the company are satisfactOry. 

"tS)I'That'tbe Governm'eDt of' India r~ given such representat¥lD A)n tho board, of 
directon of every companJi reeciving the a88il1tance as the Government qf India lIlay 
WlIJIitSer ad(!quaf;e, 
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(3) That the company receiving tQe usiatance shall undertake to pay an amount 
1 P II to the Government of India out of the  balance which may 
.  . remain of the profitll after the diIItribution of 8 per cent. 

dividend to the-shareholders of the company, equal to the amount which the company 
may have received' through the riae in prices of paper due to the imposition of the 
protective duty '." 

The Assembly divided 

AYE8-S7. 

Abdul Hayc, Mr. 
Abhyankar1.Mr. M. V. 
Acharya, .Mr. M. K. 
Aiyangar, Mr. K. llama. 
Alimuzzaman Chowdhry, Khan Bahadur. 
Ane~, Mr. M. S. 
Badl,uI·Zaman, Maulvi. 
Bhat, Mr. K. Sadasiva. 
Chamun Lall, Mr. 
ChandahMr. Kamini Kumar. 
Datta, r. S. K. 
Duni Chand, Lala. 
Dutt, Mr. Amar Nath. 
Ghuhi/o Abbu, 8ayyad. 
Govinel Das, Seth. 
Hana Raj, Lam. 
Hari Prasad ~~ Rai. 
• TOllhi, Mr. N . .M.. 
Kazim Ali, Shailtb·e-ChatpJn Maul ... 
Muhammad. 

Lohokare, Dr. K. O. 
Majid Baub, S,ed. 
Millra, Pudit Harbran Nath. 
Murtuza Sahib Bahadur, Maulvi SaYlld. 
Nehru, Dr. Kiahenla.1. 
Nehru, Pandit ShamlaL 
Phookun, Mr. T&run Ram. 
Ranga lyer, Mr. C.  B. 
Ray Mr. Kl1Dl&r Sankar. 
Sadlq Hasan, Mr. S. 
Bamiullah Khan, Mr. M. 
Sarfaraa JIu88a.in K,han, Khan B&hadur. 
Sinha, Mr. Ambio Prasad. 
Sinha, Mr. Devaki P·rlUl&d. 
Sinha, Kumar GangaDaDd. 
Syamaelmraa, lir. 
Venkn.t",..t;irn.jll, Mr. B. 
Yusuf IIBIIoIl, Mr. M . 

NPE8-II!. 

Abdul Mumin, Khan Bahadur Muhammad" 
Abdul Qaiyum, Nawab Sir Sahibzada. 
Abul Kaaem, Maulvi. 
Ahml'c1, Mr. K. 
Aiyel, Sir P. 8. SivllBwamy. 
Ajab Kban,01ptain. 
Akram HUllsain, Prinee A. M. M. 
Ashwortb, Mr. E. H. 
Ayyar, Mr. C. V. Krilhnaswami. 
Bajpo.i, Mr. R. 8. 
Bbore, Mr. J. W. 
Blackett, The H01I.O'uable Sir BasiL 
Burdon, Mr. E. 
Chulmers, Mr. T. A. 
(''hartrea, Mr. C. B. 
Clow, Mr. A. G. 
Cocke, Mr. H. G. 
Cosgrave,. Mr. W. A. 
Cmwford, Colonel J. D. 
Dalal, Sardar B. A. 
Dlta, Mr. B. 
Dumasia, Mr. N. M. 
Fleming, Mr. E. O. 
Gbose, Mr. B. C. 
Gordon, Mr. E. 
Gordon, Mr. R. G. 
Gour, Sir Hari Singb. 
Graham, Mr. L. 
flumer, Mr. C. W. 

~er, Mr. K. G. 

The motion'was negatived. 

Hira Siqh Brar, n.r~ Bahadur 
Captain. 

HU881lIllllly, Khan Blihadur W. M. 
Innes, The Honourable Sir Charles. 
Kuturbhai Lalbhil.t', Mr. 
Langley, Mr. A. 
Lindsay, Sir Darey. 
Lloyd, Mr. A. H. 
Macphail, Rev. Dr. E. M. 
Maguire, Mr. L. T. 
Makan, Mr. M. E. 
Mitra, Tbe Honourable Sir Bhupendra 
Nath. 

Muddiman, The Honourable Sir Alexander. 
Muhammad Ismail, Khan Bahadur Saiyid. 
Mutalik, Sardar V. N. 
Panduranga Rao, Mr. V. 
Pursbotamdall Thakurdas, Sir. 
Raj Narain, Rlli Bahadur. 
Ramacbandra Rao, Di'Wan Bahadu M. 
Ra.ngarbaria!z, Diwan Bahadur T. 
Reddi, Mr. A.. Venkataramn.na. 
Roy, Mr. G. P. • 
Sim, Mr. G. G. 
Singh, Rai Babadur S. N. 
Stanyon, Colonel Sir ~nry. 

Sykes, Mr. E. F. 
To_son, Mr. H. 
Vi,iayaragbavaeharya, Diwan Bahadur T. 
. Webb, Mr. :y. 



PHOTErTJON TO TITE PAPER TNDUST1tY. 1200 

Dr. ]t. G. Lohokare (Bombay Central Division: Non-MuhammadltG 
Rural) : Sir, I beg to move : 

., That at the end of the Reeolutioll the following be added: 

, Provided that every pa.per pulp or pa.per manufaeturing conceru shall satillfy 
the following eonditionll : 

(1) At least one·third of the capital of such concern ill held by natives of India. 

(2) The conceru is registered in India and ha.s a.f1lpee ca.pitaL 

(a) The eonceru takes a reasonable number of Indian apprentices to be trll.inod 
in the art of paper and pulp manufacture. . 

(4-) At lelUlt one·third of the quantity of paper pulp produced is utilised for 
paper manufacture in India '," , 

'rhis is an amendment, Sir,' on 8 subject which we discussed at the 
time of the first Bill giving protection to industries. We as Imlialls wel'e 
delighted when the principle of protection was accepted by this GoverB-
meni, and we thought Government had come in to aid the industries, a1l(1 
everyone 0If us waR jubilaJ)t over the proposal. But, unfortunately, Wt' 
fOllnd thnt, with thf' introduction of the principle of protection, the 
IIl'cpssary details of working the principle of proteetion were absolutcly 
ftoft out. Tt was, as it were, II half-hearted meaRure of protection. Those 
of liS hl'l'e who wt'rt' eager to have protection, hllving seen what such 
p,'opol'lals mCllnt for the fair distribution of the benefitR of protection, '~ 

expression t.o the inadequacy of the proposals from Government and rl~ 

unfortunately being taken as persons who desired to block the way of 
industrial progress, Sir, I have no direct interest either in the capit.alists 
or ill the labour organiRations ;  I look at this matter from the standpoint 
of thc country. I maintain that, since the country is going to sacrificc 
something for the sake of having protection for industries, it is but fair 
that all thp eomponent parts of the industry should receive a fair distri-
bution of the advantages of protection ..... 

Mr, R. ]t. Bhanmukha.m Ohetty : If seven mills satisfy these con-
ditions alld three mills do not, what hI'" ~'o  going to do T 

Dr. X. G. Lohokare : We have t.he legisllltion in our hands, and we 
art' here to set it right. 

Mr. R. ]t. Bhanmukham Chetty : How Y 

Dr. 1[. G. Lohokare : We shall sit together and find out. Sir, we 
have the same kind of measures of protection before us again. In thc first 
Session of the Assembly I was compelled t.o suggest an amendment, Ilnd 
I am sorl'Y to Ree when a fresh Bill has beel) brought in here no considera-
tion has bcen given to the speeches that were then made regarding such 
propo~ n  Moreover, in this industry we find that there are companies 
who hav(' been ready to manufacture pulp in India in order that it might 
serve the purpa:,;e 011' some foreign country. I could not find out from the 
Tariff Board's Report any provision by which they could prohibit such 
foreign concerns from taking advantages behind the tariff wall here. It 
is very well to say that if these foreigJl companies wllntthe advantageR 
of protection, let them be here for a while, hut considering the amount of 
saerifice that the coulltry has to milke, that the tax-payer haR 10 wake, it. ' 
_ iR questionable whether we should allow such Ii thillg' without hllYing' proper 
provisions in the Bill which is before us, . I find in these proposals again no 
fair distribution of the advantages of protection either to the consumer or to 
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the capitalist or the labourer or to the industry itself. If the ind~tr.r 
has to be developed, all such component parts t~ to be attcnded to. I 
wish at least that !lome of the provit;inns I have ~~cf t 'd ill my I1mend-
ment should find room in the Bill when it com!:'H before thc House for fiual 
disposal. 

The Bouour&ble 1tirOh&rlea Iunes : 8ir, I think the House will 
remember that the exact· questioll rni:·('d hy Dr. Lohokilre WIiS disclII\scII 
at very great length in regard to the ~t '('l Protection A(·t. 'rhe result of 
that discuI\sion was embodied ill Hectioll ;j of thnt Ad, al1d dIP, House will 
remember that wede'finitelyconfinf'rl eonditiolH; of that kind to firms )lot 
already ell ~d in the m n f ct r(~ of Htecl at the timc when the Act 
was passed, who were in receil)t of bounties. It was put in that form 
because t (~ House recognised quite clCIUly that it would he impoSllible to 
imposl~ theHe conditions where the BilsisUlllCC YOII ~i '(' is merely tariff pro-
tel·tion and not a. specific bounty. As my Honourable friend Mr. 
Shanmukham Chetty said, how on earth al'e we to enforce eomtitions of 
this kind '! As Mr. 8hamnukham ('hetty said, Sll Pllosillg' one firm does 
not C81'ry (Jut thol!le conditiolls Hud Keven 11o, whlit iN ypur penalty to be T 
Are you g-oong to withdraw the proteetioll from t (~ \\h(ll(· illtlllSll'Y'! 
Dr. Luhokare '!j amendment, I suhmit to the House, is quite unworkable. 

Now, 1 would point out Dr. ~o o re t hut beclluse of the desire expl'('sset! 
in the debates on the 8teel Pl'otlICtion Hill, we Itppoilltc(1 It comlilittee 
to go into the whole quet'ltion of tht' flow of exh'I'11al capita.! into ] lidia, 
and the committee's report is now ill <l1':lft. hi n \'cry shot·j-time r hOJl(' 
it. will be available to· Memberl\ of tbis lIollse. ']'hf'l'e llw whole q 1I1'I'ItiOll 
has been discussed and I hope Dr. . O o C rt~ will accept my assurallcc that 
thi" amendment iN quite useless, and that, ill view of the fact that ill tI 
very short time the House will be ill POHSI'SNioll of thiM report, he will 
withdraw his amendment. 

, Dr. K. O. Lebowe : Will the decisioll of the House which is reaehed 
Oil that report be binding on this Bill. on this induHtry t 

I'he .tmourable 8ir Charle. lDne. : Not on this Bill. 

Sir Purahotamdaa Tha.kurd&s (Indian Merchants' Chamber : tl~lln 

Commerce) : Sir, I feel very little need be said to Hhow that the Housl' 
eUllnot at this stage accept this ame.udmcnt oj' Dr. Lohokarc, but, HiI', I 
cannot help sympathising wit.h lIolloul'l:IhlcMl'mht'I'" lih nl," fr'it'lld Mr . 
• loshi and Dr. l~o o 8rc, who raiHCd questiolll; oj' It similar Ilature wore 
than a year back when the Steel Protection Bill was before the HoUl-;p. 
The division that you deelared a few minutes back Rho" <; whllt percentagr: 
of Members of this House sympathise with the sort of scheme which my 
Honourable friend Mr .• Jolihi put forward before this HOuse. saying thai 
lICcohling to him his scheme was one which Vlould benefit those intcre::;te(l 
in the industry concerned, stlcondly, it -.I'O\1B benr.fit aL'iO the t8 p~y~'~' 

becausc he said they would ge1 back t ~ money, anli thirdly ahiO benefit 
labour. If there "IllS anythinp-in thif. ideal'scheIne 01' m:( ,_H(llW\lreblp 
friend Mr . .roshi I reel thafGo'.-ernmrnt should, in vitYW of "',hat happened 
a year back, have before now put before the Honse SODlesort of meaDS by 
which II. -comprehensive· scheme of the primary CQnditiomr entitling an. 
industry to protection ,eould be di!lcussed "·and dto.eidedi upon' by this: HOU'8e, 
'This-'measure is, ,the seeob.d of itsluature by way of :proteotion,which '·is 
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baing submitted by oy~np ent f?r ~~ sanction. ofthi .. HoUle. I very 
Iltrollgly feel that a good Ue:;1 of mu;appl'ehenslOn and a good deal of 
misunderstanding which could have been avoided ill being continued by 
t ~ House not bf'illg givell au opportunity of deciding what it considers 
to be the prim r~  nec':Rsities entitling allY industry to protection from the 
Rlut!!. 1 am quite aware that on the 8('ore of the flow of capital from 
out"ide h{'hind what is known tlH the tariff· wall ,created at Lhlll e.li. ~lll e 

of the commn1l'r in r ndia a Committee was ppoin~~d by Govel'nme)1f, last 
year. More than 15 mouths haye passed by and we are now told that the 
report of the Committee will ~m()n be available. Surely, Sir, it should have 
been considered very advisable to make that report available to this 
nom ~ befor!' it was asked to vote 011 protection to another jnduAtry. 

, 
The NaUle applie8 to my mind to the case of labour I).lId I caunot help 

saying that if the House fcelli that those who clai.m protection at the e ~ 

pense of the tax-payer should also Illlree to a certaiu !jtandard of treatment 
of labour, 1 at allY rate ca,nnot help sympathising with them. In order 
thel'efore to avoid such differences of opinion as appear to-day-and on!>. 
is very ple .~l'(l to see that the difference of opinioll after all is concerned 
1I0t with the principh' of protection heing madc a,·ailable but re rdil ~ 

the det.ails of wha1 would hp the necessary conditions entitling lill industry 
to protectioll,--I say, kil', that on this very important score it would hi> 
ollly fail' to this House that the Government should have a soli of com-
prehensive scheme dp"ised hy whieh these questions may b(, settled olle 
WHy (}l' the othm' hefor!' another' measure of this Ilature coml'S heforc thiH 
lIousl', r am sure Dr. Lohokare himself does not ('xpect thi" House t.o 
vote on hi!! amendment carrying it ; but I feel it· is very necessary that 
1 l~re "hould lIot bp I'PpetitioTHI of similar amendmellt!; on further questionR 
od' protpctioll aud t hlit Government should giVl' the House an opportunity, 
hy mo~nr.r I\. lw.solution themselves, hy which the House ('1111 satisfy itself 
hy It}1pointinK mH' or mOl'e committees to consider lind decide once for 
all quefoitiollf'; of· the natlll'(' I'fI.ised to-day. With these words, Sir, I would 
make it clear that. if Dr. I Johokal't' prt'SHf'S his amendment to It division, 
I will vote agltinst it. 

Severa1 H01/.olll'lIhlr. Member.q: I move tliat the question be now 
pnt. 

Dr. )[, G. Lohokare : J:.; there RIlJ' reply coming from the Govern. 
ment Benches? 

Mr. Preaident : '1'he question is that the question be now put. 

The motion was auopted. 

Mr. Prelident : The question I have to put is th .. t at the end ef 
t ~ Rel'lOl1.1tiOll thp following be added ..... . 

Dr. It. G. Lohokare : Sir, at this stage ...... . 
Mr. President : Does the Honourable Member desire to make a 

speech? If he wishes to withdraw his amendment, he can dOl so in 110 
many words, Ther!' lJef'd be 110 speech on it. ' 

Dr. K. G. Lohoka.re :  I am withdrawing it, hut I wish just to gin 
t.he reason for my withdrawiu!Z' it. ' 

Theamendnrent was, hy leave of the AMembly, .withtirawa. 

\ 
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Mr. President : The question i~ : 
, •• That the following Resolution, as Ilmended, be ld~pted, namely : 
,  • This Assembly recommends to the Governor Gimeral in Council that II.IIsistancc 
be given to the bamboo paper and p'apor pulp industry in India by the impositioll 
until the 31st March 1932 of a Bpeci1lc protective duty at the rate of one anna per 
pound on all printing pllpers (othor thull ehronlo, marble, dint, poster Illld stereo and 
supercalendered paper importod in reels) whi(·h e.ont.uiu ]086 than 65 per c~nt. of 
moehanical wood pulp Illld on all writing paper '." 

The motion was adopted. 

THE BAMBOO PAPER INDUSTRY (PROTECTION) BILL. 

The Honourable Sir Oharles Innee (Commercc Member) :  I move, 
Sir, for leave to introduce a Bill to provide for the fmitering and develop-
ment of the bamboo paper industry in Britil!lh India. 

Mr. Obaman Lall (West Punjab: Non-Muhammadan) : Sir, I rise 
to oppOl~e the introduction of this Bill. It has become almONt a 
hal1it in our public life that we are apt to treat economic matters in II. 
very superficial manner. The great need to my mind is that ,ve should 
bring to bear upon II. subject of this importance all the scientific think-
ing that we can command. Honourable M.embers here, Sir, have been 
heard relating their ~periences and discussing thisquestioJl from the 
poin,t of view of pure anecdotage. You cannot determine the operationll 
of economic law or the great principles of political economy by referencd 
to stray conversations about the price of turnips with your village green-
grocer. . That is not the way, I submit, Sir, to discut;s an important 
matter of this kind. The question is a very simpLe one. What is it 
that we are being asked to do' To-day we have in India 9 paper mills. 
Out of 9 paper mills thcre are 5 which produce practically thc·total 
amount of paper being ~ed in this country. They are the most impor-
tant mills and I venture to say that theHe 5 mills are mostly EUrOpcl!:.,Il,. 
owned. Now if the report is carefully read you will discover that the 
paper mills do not need protection, that the policy, of prot.cction which is 
being advocated is !laid by the report itself to bc a policy which is not 
in eonsonance with the principles laid down by the Fiscal Commis-
sion_. In spite of all t.hat, it is discovered that, there is a particular kind 
of' mill producing paper from bamboo pulp, and in order to proteet 
that particular mill, the policy of protection must be advocated for the 
whole of India. That in brief is the verdict of the witle economists of 
the Tariff Board. 33,000 tons of paper are produced in India. Out of 
this, 2,750 tons are produced by thiH particular mill from bamboo pulp 
mixed with wQod pulp. Now, it has been declared_ by t (~ Tariff Board 
that these other mills which produce nearly 30,000 tons of paper in 
India do not satisfy the principles laid down by the Fi!lcal Commission 
and that therefore the policy of protection advocated for these mills 
is a policv which we should not accept. Illogically enough, they go on 
10 fltate that we must protect this industry anyhow because there is 
II probability-not a certainty-but a probability, t ~t these mills which 
are producing plt'per may cease to produce p p~r 1D the neal' f t r~. 

Now the qllf'stion that I want to draw the attentIOn of the House to l~ 
fhi" that Y(lll have advanced reasonR here in this HOll'Se for the pro-
teetion of 'papt'r which to my mind np,P"ear to be absolutely fallacious. 
1 see no reason why the tax-payer of thIS country should be burdened in 

I 
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order to support a certain number of mills whieh have been in existence--· 
not for a few months, not for 11 Jew years, but for nearly half a century. 
A policy of protection if it is to be advocated-I do not agree with that 
statement-but if it is to be advocated, it must be advocated, protec-
tionist!; tell us, for na!;cent or infant industries. That is the right 
principle of the matter according to them ; but in this particular case 
these industries arc really grey-bearded and grey-headed industries ; t e~' 

are not nascent indm;tries ; they have been in existence, as I said, for 
nearly half a century. 'l'he question is very clearly stated in the Report 
of the Tariff Board. Here I ask your permil!!sion to read a few lines 
from pages 84 and 85 of th(' H.eport : they say in the first paragraph : 

/ / The existing p"per mills which use sabat grass do 1I0t sa.tisfy the Clondition8 
laid down by the Fiscal Commission and their needs are therefore irrelevant in con-
sidering tlill claim to protectioll." 

If this is the verdict of the Tariff Board, why should the Tilriff Board 
have g'one to statp with a pafolsion for illogicality, that this protection 
that we are giving to paper produced from bamboo pulp must ah.o 
apply to those mills that -I1re using sabai grass? If their needs are 
such that the matter is ~ol tely irr.elcvant to the discussion we are 
holding here tel-day, why should the Tal'iff Board or Government or 
a/lybody el:-;e advocate H policy of protection for the mill:-; which usc sab(li 
grass '/ All that I can see is this, that for the sake of protecting the 
production of 2,750 tons of paper in thi.s country you are fevying 11 duty 
from the people of this country which amounts to a total of about 21 
lakhs of rupees, and that the benefit of this duty will go, not to further 
the interests of this country at all, but to further the interests of ;i 
monopoly which at the present moment happens to be in the hands of 
European firms. (An Honourable Member: II Question.") If you 
wanted to protect th,p paper industry in this country following the "ug-
gestion of the Tariff Board you could have given it loans, hecause thl" 
great need at the present moment is capital. There is a mill in the 
Punjab to whieh the Honourable the Commerce Member referred the 
other day whieh wants capital. The Tariff Board say that that parti-
euiar mill has every advantage that this country can give it for the 
starting of the paper industry and yet you are not giving it any assist-
ance of any kind. 'l'hat mill, an Indian mill, cannot come into existenctl 
unless and until the proper amount of capital has been raised in the 
country. It could easily be done by the State taking over such concerm;. 
But that particular subject has not been faced and under cover of the 
plea that the paper industry is i'p peril we are presenting to-day the 
monopolist paper mill owners in this country with a protective d t~' 

which will give them the advantage of a bonus of Rs. 2] lakhs per yellr. 
I am entirely' against any such principle. 

Then again, Sir, the second question that arises is this ..... . 

Mr. President: The Honourable Member must be aware that this 
is a motion for leave to introduce the Bill aDd he has no right to spe/!.k 
for more than ten minutes, which he has already exhausted. 

Mr. Chaman Lall :  I agree with your statement, Sir, that J have only 
ten minutes on the introduction of the Bill and since that is so r shall 
reserve' my remarks for a subsequent occasion when the Bill is taken 
into consideration. 
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r~ resid~nt : The question is : 
• "Thllt leave be given to introdUt'i' It Bill to provide for til. ,fOl.w.",&Zld" 

duvelopment of the bamboo papel" industry iu British India." 

Tht' llIotiOll WliS adopted. 

The Honourable Sir Charles Innes: 8ir, 1 introduce the Bill. 

The Honoura.ble Sir Charles Innes : Sir'. J move : 
"That thco Bill to pror;ih' for Iln' fo~terin  and devI,lopment of the bamboo 

paper indulltry in British lndill bl' taken Into consideration." 

The only point 1 have to lllah is that this Bill carries out the Resolu-
tion which has l~t been unanimously passed by the HOUlle. 

Mr. Ohaman Lall : WHh this interlude, 8ir, 1 resume my speedl . 
.As I waH Haying, the liecond question which arises is this. For the sake 
of protecting one particular mill producing 2,750 tons of paper froul 
bamboo, we are actually impo in~ a serious burden on the poor people of 
this country. As far as this particular Bill is concerned, if Honourable 
Members will only read the Report of the Tariff Board they will discover 
that there is no finality as far as the production 6f paper by thili 
particular mill it-; concern{'11. 'l'hl' whole affair it,; in an experimental 
:stage; nothing has ('(~n decided--it has not been proved that you ,,,.ill 
be able to run this particular mill, which produce!! paper from bamboo 
pUlp. on It commercial hfHlis. It will take yearl; according to the Tariff· 
Hoar,} Rep'lrt itself before .n~  definite opinionlS can be }lasHed up",u 
the activities of this paJ1:icular mill. ludel'd, for a matter which iii in 
an experimental I;tag-c, for a mattt'r which one doe" not know wheth('l' 
it is going t.o he a success 01' a fllilure, for a mill which is p:')(luciug, 
only 2,750 tOll!:' out of a total of :I:J,OOO tont', we are bringing in the, 
principle of protection for the l)()lt~ country. T ~ indirect effect .of 
tiJ.at will be that whereafl t l~ Tariff Board SI:lY that IUlflistance HhouM 
be gi "en for a lipn(~ified conct'rn only. you are actually, by passing this 
ill,~ giving Pl'otHction to all mills pro,lucing paper. J lice no justifiCll-
tiOll whatRoever for plal'ing theRe bl'I\'dens on the people of this country. 
Protection in itself is an evil--tlveryhody mutit grant that; even t o c~ 

who are very protectionil-it in thHil' viewH grant that protection is 
needed only, for a certain Ill'riod. The Tariff Board recomm6lld that you, 
should give protection for II period of five years : the Government go 
beyond that and Hay that YOll mllHt :..rive protectiou for seven years. 
But J venturI' to Hay that with thps!' conditionH prevailing there will: 
be no end to the period of protection. Even according to the flndingllo 
of thil'l Report conditionH ar!' not lilHlly to arise which may change the 
verdict arrivf'd lit by t.hoMe who nrl' protectionists ali regards the fotec~ 

tion of the paIlI'r industry in India. No realiOn hall been adv.anced,DQ 
argument haR lIel'n given Why this particmlar protective duty shouM' 
not cven aftl'r llH' f'xpiry of' sl'ven years contin:ue for another eeY81ty 
years. 1 submit, Hir. that t he principle of protection iH admittedly.thilJ 
that protection illIollId be not permnnent.. but that it should be ephemeral, 
that it should last only for II certain period, that it. Hhould last for the 
purpORe of Rupporting and sustaining a particular industry. In t i~'  

particular case 1 venture to say that. no factM have been givtm to, 11. 
to prove that. thi" paper illduMtry is not likely to Imbsist or be kept alive 
or even to thrive if protection is not granted to it. As f~  &1I.,ihe general. , 
principle of protection is concerned, I am not going to ~ 1the , o .~ 
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with the old arguments which those who take an interest in the matter 
'must be fully aware of. But let me for a moment give you the opinion 
of a very high authority on the subject. Talking of the United States, 
Sir Josiah Stamp says: 

" But 'even so, it is not improbable that the Statel would have had practieally 
.. free trade history if it had not been far the Civil War, with the revenue tendenc1. 
it 8tarted, and the interests it set up." 

As far as the question of the general welfare of the people is concerned, 
it has been advanced as an argument that the interests of the country 
will suffer if this particular industry is not protected. I want Honour· 
able Members to remember that the interests of a few monopolil' 
capitalists are not coincident with the interests of the g.eneral mass of the 
people. That is a mistake which Honourable Members over and over 
again make because it is obvious that every capitalist thinks that h. 
himself is the country. Dr. MarHhall, the great economist, said: 

" Unfortunately the experience of many centuries shoWi that a poHey which wiD 
eonfer a considerable benefit on ell.(\h of u compact troup of traders or producers, 
will often be made to appoar to be ill the interest 0 the nation; beeaulI9 the hurt; 
wrought by it, though very much greater in the aggregate than the gain. reaultiq 
from it, is so widely diffused thut no set. of people are moved to devote much time 
and energy to making a special study of it. Its advocates speak with zeal and the 
authority of expert knowledge. But thl'Y ure had guides, evon if unselfish a.nd perfectly 
upright; for a policy that makes their peculiar profit is invested in their 6191 with a 
deceptive glamour. " 

But I have no doubt that the Honourable Members claiming protection 
now have learned nothing and forgotten everything. 
Then again Dr. Marshall asks, " whethoer a greater national income 

badly distributed is a boon' '. That is the question which we have to 
consider. That is the main point, Sir. The interests of the capitalistl 
in this country are not coincident with the general interests of the masses, 
and yet you are advocating protection for the benefit of a few and to 
the detriment of the muny. It is said that there are quite a few 
capitalists who happen to be foreigners, hut yet I find Honourabl'tl Mem· 
bers who are oftentimes indignant because they find that industriea 
in India are going out of their hands into European hands, getting up 
and telling us in this particular instance that they consider the interest. 
of their country are at stake. Sir, when they say that the interests of 
the country are at stake, thE' interrflts as a whole of this country must be 
considered, I mean th,c interests of the masses, and not the interests of a 
few individual capitalists. 

Again, Sir, another arg'ument has been adduced, and that is the 
question of the key industry. Now, paper does not happen to be the 
key ind stry~e cept in so far as it is the key to the dissemination of 
false information through newspapers. This is what a great economiRi 
says about this key industry quest.ion : 

"  I nead not labour the key industry question, and I think that, if a matter il 
10 vital to a 8to.1o as to b", protected on this ground, its riUB and profit. Ihonld Dot 
be loft entirely to priVAte pE'TSOnS oven behind a taTill' wall, but that the State 
should take its shllre of the copit.Hl involved, 110 that the tax·payer may, in the event 
of profit., participate in them, ~ against any burden he ma.y assume ILl eGllIUmer. " 

Sir, the proposition WllJol put before t ~ House that in any protection 
or aSRistance to be given to this industry, the interests of the Government, 
as represent.ing t.he people of thiH country, must be safeguarded. But, 
Sir, while I find that Honourable Members are quite prepared to givo 

L198LA" .. J 
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asswtance to capitalists, they do not reckon the consequences of that 
assistance to the workers and consumers in this country, in so far as 
thei10 ,interests are, concerned. 

Then the last argument wa!! that this is an infant industry. I hate 
already said that paper is not an infant industry. It has made tre-
mendous profits during the War. Therefore, no question of protection 
can at all ,be 'raised. During the War they had the unnatural protection 
of the su:hmarine and the commercial blockade. But now the question 
of protection is raised, after those interested in the paper mills have 
made enormous profits during the War, because they feel that thosc! 
profits are not going to be on the same level as the profitH madc during 
the War. Here is the evidence of another economist on the question of 
the protection of infant industries : 

II The proteetion of infant industries is the one caBe of protection which is held 
to be theoretitlally justified by practically all parties, but by no means all agree that 
the'llame result ell.nnot as well be obtained by other methods, such as direct eubsidill!l. 
The' whole ItIatter ill so l'onspieuouB for the thoroughnellll with which it has been worked 
out' in theory in the text-boob rather than the extent to whieh it hal been illu8trated 
either by them or in real tariif history." 

, 
That is the position, Sir. Now, take the paper 'industry as it ill 

in India to-day; What are the difficulties that it is faced with T We 
have got in evidence that, as far as the bulk of the paper that comeil 
to this country is concerned for purposes of newspapers, there is no 
possibility of any competition arising from the activitieH of the Indian 
paper mills in this eountry'. But thel'le is an enormous diffieulty, and 
tha.t difficulty has been very clearly pointed out by the Tariff Board. 
They say that the great trouble is that Indian paper millfol have not been 
8S efficiently managed as they should have been. That trouble is not 
that they.could not make decent profits during the past 40 or 50 years, 
but' that they have been negligent of their own interests. They have 
been so ignorant as to the real possibilities of the paper industry that 
they have gone in for immediate profits without loolting to the future. 
First 'of all, the charge levelled by the Tariff Board is that the paper 
mills in this country have not learned the advantages of diversification 
in production. That is one of the charges levelled by the Tariff Board 
against these mills. The second charge which is levelled is that of bad 
quality of paper, and the third charge, of which we have heard mailY 
ecl'l:oes inthi1'l House, is that of an expensive establishment. MORt of 
these mills, as I said already, most of the important millH arc European 
mills: ..... 

i 

Sir Darcy Lindsa.y (Bengal: European) : May I know, Sir, what 
mills the Honoutable Member refers to as European mills , 

, Mr.' OhMDam LaD : I think the Honourable Member ill perfeetly 
aW&Tethat the Titaghur a,nd Naihati Mills are entirely in the hands tll 
the EuropeanR. He further knows that most of the important mills 
manufacturing paper ..... . 

lirDarcy Lindsay: I question this. Sir. There are three mills that 
are,:mana.ged'b;r' European fi~ms. I s o l~ say that the bulk of t ~, 

shf1teholders in those mills, WIth the exceptlon of the Paper Pulp Mill, 
whiall is a private oompany, are Indiana. 



THE lJAlIBOO PAPER INDUSTRY (PROTECTION) BILL. 121" 

Mr. Ohaman Lall : Sir Darcy Lindsay says that the bulk of the 
shareholdel's are Indians. I challenge his authority, Sir. I challenge ' 
his authority to deny the fact that the most important mills in India 1U'6 
European mills. Further, I challenge his authority for his statement that· 
the Naihatti Mil1s, ror whose benefit a duty is imposed, is not an entirciy 
European or private conce;n. It is in this very vague fashion ..... . 

Bii"Daray Lindsay : I should like to point out ..... . 

Mr. President: I cannot allow the interruptions to go on, but if the' 
Honourable Sir Darcy ,Lindsay wants to say anything, he will have his 
opportunity. 
Mr. Ohaman Lall : You ha\'e here a representative of one of the 

paper mills (Sir Willoughby, Carey). He realised that he should not 
'vote on this proposition, but he spoke. But I ask him whether h is not 
Il fact that the most impor~ nt paper mills in this country are European 
mills. It is very easy to hoodwink the puhlic by saying that a good 
part of the capital of the mills comes from Indians. I do not Want to 
crguethat point at all. I am not standing here for the purposeoI· 
mtroducing any question of raciltl discrimination. I lmow that capitk.l· 
has no country. Capital has no national boundaries. I am not eon-
cerned whether the capital comes mostly from Europeans or Indians. 
The difference in my mind lies in thiH, whether the peoploe of mY' country 
are going to be taxed and exploited for the benefit of either Indians or 
foreigners under any system of protection. That is the main question. 
Now, Sir, I will come to this point, that the trouble in the paper 

indust.ry is the trouble of mismanagement. of high salaries and bac! 
technical knowledge, and the trouble which arose during-the War, 
namely, that these millR made enormons profits during the War, el'c ~ 

now they are unable to keep pace with those profits. I do not think 
this House would be justified in helping-these peoplc out of th,eir diffi-
culties. It is not right, Sir, that for the sake of a few cnpit l ~ts, the 
representatives of the people of this country should be asked to take the 
money out of the poor because in this case the rich is the bargainer. 
It is robbing the poor Peter to pay the rich Paul. (Laughter.) It is 
a :joke which you, Sir, I am sure, will appreciate. I do not see any 
reason Whatsoever for granting any protection to this industry be(!.auBe 
some' Honourable Members ask for it in the name of national prosperity 
or in the interests o.f their country though it is for their own interesllII. 
I welcome the remarks of my Honourable friend Sir Purshotamdas 
Thakurdas. But, Sir, he is one of the few capitalists in India who .~ 

no conventional bias in hiR mind when he comeS! to discuss this matter. 
Mr. K. Ahmed: How do you know it r (Laughter.) 
Mr. Ohaman Lall : Now, Sir, I com!' to the quest.ion of the support 

that has been asked for. I hold in my hand a telegram which arrived 
two days ago from a j1;entlemlln who is' suppof1ed to he a great supporter 
of HIe workers, but whose past iH II "ery doubtfnl pn!;t. R U'en'l:Jeman who 
i'l very well known to the GovernmeTlt and pos!!ibly very well known to the 
Horne Department. I chRllenllc t i~ gentleman's bona fides in asking 
Honourable Member£! of this House to support this ResOllltion because 
he alleges labour will suffer. "Kanldnara J-lahonr Unionretttrosts you 
support this Bill labour will lose .iobs. Roy Chatldhury ". Everybody 
knows him, Sir. I say Sir, this is nothing fllse but blac'kma.1t I am 
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lOrry to say that a gentleman should huve been put up by the employers 
to do this sort of thing. I wish Honourable Members would examine his 
record. Such statements do not frightl'll me, Sir. I who stand here to fight 
for the cause of the worker am not going' to he frightened if it iii falsely 
alleged that a few of these or ~ers r(~ gning to 10lie their jobN. 

Pandit 8hamla1 Nehru (Meerut Division: Non-Muhammadan 
Rural) : May I inquire, Sir, if the gentleman named by Mr. Chaman Lall 
had said something about Mr. Chaman Lall in the local Council, how 
would he have liked it without a chance of rcplyin~ to him Y 

Mr. Ohaman Lall : I have said in public, Sir, and I say again that if 
this gentleman has any cause to complain, he has got the remedy in his 
hands (Hear, hear). Sir, I say definitely here now that I do not believe 
that a single worker in my country is going to lose a single job if this 
protection is not granted to the paper industry. (An Honourable Mem-
ber : " Does the Honourable Membel' mean to say. . .. ") You will have 
your say, Sir. It is nothing else hut purl' bluff and bluster to try and 
frighten us into granting protection. The position is perfectly simple. 
If you read the Report of the Tariff' Board properly and carefully, you 
will find that their verdict is that a!; far a!; the major portion of our mills 
i. concerned, no protection should bp given, s.nd that as far as this 
particular mill, the Naihati Mill, is concerned, which produces only 2,750 
tons of paper, we must protect i~ because it is in an experimental stage and 
because we ought to find out the possibilities of this particular new 
proce88 for the manufacture of paper. That is all. Sir, is there no other 
way of finding out the possibilities of thiR process? It would take years 
to put this process on a permanent bURis but when that permanent basis 
has been arrived at, you will then be in a position to find out the possibilities 
of paper manufacture from bamboo pulp and whether that method is 
necessary and essential and commeJ'cially sOlmd for the purposes of this 
country. That is the position. J say, there is no justification whatso-
ever for the imposition of this general burden upon the poor people of 
this country for the sustenance of an experiment. You are protecting 
not paper but actually ignorance by paRsing this Bill. Honourable Mem-
beI'llt who jibbed at my Honourable friend, Mr. Devaki Prasad Sinha, the 
other day rightly called him a Socialist and were amazed. There is an 
old anti-Jacobin Poem which correctly describes'their position to-day-
regardful of the rich, indifferent to the poor, adding burden upon burden 
and calling with amazement to be delivered from those who might lead 
them out of their difficulties. Here is a variation of it : 

" Apin the Tuing-man appear'd 
No deadlier foe could be ; 
A Se.hedule-' Time. of India ' length 
Within his handl bore he." 

Saying-
" Let India'i youth unite in arml, 
And every eapitalilt hand 
With honelt zeal lubscribe their mite 
To eave their Native Land I 
God b1eea UI all from faetioul foel, 
And Devald Sinha'i hill 
And IJ'IUlt the Lord may never make 
AJioQer .ooiaUet like this. ' , 
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(Cnesof" Divide, divide.") 

The Assembly then adjourned for Lunch till Five minutes to Three 
of the Clock. 

The Assembly re-assembled after Lunch at Five Minutes to Three 
of the Clock, Mr. President in the Chair. 

MESSAGE FROM THE COUNCIIJ OF STATE. 

Secreta.ry of the Assembly: Sir, the following Message has been 
received from the Secretary of the Council of State : 

"  I 11m directed to inform you that the Bill to provide for the gradint of coal 
and for tho ~ llt of r.ertificateH for coal intended for esport, which wu palled bI 
the Legislative Assembly at its meeting held on the ard September, 1925, wu lI&IItCl 
by the Council of State at its meeting on the 14th September, 1925, with the foIlowiq 
amendment : 

In clause 12 (2), Bub· clause (a) of the Bill, for the word and llpre ' .&etio. ,  ' 
the word and figure ' seetion a  ' were s ~tit ted. 

2. The Council of State requests t.he concurrence of the Legislative A .. emb11 bl 
the amendment." 

Sir, I lay on the table the Bill as amended by the Council of State. 

THE BAMBOO PAPER INDUSTRY (PROTECTION) BILL-contd. 

The Honourable Sir O rl~ Innes : Sir, I notice that piwan Chaman 
Lall is not present. I have very little to say in reply to his very eloquellt 
speech. I must confess that I welcome speeehes of this kind in debates 
of this kind, for, I think, it is most essential that theBe important ques-
tions of protection should bc discussed from every single point of view. 
Bllt the only point I have to make in rcgard to the Honourable ,.Member'. 
speech is that I think it would have been better if tha.t speech had heen 
made on the Resolution and if he had not wait.ed until the Bill was moved, 
for the very reason why I have adopted this procedure of proceeding by 
a ReRolution and follo n~ it up by a Bill was in order to open the whole 
question of the report of the Tariff B6ard for discussion of the House and 
that there might not be any more restrietions, which would be inevitable 
in t.he case of a Bill, 011 full and free discussion of this matter. The 
position 11.8 I see it is this. Ouly this morning the House committed 
itself to the Resolution which IIlIR just been passed. Now, the Honourable 
Member who has just spoken has asked the House to reverse that decision 
and I am quite sure that the House will not place itself in that extremely 
awkward position. 

Mr. President: The qnestion is : 
" That the Bill to provido for the fostering and development of the bamboo paper 

industry ill British India be taken into (,ollsideration." 

The motion was adopted. 

Mr. President: The question is : 
" That (llaus0 2 do stan(l part of tht' Bill." 

Sir Hari Singh Gour: Sir, I have an amendment. 

Mr. President : The Honourable Member has no amendment on 
clause 2. 
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lir H&ri Singh Gour : I have an amendment ,on the P,:-eamble, Sir. 

:'r 1Ir .. r l i~nt  ,The question is : 
" That clause 2 do stand pa.rt of tho Bill." 

The motion was adopted. 

Clause 2 was added to the Bill. 

Mr. President : The question is : 
" That the Schedule do stand part of the Bill." 

The motion was adopted. 

The Schedule W8.!i added to the Bill. 

'. ",". President: The question ii : 
"That clause 1 do stand part of the Bill." 

·ak-Bari Singh Gour :  I have an amendment on that, Sir. 

The Honourable Sir Oharles Innes: Sir, I rise to a point of order 
in reference to this amendment. As I have just explained, on the Reso-
lution I took no points of o'rder and that was in order that the whole 
Report of the Tariff Board might be open to discussion by the House. 
I submit, Sir, that the amendmcllt ill the name of Sir Hari Singh Gour 
is out of order, because it enlarges the scope of the 'Bill. It is perfectly 
true that the Schedule to the Bill applies to all kinds of paper, but the 
Bill has definitely been drawn as a Bill for fostering the bamboo paper 
industry in India, and there is a real point of substance here. If the 
tla.pmaentll that the Bill is intended to give scope forarenot.carried 
out, I reserve the right within a reasonable period to come and suggest 
that the Bill should be revealed. The Honourable ~m er is now 
enlarging the scope of the Bill to take in not merely bamboo paper, but 
all kinds of paper. I submit, Sir, it is out of order. 

ir~. .ri Singh Oour (Central Provinces Hindi Divisions: Non-
Muhammadan) : Sir, my amendments do not enlarge the scope of the 
Bill for the following reasons. When the general disoussion on the Bill 
.and on the HesolutiolJ of the Honourable Sir UharlcH Innes took place, 
.Sir C rle~ Innes distinctly gave this House to understand that the 
imposition of the import dllt ~ would benefit the paper industry of all 
. : kinds, whether it is the bamboo paper, or paper pulp or grass paper 
industry. It is on that assurance that we have passed the Resolution 
confirming the.. Honourable Sir Charles Innes' motion, and it is on ,.that 
( pde~din  that we 81'e prepared to pass this Bill. The HonoUl'll-ble 
.,lkmber is well aware of the fact that he gave this assurance to ,the 
House, and in view of that assurance the amendment I propose to Jaake 
is merely verbal. 

",Mr. President: There are a number of amendments ola similar 
kind on the paper. It seems to me that, although these amendments 
do not affect the operative portions of the Bill, there is no doubt that 
they commit Government t.o an extended policy of prot~ction iu regard 
to all kinds of paper. That being my view, I rule that all thes.e amend-
ments are out of order. 

T ~ question is : 

It That clauae 1 do staud part. of the BilL" . 
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The In'Otion was adopted. 
Clause 1 was added to the Bill. 
,lIIr. Preaident : 'l'he question is : 
" That this be the PreaDlble OJld Title to the Bill." 

The motion was adopted. 
The Preamble and Title were add&d to the Bill. 
The Honoura.ble Sir Oharles Innes : Sir, I move that the Bm to 

. provide for the fostering and devlllopment of the bamboo ,pq>er 
industry in British India be passed. 

Sir, in moving that motion, I should just like, with your permission, 
to refer to an amendment which is down in the name of Mr. Dumasia, 
who is not present here. Mr. Dumasia proposed an amendment ,the 
. other day regarding super-calendered paper. That amendment, 
I explained to the House, put me in a great diffieulty; because il kad 
been taken by surprise, and with tllat tendency to subordinate my ,own 
opinion to that of others, which h&.s always been my defe(·t,I left the 
,decision in that matter to the House. Since then I have had a great 
number of telegrams from various parts of India. Home paper miLlI'! 
have pointed out that they can )(lake this paper. But the thing that 
really impressed me is that I have had telegrams from Allahabad and 
from Madras saying that, if this amendment is allowed to be inserted 
in the Bill, it would place certain papcrs in an ·unfair position in ,their 
comPltition with the Times of Indta Weekly. I have had the advantage 
of discussing this matter with son.e of my friends opposite and 'We ·have 

- arrived at. an agreement. I will explain What 
3 P.M. h .  I h' d  k t at agrel:ment IS. ave gIven an un ena -

.. ing to these Members and I will repeat it here. I will have the whole 
question of super-calendered p8.p~r, whether in reels or not, carefully 
examined and I will place it before the Commerce Department Depart-
mental Advisory Committee ; and if we arrive at a decision that we 
should make some exception in favour of this super-calendered paper, 
then I will undertake to include the item in a small Tariff Bill which; in 
all probability, I shall have to place before the House nut Session. If 
the decision is against doing anything, then I will inform the Honse of 
the decision we have arrived at. I must express my acknowledgment 
to my HOllourable friend Mr. Dumasia, whom I see opposite for having 
agreed to this suggestion. I have made this explanation ~nd I move 
that the Bill be now passed. 

. l'tfr. N. M. Dumaaia : Mr. President, in view of the explanation 
glveu by the Honourable the Commerce Member, I withdraw this amend-
-ment. 

Mr. President: No question of withdrawal ariseI';. (Laughter.) 
The Honourable Member has not moved any amendment and he was 
not in the House when the clause was considered. 
Mr. N. M. Dumasia : Then all I can say is that I,am helpleS8 And 

I accept the arrangement, as I promised it to the Honourable Sir Charles 
Innes. 
, .Mr. M. X. Acharya (South Arcot cumChingleput :,NElIl.Muham-

.. Madan Rural) : Sir, before this Bill is finally placed, on theStratute-
b.ook, I ,Jellire to draw the attention of the House to. t ~ 'fRat that 
.thefinal form in which this Bill appears is not as .satisfaeoory 8S80me 
of us would like it to be. It has now become very familiar to .,that 
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the Government are always ready to accept those recommendations that 
IUit them or those parts of the recommendations only that are to their 
advantage, and reject unceremoniously any recommendation or ~ 
part of a recommendation that is not to their advantage. So, it haa 
been in this case. The Tariff Board made a recommendation consisting 
of two parts, one of which has been to t ~ advantage of the Govern-
ment and therefore has been very readily accepted. But that part 
which has not been so much to their advantage has not therefore found 
a place either in the Resolution moved by the Honourable the Commerce 
Kember or in the Bill which he has now put before the House. I there-
fore wish that, while finally voting on this Bill, we should vote with 
a full knowledge of what the Government havc practically done in the 
matter. The Government have impolSed a protective duty which means 
that they have asked us to agree to the consumer paying more here-
after for the paper that he will require than he has been paying hitherto. 
The recommendation of the Tariff Board was slightly different, as W, 
already know; because we have discusl:lcd that. I wish once more to 
emphasise the fact that we all feel very lSorry that the Government have 
not been prepared to accept even the very reasonable suggestion that 
they should investigate further any case that might be made out for 
giving any additional impetus in the way of  subsidies or loans or other 
financial help to this industry, before it can become a very thriving 
and prosperous national industry. 'l'his Bill only proposes to put on a 
tariff duty which will bring to the coffers of the Government an 
additional 21 lakhs of rupees according to the eNtimate of the Tariif 
~ rd. It is, of course, a very pleasant thing to have more money in 
the Government coffers. But what is going to be done with the 21 
la.khs' How it is going to benefit any of the variouH concern~ in India 
that are engaged in paper making, is a thing which iN very problematic. 
I still hope that the door has not been clONed, and wiser counsels will 
prevail. I appeal particularly to the Commerce Member, and to the 
Honourable the  Finance Member, who, of course, is going to get the 
additional sum of money in the form of additional customs. I 
appeal to them whether it is not possible, in the light of any 
further investigation that may be made either by ·the Tariff Board or by 
any other expert Committee, that some portion of this additional revenue 
that they are going to get on the imported paper may not with 
advantage to the nation and to the industry concerned be given 
in the form of financial help to some of those that may need ~d may 
deserve the help required under conditions that may be devised here-
after. I refer, therefore, once again to the amendment which wu 
'dilll'ussed in this House and which the Honourable the Commerce Member 
and the Honourable the Finance Member chose very unfortunately to 
oppose, and get defeated by this House. I therefore, once again wish 
that it should not be taken that the final word has been said upon thi. 
matter ; and, if hereafter a good case is made out for financial help to 
any good national concern engaged in the paper industry, I hope the 
Government will consider the case of such a concern and will make it 
possible for them to come to the help of such a concern; otherwise I do 
Dot believe that many of us will be at all I'lUpporting this Bill with a 
«ood will and easy conscience. It looks as if we are simply paying for 
nothing at all. On the other hand, if we are sure that some real help 
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will be given to any struggling industry, we may feel more happy and 
more ready to vote for the Bill before us. As it is, we are very sorry that 
Government have not been as reasonable as we should have expected them 
to be. With these words, Sir, I support the Bill. 
Sir Bart Singh Gour :  I also wish to join my Honourable friend, 

Mr. Acharya, in expressing my regret that, while I should vote for the 
passage of this Bill, I shall not do so with an easy conscience because 
/1 see before me a Resolution moved by the Honourable Sir Charles Irme. 
which is worded, as the Honourable Members are aware, in the follow-
ing terms: / 
•• This Assembly recomm.ends to the Governor General in Council that assistance 

be given to the bamboo paper and paper pulp industry ..... " 

Now, Sir, as I understood this Resolution, I thought that there was no 
clear enunciation of policy pinning the Government down to giving the 
s~st nce merely to the bamboo paper industry. And in the course of 
the debate, when we raised this question as to whether the Government 
were enunciating their policy in favour of bamboo paper and excluding 
the possibilities of development of paper from other pulps such as fern, 
grass, etc., the Honourable the Commerce Member aSiiured this House 
that the imposition of the import duty would not prejudice the other 
industries engaged in the manufacturing of paper in this country. That, 
Sir, gave me the necessary assurance and I thought that the Resolution 
would be followed up by an Act which would be either equally committal 
cr equally non-committal. And, when I found, Sir, that there was a 
difference between the Resolution moved by the Honourable Member, and 
aeceded to by this House, and the Preamble and section 1 of the conse-
quential Bill, I tabled two amendments of which the House knows. These 
amendments have been ruled out of order, but I still hope that the 
Honournble  the Commerce Member will reiterate the position he took 
up the other day when he said that thel'e ,vas no intention to help any 
particular dass of industry and that the imposition of the import duty 
would benefit the paper manufacturers generally, whether that 
manufacture is confined to bamboo paper or bamboo paper pulp 
or paper from grass or other forest produce such as wood pulp, 
of which I understand there is abundant raw material in the forests of 
this country. I submit that the Honourable the Commerce Member 
.hould not pin down the issue to this that this Bill should not be 
eonfined merely to the subvention of the bamboo paper industry. 
I hope, Sir, that better counsels will prevail and if the Government are 
eonvinced that those industries, which do not make paper from bamboo 
pulp alone, are deserving of Government support, such support would 
be forthcoming. On these grounds, Sir, I ask the Honourable the 
Oommerce Member to make a statement which should allay the doubts 
which cxi!'lt'not only in my mind but also in the minds 01' the co-authors 
of similar amendments which have been ruled by you, Sir, as out of 
order. 
The Honoura.ble Sir Ba.all Bla.ckett (Finance ~lem el')  Sir, Sir 

Bari Singh Gour has much too acute a mind to have any doubts on this 
lubject. He was merely anxiom; to get off a. spee.ch on this qnestion 
whiclh he was not allowed to make when movmg hIS amendment. But 
I will nOlle the le.ss try to resolve his doubtFi. The Government have 
aecepted the recommendation of the Tariff Board that they should give 
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protection to the indut;try of making paper from bamboo and they Bve 
introduced this Bill with a view to giving such protection. This Bill 
commits them to the policy of attempt.ing to give protection to the 
industry 6f making paper from bamboo. It does not commit them to 
the policy of giving protection to paper generally, because that would 
be exactly contrary to the recommendation of the Tariff Board. But 
the result of this Bill will be to impose an enhanced 'protective duty on 
all paper coming in from outside India. And, whatever th0 material 
from which the paper is being made inside India, it will, in competition 
with paper from outside India, get the benefit of the enhanced protect-
ive duty. Practically it gets the same benefit. But the Government 
ll ~  been careful not to commit themselvel! ~. a policy of protecting the 
paper indiu.stry generally in view of the rect,mmcndation of the Tariff 
Board that such a policy would not be ill the interests of India. I hope 
that resolves Sir Hari Singh Gour's doubts. 

May I just add one word about Mr. AcharYIl's speech? lIe com-
plains that the result of this Bill will be to put 21 lakhs of rupees 
annually in the pockets of the Government and that none of it is being 
used in orrler to give additional bounties to the industry. ~() , the effect 
of the imposition of the extra duty is to give very considerable assist-
, 'once to all paper mills in thls country and in particular to the mills 
making paper from bamboo. What the Government have decided is 
. that they would not be justified in addition in making grant or loan 
or subsidy to this particular bamboo paper mill, or any of the other 
mills mentioned, out of that 21 lakhs, and that 21 lakhs, which I have 
heard described as a tax on education, will, at any rate, be avuHaUle to 
the tax-payers, and in the tax-payers pocket will be availa.ble, for 
example, for hastening the moment when the Madras provincial contri-
bution can be further re411ced, and education stimulated in Madras. 
Sir Darcy Lindsay (Bengal: European) : Sir, in offering our full 

support to the safe passage of this Bill, I would just like to bring, one 
point before the House, and that is, in addition to the protection now 
offered to what we must all consider a national industry, the Govern-
ment should do all that they can to support that industry by purchases 
in India of requirements for Government use. I find, Sir, that in reply 
to a question the other day the Honourable Memher for Industries, I 
think it was in reply to question No. 182, stated that ol"ders for Indian 
'mills amounted to 5,525 tons in 1924-2fi a.nd 5,794 tons in 1925-26, which 
indicated that the Stores Department were keeping up the average of 
the orders for Indilln mills. On the other hand I find that while in 
1924-25 the orders placed ahroad amounted to 370 t.ons out of Ii total 
bf 5,94fj tons, equal to 6i per cent., the orders placed this year aID,mn,tcd 
to no less than 1,988 out of a total of 7,783 tons, or 25 per cent, of the 
total orders. It is on thos(' grounds that I urge upon Government that 
they should give every assistance possible to the Indian mills. l·am 
perfectly well aware that owing to the rise in exch.ange the price of 
'oreign paper haR fallen in India, and in reply to qnestion No. 246, on 
the 25th August, the Honourable Member for Industries informed the 
House that he had placed an order for 670 tons of badl1mi paper abroad, 
because it effected 8 saving of Rs. 43,600. I contend ~nt it iN not 
altogether right of Government. to sacrifice this industry me'l'elyfor the 
sake of a small saving of money. My Honourable friend, Sir Willoughby 



. Carey, explained to the House the other day the very large sums that 
were involved in this industry, that is, money eoming in to Government. 
I think: he told us that sixteen lakhs of rupees were spent on railway 
freight alone. Then there were royalties nnd the very large employ-
ment of labour. In my opinion, Sir, under these conditions the saving 
of a small sum of money, sueh as I have put before the House, should 
not have been taken seriously into account when placing the orders. 

Just one other point. My lIonourablefriend, Diwan Oha.man IJall, 
challenged me this morning as regards the statement I made about the 
mills that were worked in this country. I would like to say to the House 
that out of 9 mills either in operation or in course of construction, 3 may 
be. said to be managed by European firms. 'rwo of them are joint stock 
companies and one of them is proprietary, which, later on if thc parti-
cular industry of bamboo pulp looks at all successful, will be funned 
,into an Indian company with India.n money. (An Honourable Member: 
" Which mill is that? ") The IJldian Paper Pulp Company. Now, as 
regards the other two, there is the Tittaghur Paper Mill with. ,a very 
,.large capital whieh has recently been very eonsiderably reduced, owing 
to the bad position i,n which the Company nre placed. Of thccapit,alat 
least 70 percent is Indian money, belonging to Indiun Rhareholderl'l. On 
the register of the Company the nameH of Indian Hhareholders represent 
'70 per cent of t ~ capital. 

1 Mr.Ohaman Lall : May I ald{ the Honourable Member to let us know 
"who the Managing Agents are 1 

Sir Darcy Lindsay: Messrs. IIeilgers and Company. 

( Mr. Cbaman Lall : Are thcy an Indian firm 1 
Sir Darcy Lindsay: No, European. 

Mr.OhamanLaU : QUite.1 

Sir Darcy Lindsay: On the Board of the Company four arc"Indian 
and four are European Dirr,etors and the Company employ Indian 
chemists, and Indians iu the departmental manllg'cment. of the mill. The 
'other Company, Sir, is the Beng-al Paper Mills Company, mnnaged by 
Messrs. Balmer Lawrie and Company, an English firm. They have a 
much smaller capital, (·leven lnkhs, and debentures 7 lakhs. This com-
pany, I believe I am correct in saying, haR 33 per cent. of its capital held 
by shareholders 011 the register who are Indians. (An llon(J1!rallle 
Member: "What is the Rhare amount' ") 'l'he share amount is 11 
'lakhs, of which 33 per cent. is held by Indians. As YOIl I,now, in thiH 
·country shares pass from hand to hand and I can only Ito by the share 
register. (An Honourable Member: "What about the de ~nt res Y ") 
I believe the same thing applies. 

That takes up the challenge offered by my IIonourable friend. I 
very much regret that he should have also referred in fluch very strong-
terms, and to my mind in very hurtful terms, to my friend Mr. Roy 
''ChC1Udhry. Mr. Roy Choudhry is a very earneflt worker in the field of 
labour, and one thing to be said uhOllt him iA that he does go amongst 
the people. I do not know that. that can be Naid of all repres'entatives 
" of .betlr. It is not altogether fair of the Honourable Member to get 
up .':openly abuse Mr. Roy Choudbry on the floor of the House. 
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Several H ono'Urable Members : I move that the question be now 

Mr. ~ ident  The question is that the question be now put. 

The motion was adopted. 

Mr. President : The question is ! 
" That the Bill to provide for the fOltering and development of the bamboo paper 

Jaciuatl'1 in British India be palled." 

The motion was adopted. 

THE CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL. 

The Honourable Sir Alexander Muddiman (Home Member) : Sir, 
in view of· the state of the business of the House, which I will not conceal 
eauses me the gravest concern, and may possibly cause the House some 
anxiety, I propose to move the motion standing in my name as briefly 
a8 possible. I move that the Bill further to amend the..,(Jode of Criminal 
Procedure, 1898, be taken into consideration. 

This Bill makes certain minor amendments in the Code of Criminal 
Procedure as amended in 1923. They have been brought to the notice 
of Government tfither by Local Governments or by judicial authorities 
or by both. I think I am justified in saying that they are all of a minor 
character and that there is no change of substance which affects the 
subject with the exception of the first amendment in clause 2, to which 
I will therefore refer in a little detail. 

Prior to the amendment of section 123 of the Code by section 21 (2) 
of Act XVIII of 1923, Courts had discretion to award either simple or 
rigorous imprisonment in respect of proceedings under section 109. 
Now in n House composed as this is, there are very few :Members who 
do not know what section 109 means. (Laughter.) It used to be 
referred to in my young days as the kka;na badesk section. As a matter 
of fact it is the section which enables security to be taken for good 
behaviour in the case of suspected persons and vagrants. Two years 
ago a change in the law was made so that, as the law now stands, in 
• default of security simple imprisonment alone can be imposed. This 
has proyed a scrious administrative mistake. I will read to the House, 
if I may, the opinions of the Local Governments. 'l'hey are unanimous 
and they come from all parts of India. 
The Madras Government say that the form  of imprisonment. might well 

be left to the discretion of  the Co.urt, as in some cases the persons bound 
over l (~ ()n  to a class of criminals for whom simple imprisonment is 
entirely unsuitable. 
The Bombay Government say simple imprisonment affords an entirely 

inappropriate punishment for the persons concerned. 

The Bengal Government say discretion should be left so that profes-
sional criminals caught under suspicious circumstances might be given rigo-
rous imprisonment, while harmless vagabonds might be given simple im-
prisonment. 

The United Provinces take the same view. They say the section u it 
stands is entirely ineffective and the discretion should be restored. 

The Government of Burma take the same view. 
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The Government of Bihar and Orissa make the same recommendation. 
The Inspector General.of Prisons in that Province refers in his annual 
report to hardened criminals being allowed to be idle in jail. 

The Central Provinces Government made the same recommendation 
aud pointed out that the discretion should be restored, as it is eminently 
undesirable that persons who are ordinarily sentenced to simple imprison-
ment on grounds of age or infirmity should be herded with vagrants whose 
habits are frequently filthy. 

Therefore the Local Governments have made out a very strong case; 
the Government of India agree with them; the Local Governments are 
unanimous, and I trust the House will agree, without further discussion, 
to the passage of this Bill. But if the House are not prepared to do 80, 
I trust they will at once throw out my motion that the Bill be taken into 
consideration. Sir I move. 

Mr. Ama.r Nath Dutt (Burdwan Division: Non-Muhammadan 
Rural): Sir, with your permission, I beg to move the amendment which 
stands in my name with a slight alteration. I sent a notice that the Bill be 
referred to a Select Committee with instructions to report by the 15th 
September 1925. Instead of this date I wish to put the words " as early 
as Ilossihlc, " the Select Committee to consist of the following members : 

The Honourable Sir Alexander Muddiman, 
Mr. H. Tonkinson, 
Mr. C. Duraiswami Aiyangar, 
Mr. K. C. Neogy, 
Mr. T. C. Goswami, 
Pandit Nilakantha Das, 
Pandit Shambhu Dyal Misra, 
Mr. Kumar Sankar Ray, 
Mr. A. Rangaswami Iyengar, and 
Mr. M. K. Acharya, 

and with your permission, Sir, allow me to add the name of Mr. S. C. Ohoee, 
and the Mover, and that the number of members whose presence shall be 
necessary to constitute a meeting of the Committee shall be fonr. 

Now my object in having a Select Committee to consider the Bill, which 
will make such alterations as are necessary, are these. I think many of 
us are aware that this section 109 has been a very ready weapon in the 
hands of the Executive to pursue the Congress-workers in the provinces, 
and we also know how some Congress men have been sent to jail even under 
this section ......... . 

The HODourable Sir Alexander ltIuddimaD : Will the Honourable 
Member give me a single instance of any Congress man who has been sent 
to jail under section 109 ? 

Mr. Ama.r Nath Dutt : I think there were a lot. Be that as it may", 
""hen this Criminal Procedure Code was amended in the year 1923, after 
taking into consideration all the circumstances and also taking the opiniona 
of the various Local Governments, the provision of section 123 was changed 
and rigorous imprisonment was changed to that of simple imprisoD.JDtD.t •• 
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lIIr.'H. 'l'onkiJlBon : I should like to correct that statement.' The 
opinions of the Loeal Goycrnments were never taken on this point: 

Mr. Amar N&th Dutt : Now, Sir, the Code was amended only two 
years ago aDd I think the gentlemen who sat in the Select Committee and 
the gentleman who introduced the Bill with a full sense of the responsibi-
lity of his position' knew what they were doing, and I do not think any-
thing haRhappened within the lWit two years, and there is no circumstance 
available which the Honourable Member has given us which would lead 
to the conclusion that it is II, had law, save the opinions of a few Local 
Governments, who are generally biassed. Of course you may laugh (to· 
an Honourable Member), you represent the Local Government; you have 
come here to uphold the preHtige, the dignity, and so far as possible the 
powers of the Local Government. However, I think my amendment is 
a harmless one. If a few of u.s sit together and see what should and what 
should not be done there is no harm in it. I move the amendment. 

The Honow'&ble Sir Alexander Muddima.n : Sir, I beg to oppose the 
lTlotion of the Honourable Member. It will have the effect of pOHtponing 
the palilSllge of this Bill till next January. There is nothing in this Bill 
to need reference to a Select Committee. If the House will not take the 
Bill as it stand8, I hope they will reject it. There is no scope for a refeJ'-
ence to Select Committee. My Honoura.ble friend said "a few Local 
Governments. " .May I tell him every executive Government in India has 
made this recommendation, lind it is supported by the Government of India. 
I am aware there is some difficulty in getting recommendations accepted 
in this House, but I beg the House will consider seriously before it rejects 
a proposal for a Himple amendment of the criminal law, which can have 
no possible political aspect of any kind, and which has been recoDUllended 
by every executive Government in India, and is supported ·from· these 
Benches with the weight of the Government of India. I have nothing more 
to say. 

Mr. President: The question is : 
., That the Bill further to amend the Code of Criminal Proeedure, 1898, be 

referred to a Select Committee, with instructionll to report as early as pOillible, eon· 
liating of : 

The !Honourable Bir Alexander· Muddimaa, 
Mr. H. Tonkin8on, 
Mr. C. DUlll.iswnmi Aiyangar, 
Mr. K. C. Neogy, 
Mr. T. C. GOIwami, 
Pu.ndit Nilakantha Daa, 
Pandit Bhl1mbhu Dya\ Misra, 
. '}lr.Kumar Bankar Bay, 
Mr. A. Rangaswami Iyengar, 
Mr. M. K. Acharya, 
Mr. S. C. Ohose, 
and tho Mover, 

and'that tllo number of members whORe prelenee shall be neeessary to con.tltute a 
meeting of the Committee !!hall be four." 

The motion was llI'v,ath cd. 

Diwan Babadur T. R&ngacbariar (Madras City: Non-Muhammadnn 
Urban) : ~ rise to II point of order. The Honourable 'the Home Member has 
told us that if we are opposed only to clauRe 2, We may reject the whole 
Bill. .  I do Dot know whether he wishes us to speak on clause 2 separately. 
if it 'Will be 'put separately. 
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Mr. President: It will be put separately. Th. question is : 
•• That the Bill further to amend the Code of Criminal Procedure, 1898, be taken 

into conaideration." 

The motion was adopted. 

Mr. President: The question IS : 
•• That clause 2 do stand part of the Bill." 

Diwan Bahadur T. Rangachariar :  I am sorry, Sir, I have to oppolle 
thi!l clause. I have paid every attention to the earnest remarks by the 
Honourable the llome Member in respect of thi!l clause. Sir, the last 
Assembly deliberately made this change. The view we . took of this sec-
tion was tha.t, after all, thesc ure preventive sections for preventing crimes 
being committed, and so long as a man i!l not convicted of a crime, it is 
not proper to give him rigorous imprisonment. It is well enough if a man 
is cOllvicted of a !lerious crime that he should be rigorou'Jly confined j but 
why Whl'11 he is unable to find people to give security. Takl', for in!ltllTlCe, 
. pe\)}/lc who have no ostensible mean!! of livelihood. There are millions' 
of people of that sort in our country. Take the Sadhus who go about, 
the country. There lire millions of such people and  any policeman may 
run them down and say " Here you have no ostensible means of live-
lihood ; you must find security". By all means if he is unable to find 
security, confine him so that he may be prevented from crime; but why 
give him rigorous imprisonment? If he is an offender give hiul convic-
tion under the proper section and send him to jail, but so long as he is un-
able to find security it is most improper to confine persons rigorously 
simply because they are persons who have no ostensible means of liveli-
hood. That is, under section 109. And, Sir, it is very: difficult to call 
upon people specially in a country like ours where there are millions going 
about the· country. This was the view we took in the last Assembly. I 
had a hand in the shaping of the Criminal Procedure Code and got the 
Government to consent to it. Nmv what has happened' It is only two 
years since it was passed in Delhi. No new facts have come to light except 
that the E~ec ti e Government in each province wants this power to be 
restored. Of course Executive Government!! alway!"! want power. What-
ever power you take away from them they ""ill always say" Do not take 
it away". That 'will not satisfy us. I therefore ask the AssemblytG 
reject it without any hesitation. 

Sir Ha.ri Singh Gour (Central Provinces Hindi Divisions: Non-
Mnhammadan) : Sir, all I also took some little part in 1923 in the amend-
ment of the Code of Criminal Procedure I may briefly give the reasons 
which prevailed with that Assembly in a.1tllring the law. As we then under-
stood criminal law and as T undendand it still, there are two broad divi-
sioD!!of criminal law in England and in this country. The first branch 
is the brunch known as prcvcntiyc law llnd the second is that lmown 112 pun-
ith'c law. Now, Sir, it has been an axiom \yith those who have studied 
cri,minal jllrisprurlence that a preventive action should never be convert!,.} 
into a punitive action, lind if Honourable em er~ will turn to section 10!} 
they will at once see the wisdom of the decision whir.h our predecessors 
in 192il took in malting the amendment i ~  if! now !;ought to be reversed. 
SeC'.tion 109, Sir, consists of two clauses. Clause (a) sayFl . 
.. (a) if any person is taking' pl'ecautions to ('onc('nl his presellce within the local 

limlW. of lIuch Magistrate's jurisdiction and it there is reason to believe tnt 8UCh. 
perlO1l. is taJU.acluch precautiona with III view to. lQm.m.lttlng aay f/Il6tiee,\ or . 
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(b) if there ·i8 within 8uch limits /I. peraon who baa no oltensible meanl of Illb· 

.ietence or who cannot give a satisfactory account of himself "-flOW tlWlf'lc tile 1M, 

.entenoe-" auch Magistrate may in manner hereinafter provided, require luch perlon 
to show cauBe why he should not be ordered to execute a bond, with Buretie8 for hill good 
behaviour, etc." . 
All that section 109 demands is that for a certain period the person bound 
over shall be of good behaviour, and if he is not able to give security, by 
incarcerating him you ensure the continuance of that good beha.viour which 
section 109 postulates. You talte him away from his surroundings and 
lock him up where he cannot be of bad behaviour. Thereforc, I submit, 
Sir, that so far as section 109 is concerned, its purpose is served and com-
pletely fulfilled by incarcerating a man who is not a.ble to give' security 
for the reasons stated in the two clauses which I ha"e read out to Honour-
able Members. Now, Sir, the Honourable the Home Member has informed 
this House that all the Executive Governments and the Government of 
India are agreed that this amendment made in 1923 should be annulled. 
That is a very good reason, but Honourable Members here want a better one, 
and that against the reMon which influenced the decision of this Assembly 
in 1923. What answer have the Treasury Benches to give to what was 
passing through the minds of the Honourable Members in 1923 when they 
pa.ssed the amendment which the Honourable Member now seeks to revise. 
That is my first submission. (Mr. K. Ahmed: " What is the necessity T ".) 
Now, Sir, my Honourable friend Mr. K. Ahmed asks where is the necessity' 
I echo the sentiment. I could well understand if this enactment had been 
given a sufficiently long trial and if any CBBes had occurred when it was 
found that simple imprisonment did not ensure that good behaviour which 
section 109 of the Code of Criminal Procedure is intended to safeguard, 
then I submit a good prima f(Jcic case would have been made out to this 
House. 

Now, Sir, there is also another thing. We hjl.ve also section 110-that 
is sub-clause (b) of sub-section (2). I admit that section 110 stands on 
a somewhat different footing ; but at the same time Honourable Members 
will remember that section 110 deals really with perpetrators of substantive 
offences against the Indian Penal Code. I do not wish to .take the time of 
the House by reading through the section ; I shall only relld a few words to 
illustrate my meaning: 

.. (0) ie by habit a robber, hou8e·breaker, thief, or 
(b) ie by habit a receiver of 8tolell property knowing the lame to have bees 

ltolen, or 
(Il) habitually protects or harbours thiev811 or aida in the eoneealment or diepOlal 

of lltolen property, or 
(d) lIabitually commits or attempts to commit or abets the commillion of ~. 

otrence of lddnapping, abduction, ete., ete." 
Section 110 therefore deals with habitual offenders and I submit that if a 
man is a habitual offender and has been laid by the heels for committing 
a crime in respect of which he has been dealt with under section 110, I do 
not see why he is not prosecuted and convicted, or rather bound over, under 
section 110. I admit that the case of a man under section 110 stands upon 
a di1Ierent footing; but I am now pleading for the deletion of that claWie 
which excludes section 109, and on that point, Sir, I feel sure that the 
Government have to make out a much stronger callie than they have made, 
ol1t in the opeDiDa .peech of the Honourable the Home Membtr. 
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• Mr. B. ToDkinson (Home Department: Nominated Otllcial): Sir, 
88 I also took a part in the p8B8ing of the Bill of 1923, I should like to· 
make some remarks upon this clause which is the most important clause 
in the present Bill. I propose to present the case of Government for this 
clause. It is, Sir, an absolutely unanswerable case. In the first place, it 
has been suggested that section 109 of the Vode of Criminal Procedure, 1898, 
isa preventive provision in our law. Well, Sir, in English law cases prac-
tically analogous to those dealt with under section 109 are treated as sub-
stantive offences and are punishable with imprisonment for one year ..... . 

Mr. A. R&nga&wa.miIyengar : What division of imprisonment' 

Mr. B. ToDkinson :  I will come to the division of imprisonment at 
some length later. Let me refer to section 7 of the Prevention of Crimes 
Act. One part of it says : 

" If, on hill being cha.rged by a. constable with getting his livelihood by dishonelt 
means, and being brought before a Court of summary jurudiction, it appears to such 
Court that there are reasonable grounds tor believing that the person 80 charged ia 
getting his livelihood by dishonest means ..... " 

Then again another part ·rUllB as follows: 
" If he is found in any place, whether public or private, under such eiroums1:aneel 

as to satisfy the Coun beforll whom he is brought that he was about to commit 
or to aid in the comm.i.ssion of any offence punishable on indictment or SUJnmaI7 COD: 
viction j or was waiting for an opportunity to commit or aid in the eommiaslOl1 of 
any olfence punishable on indictment or summary conviction." 

1£ Honourable Members will com pure those provisions with the clauses 
of section 109 read with section 55 (1) (a), they will find that they are 
distinctly analogous. 'rhere are also of course very similar provisions in 
t4e English vagrancy law where such cases are again treated as substantive 
offences. 

Mr. A. Ba.nguwa.mi Iyengar: How do you deal with European 
vagrants' . 

Mr. B. TonkiDaon : Our proposal is this: to change the presellt word-
ing of. section 123 as amended in 1923 so as to enable 8. Magistrate in his 
discretion to impose a sentence of rigorow> imprisonment. We do not 
propose to say that he must impose 8. sentence of rigorous imprisonment-
we propose to give him a discretion. 

Now in this connection I think it is .necessary to refer to what simple 
imprisonment consists of. Section 36 of the Prisons Act says: 

•• l'rovision lhall bo made by the Superintendent for the employment ~  lema 
as they 10 desire) of all criminal prisoners sentenced to simple imprisonment.' 

I wish to draw the attention of the House to the fact that it is only if 
the prisoners so desire that employment is provided for them. I wish, in 
fact, in this connection to refer to the very. anomalous position in India in 
regard to the point that we have in our jails very large classes of persons 
sentenced to simple imprisonment which is of the nature I have just indi-
ca.ted. My Honourable friend, Mr. Rangaswami Iyengar,asks what divi-
sion prisoners under the Prevention of Crimes Act were sentenced to in . 
England. Now what are the classes of imprisonment in England f So. 
far as imprisonment is concerned, imprisonment may be without hard 
labour or with hard labour. Persons sentenced without hard labour are 
classified in three divisions-first, second and third. Prisoners in tJ:ae 
tirst division are treated in very mllch the same way al' prisoners awaitina 

L198LA • 
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trial. Prisoners in the second division are kept separate from other 
prisoners, and so on, but they .~e employed on industrial work. Prisoners 
in the third division are employed exactly in the same way as prisoners 
sentenced to imprisonment with hard labour except for the first period 
of one month. In that connection let me read to the House an extra.ct 
from a pUblication by the Permanent Under Secretary for the Home Office, 
published in April of this year. He refers to the legal requirement in 
re ~d to the classification of prisoners in England and says : 

" The 1Ir8t diviaion represents the old 1I"'t cla811 misdemeanants, but the number 
sentenced to imprisonment.in this division is ulmost negligible. The courts are properly 
l('iueta.llt to allow the lUl:urill8 of this class to penons wealthy enough to pay for 
them, and they are re.rely given even to the political prisoners for whom they were 
originally intended since the time when the suffragettes sent to Holloway in the 1I18t 
division uaed the privilege of free viaits and letters to conduct a. polit ~lll propllganc11l 
from the prilO.IL But the distinction between the second division .and the third is of 
great value, and the Home Office hall been ilUliltent in endeavouring to induce the courts 
to pla<-.c in tho second division all prisoners of good antecedents and to Icave in the 
third division only those already of bad or doubtful char&Ctor." ' 

It will be seen, then, that prisoners sentenced t.o the first division are prac-
tically negligible, and, &H I have already indicated, they are the only 
prisoners who are not employed on labour. We have a further report on 
the same 8ubject from a very able and experienced retired prhlons official 
from India, who was a member of the Indian J ails Commission and has 
recently reported for Wi upon the English system of prison administration. 
He points out tha.t offenders in the first division can work at their own 
trade and so on. Offenders in the second division are given the same 
labour as those lIentenced to impril!lonment with hard labour. Offenders 
in the third division are given labour the same as prisonets sentenced to im-
prisonment with ha.rd labour. It is important to note how few p1'isoners 
are committed by courts to the first division which is the only analogue 
in the English prisons to the l!Iimple imprisonment of Indian prisons. The 
Governor of an English prison told me " You might find half a dozen in 
the whole of England." 

Then again he goes on : 
" There is now no distinction in the labour allotted to offenders in the lecond aDd 

third divisions of imprisonment lind that given to pel1l0Bl 18DteIlll8d to impriaonm6llt 
with hard labour. Debtors a.lso have to work. It will thus be leen that imprisonment 
without labour is practically non·emtent in ElI&'land." '''',. 

Then again he says at present in England every effol;'t is ~~ YMde. to 
ensure continuous occupation of the inmates in Illl t~, .) . Nl Gov.-
. ernors of English prisons would heartily concur in the dic,t:u,m ~ ~t r,n 
idle prison is a bad prison." ), , 

Diwa.n Bahadur T. Banrachariar : Then let there be no simple im-
prisonment. 

Mr. B. Tonkinaon : That of course, Sir, is the logical result to a 
large extent of the arguments I am adducing ; our provisions as regards 
simple imprisonment are anomalous in the present times. Now, Sir, ~ 
are sending people l!Ientenced and unable to find security under section 1$' 
to simple imprisonment, the same class of imprisonment as thelle half doze# 
people in the whole of England who are sentenced to imprisonment wiffio'iit' 
hard labour in the first division. The people who are dealt With under 
IeCtion 109 must be. knOWIl to ~ e whole of this House. They are' thel. 
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ne'er-do-well, the man who will never do Ilny work if he ciln help it, 
the man who lives by petty and sometimes by serious thieving, the vagrant, 
rogue and the vagabond. It has been suggested that we have not had" 
very long experience of this law. The Honourable the Leader of the House 
has referred to the opinions of the Executive Governments on the matter. 
I should like to refer .... 

Mr. D. V. Belvi : What are the grounds on which the recommenda-
tions are made , 
IIp. II. Tonkinson : I should like to refer to the reports which are 

just eoming in on the same subject. For example, the Annual Administra-
tion Report on the Jails in the Bengal Presidency was received in the 
Government of India Secretariat, I think, last week. This is what the 
Inspector General of Prisons says : 

" PrisonprM detained in jail under section 109, Criminal Procedure Code, are now 
given simple imprisonment and cannot be made to work unless they volunteer." 

--that is of course in accordance with the provisions of section 36 of the 
Prisons Act which I cited-
44 It is difficult t,o imagine anything more absurd and demoralising. From R. 

poHce point of view it may be convenient to get a lot of known habitual od'anders 
kept in safe ~stody, but from a jail point of view it is deplorable. It is impoBl!lible 
to attempt reformation under these conditions. These mon contain the dregs of the 
criminal world; habitual thieves, burglars, goonil(!.R and Buch like lI,re sent to jail 
to idle for six months or a year.. They are provided with free board and lodging, 
have congenial companiona to plan mischief for tho future. Ilnd generally have a pleR.!lllnt 
time. They enjoy the advantages of a residential rlub without the draw· backs of 
paying a subscription and monthly bills." 

Well, Sir, the same is being indicated now in the Administration 
Reports from practically all provinces. 

~i l Bahadur '1'. Rangachariar : If they make the same mistake, 
they have no value. Habitual offenders do not come under section 109. 
Mr. B. Tonkinson : My Honourable friend says that they mnke the 

same mistake. I say, Sir, that persons sentenced in England under snch 
provisions would be treated aA guilty of substantive offences and no one 
would be so foolish as to e~tence them to imprisonment. in the first 
dhrjsion. 
Mr. A. Rangaswami Iyentar.: You have not got five classes Of 

prisoners here, have you' 
Mr. H. Tonkinson :  I submit, Sir, it is quite clear that it is baeI both 

for the jails and for the men concerned, and that it ill a ro ~ waste 
of public funds to provide that these persons who are convicted under 
section 109 of the Criminal Procedure Code must be sentenced to simple 
imprisonment. " ..... ~,.~ ' 

Mr. M. E. Aohary& : Have the opinions been circulated' 
Mr. II, ToDkinBon : They have been published. 
Oolonel Sir Henry St&nyon (United Provinces : European) : Sir, the 

lZTound in support of clause 2 given in the Statement of O .iel~  and 
ReasonlQ attached to the Bill is thiEl, that most persons against whom 
proceedings are taken nnder sect.ion i09 are men for whom simple 
imprisonment is quite unsuitable. Section 109 Rufficiently indiclltes that 
these men, if not potential criminals, are idlers, vagrants, tramps, and 
pI'rsons who have no ostensible means of subsistence, and who Cltnnot 
give satisfactory accounts of themselves. Persons of this chtss hre apt 
M9aLA d2 
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to l'rey on society.' They live by their wits, which generally means by 
fraud or crime. Now, when a gentleman of this class cannot give 
security for good behaviour, what is the best thing for society to do 
with bim' Is he to be an honoured guest of the tax-payer,  encouraged 
in a life of idleness' If so, then give him simple imprisonment. Or, is 
he to be made to work for his board and residence, taught to give up 
his idle habits and learn the healthy lesson thnt livelihood should be 
earned by work' If so, give him rigorous imprisonment. With simple 
imprisonment we encourage t.he habitual idler Rnd vagrant; with 
rigorous imprisonment we teach him to work. I would ask the House not 
to be carried away by any exaggerat.ed HenRI) of the term ,. rigorous 
imprisonment." There are different degrees of work and labour, and no 
properly constituted jail administration wonlil give a person of this 
kind anything but reformatory lahour ; that is to say, penal servitude, 
not hard labour. That is a matter of detail inside the jail. But I do 
think that the principle which underlieR clause 2 of this Bill is a 
principle which ought to have the support of this House. If a man of 
the above class cannot give the security asked for, he should certainly 
be given an imprisonment in which he will be reformed aJJrl by whic·.h 
he will learn to work honestly for himself. 

Mr. B. VeDkatapatiraju (Ganjam cum Vizagapatam : Non-Muham-
madan Rural) : Sir, we are placed in a great difficulty, becaufle the 
Honourable Sir Alexander Muddiman, thp Leader of the o ~e, states 
that he has got information or reports of all the Local Governments and 
judieial omcers, which were not circulated to us ..... . 

The Honourable Sir Alexander Muddiman :  I said Local Gpvern-
ments. If the Honourable Member thinks I have not got thp. reports 
from the Local Governments, I can give them to him. 

Hr. B. Venkatapatiraju: Rut in the Statf'lment of O e~t  and 
ReaMons he states· Local Governments and jurlicial authorities. At any 
rate, we have not got those opinions. The qllestion is this. Sir, these 
Vf>cry arguments were advanl"led on the last occasion in the year 1923, 
and it was decided that there should be ~imple imprisonment for persons 
conv1('tf'd under seetion lOR I'lnd al80 uJider section 109. Under section 
108, political offenders were convicted, while under section 109 vagrants 
and pp.rRons who were suspected of likelihood to ~ommit an offenco 'were 
conVIcted. The Honourable Sir Alexander Muddiman aRked ns whether 
any politician was convicted under section 109. I would only remind 
him that in Nagpur several people were convicted in connection with 
the flag incident. Several people had gone to Nagpur to assert their 
right to unfurl the national flag. On the ground that they were 'Vagrants 
they were thrown into prison under section 109. From Madras too there 
was 11 batch which had gone to Nag-pur. and they werr also convict.ed 

4p ••• 
undf'r Flection 109, as vagrants. If all these 
people come un(lrr Rection 109, I think the 

Hononrable Sir Alexander Muddiman would have been fair if he hltd 
introduced a similar provision for European vagrants also. Tn thllt Mse,' 
I am mre, my Honourahh· i'rienrl Sir Henry Stanyon would not have 
stood up to support this, becauRe we see European vagrants roaming 
aboot the streets without anv ostensihle means of livelihood, antl they 
Ihould a1l0 be sent to jail' with hard labour, instead of being tUI1l 
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before a first class Magistrate for financial help for sending them to 
EnKland at the expense of Government. That is the treatment accorded 
in our own country to foreigners, while the Government will not be 
satisfied unless they take substantial securities from our own people 
and i~e them hard labour if they cannot get sureties. It is true 
th'lt not only the jail authorities but the Local Government!> alRo rl'lpre-
sented in 1923 that unless the Government got work out of thesn people,' 
they would have to be fed unnecessarily at State expense: We want tQ 
·discourage the habit of the executive of throwing into prhlOn a large 
number of people when the Government are unable to detect the 
offences. What we say is, if you want to keep those people, then feed 
thcm, and therefore now the TJocal Government.s (lome up and say that. 
unless they take work from those people they cannot keep them. But, 
Sir, I do not understand why this Bill should be brought in  in snch a 
rry~ 

With reference to the other provisions, the Honourable Sir Alexander 
Muddimlln says, they are all formal. It is quite true. We are now mainly 
concerned with reference to the change it is proposed to make in the law 
regarding the security provisions. I think with the help of the Swarajists 
we must win this, because without their help we were able to defeat the 
Government in 1923. 

Mr. D. V. Belvi (Bombay Southern Division: Non-Muhammadan 
Rural) : Sir, it seems to me that this measure is an outcome of one of 
the three reasons which I gather actuated Government to bring it forward . • The first reason may be that the number of persons who are now bound 
over lmder section 109 has increased since the amendment of the Code 
of Criminal Procedure in 192::1. If this be the real reason, the Honourahle 
the Home Member sho.uld have enlightened the n ouse on _ t.his point. 
The Recond reason perhaps is that. Government find that a largo RmOlmt 
of public money is wasted on feeding these people, and that there is 
I}O reMon why people imprisoned for failure to furnish security under 
sootion 109 should be fed gratis. The third reason may be, that it has 
n()w dawned upon the minds of the Legal Advisers of the Crown that the 
law in India should be put on the same level as the law in England 
in regard to this matter. Now, Sir, these reasons have not been dis-
closed to the House. We are simply told bluntly that there is a unani-
mous recommendation from the Provincial Governments. Now whllt 
are their reasons 7 Do they think such a law should not be prevalent in 
this conntry, or is it that it is not advisable to keep people in prison 
withOll1 taking work from them, or is it thought. that people should be 
made to work for the greater use of the Crown' It was for the IIonour-
ahle the Home Memher to enlighten the House on these points, but 
he did not choose to do so. The Criminal Procedure Code was amended 
only in the year 1923, and it is reany singular that it should have strnck 
Government to amend this section within sllch a short time all .It Ollce. 
I am not satisfied as to the validity of the reasons advancer1 hy the 
Honourable the Home Member. I am not prepared to give my vote in 
favour of this measure simply becanse Local Governments have been 
unanimous in making this recommendation. What are the grounds , 

The Honourable Sir Alexa.nder Muddiman : Sir, this clause restores 
the htw as it was before the change in the law, made without Mnsult.ing 
'Local Governments, was give. effect to. That change in the law was 
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in my judgment 'and in the judgment of the Governmentan unfortunate 
one. I have endeavoured to place before this House the reasons to.clay i 
but if this House is always to take the line, that any measure in ~ pport 

of law and order should be turned down, then it would be well to 
affirm that proposition definitely. The point has been made! that for 
failure to give security under the security sections simple imprison-
ment is the on'ly suitable penalty. If that was so, why did t (~ House, 
retain rigorous or simple imprisonment in the case of security under 
section 110 T (An Honourable Member: " Habitual offenders,'\). The 
reason you take security is that you have not a substantive offence, and the 
argument put forward-valid or invalid-is that save for a Nubstl1ntive 
offence rigorous imprisonment is unsatisfactory. We have been told that 
the framers of the Code, those who Rat on the Select Committee, in their 
wi"dom made this change in the law and that the House is ent.irely flS I 
understand unable to reconsider the matter. The change do~ not Reem 
to have been made very advisahly for the Committee was not, IlS I under· 
stand, fortified with the opinions of the Local Governments, which have now 
been obtained. Of course it may be well to despise the opinion of executive 
officers and of Governments rellponsible for law and order. It may he 
,veIl ;  I doubt it but I leflve it to the House to decide. But the fact 
remains that a change was made as I HuggeRt in advisedly in t.he law 
two yean ago. Since then we have had the opinion of jail officers through-
out India and of IJocal Governments throughout India saying that it 
would be better. . . . .. • 

Mr. D. V. Belvi : How many cases have there been under Fle(ltion 109 
during the last two years? Has the number gone up , 

The Honourable Sir Aleunder Muddiman :  I am not giving way to 
the Honoul'able Member, nor do I understand Jiis point. What I ,vas 
saying was this, that it is the definite opinion of the jail aut.horities 
in India and of the Executive Governments that it would be better to 
repeal section 109 altogether than to leave it in its present position: 
If that is the wish of the HO'Use, I suggest Rome Member should bring 
in a Bill to that effect. But let it be quite clearly understood that people 
who hold that i~ do desire that persons suspected of burglary and 
habitual vagrants should be allowed to wander about without any 
power of control. That is the iSRue. 

Diwan Bahadur T. ltangacharia.r: We do not want them to be 
allowed to wander about. Confine them by way of simple imprisonment. 

'!'he Honourable Sir A,leunder Muddima.n : It has been explained 
~ eon,c,iderabJe length, much beyond the length this provision needs, 
that every jail authority, every Local Government, tells you that this 
section as recently amended is uS(lless. If your suspect or sturdy 
vagrant is to be given simple imprisonment only it woold be better not to 
use the section. Let me remind the House it is not a caSe of 
requiring the Court to impose rigorous imprisonment. You place it in 
the discretion of the Court : and I appeal to this House-there are 
many men in this liouPle who do understand the position-that a lartre 
number of the men who are bound down under this section are men who 
are arrested, as' they would be in England, for l r in~ .,·ith intent, 
burglars who have been suspected. There is not the :.lightest political 
fta,vonr about this clause i it is designed purely for the proteetioa 01. 
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Y01J.r own hearths and homes ; and I do trust the House will in arrivinl 
at a decision in this matter will agree that they should" acoopt the' 
opinion of those whose business it is to protect your e rt ~ and homes. 

Mr. President: The question is : 
, :. That clause 2 do 8tand part of the Bill. ' , 

l'he Assembly divided : 
AYE8-5l. 
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Webb, Mr. M. 
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Gaur, Sir Hari Singh. 
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N flhru, Pllndit Motilal. 
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Clause 1 was added to the Bill. 

The Title and Preamble were added to the Bill. 

The Honourable Sir Alexander MuddiDwi : Sir, I do not mo ~ the 
motion· standing in my name. 

THE INDIAN LIMITATION (AMENDMENT) BILL. 

Mr. H. Tonkinson (Home Department: Nominated Official) : Sir, I 
move that the Bill further to amend the Indian Liuiitation Act, 1908, 
as reported by the Select Committee, be taken into consideration. 

Sir, there are three points in this Bill. In the first place, there is 
the drafting point, to which I have referred at length when making 
previous motions in regard to this Bill. In the BiCcond place, there is. the 
point which arises from the fact that we have now omitted clause 4 in 
the Bill as origiJ!ally introduced. We discussed tlutt on the occasion of 
the last motion and it was discussed at length in the Select Committee. 
The Bill on the w:hole seeks to extend the period of limitation. The 
suggestion therefore was that clause 4 was unnecessary in any case. 
The Select Committee in order to provide for doubtful eases have pro-
vided that the Bill shall only come into force on the 1st day of April 
1926. That will give a period during which anyone who thought that 
Article 5 of the first Schedule to the Limitation Act did not apply to 
cases of summary procedure under Order XXXVII will be able to bring 
suits according to the summary procedure. Of course after that date he 
will still be able to proceed aceording to the ordinary procedure. The 
only other point, I understood before the reference to the Select Com-
mittee that there was no question in issue between these Benches and 
the opposite Benches in regard to it, is as to the period of limitation pro-
posed for suits referred to in Article 5 of the Schedule. At' present we 
have a period of six months. The Civil Justice Committee proposed a 
period of 3 years. In this Bill we have provided a period of one year. 
It was considered at length by the Select Committee and they supported 
the provision in the original Bill. I move that the Bill be taken into 
consideration. 

The motion was adopted. 

Clauses 2 and 3 were added to the Bill. 

Clause 1 was added to the Bill. 

The Title and Preamble were added to the Bill. 

Mr. B. ToDk:inlon : Sir, I move that the Bill be passed. 
'I'he motion was ad·opted . 

• 
THE INDIAN SUCCESSION BILL. 

Sir Barl Singh Oour (Central Provinces Hindi Di'viHioIlS: Non-
Muhammadan) : Sir, I beg to move that the Bill to consolidate the law 
applicable to intestate and testamentary succession in British India, 
as passed by the Council of State, be taken into consideration. 

• •• That the Bill further to amend the Code of 0rimiDal roeed r~, 1898, be pUled. I , 
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Honourable Members will remember that this consolidating measure 
was recently before this House and was referred to a Joint Committee 
of the two Houses. It has since heen pasHed in another pl~ce and I have 
the hOllour to move that this House should take • into eom~ider tion. 

HiI'. the Indian Hueeession Act constituted the first aapter of the Civil 
Code drafted by the JjUW Commissioners in the sixties, and Mr. Mayne. 
afterwards Sir Henry Mayne, introduced it as the Act, which became 
the Act X of 186G.After that 14 different Acts which have been con-
solidated into this Bill were enacted by the Indian Ijegislature, and I 
cannot ask this House to take into TlOnsideration this Bill without 
once more offering my obligations and the obligations of the Statute Law 
Revision Committee to Sir Alexander Muddiman, whose labours, 
arduous labours, in conR1Ilting this great measure, have resulted in this 
motion i~  I am about to ask this House to pass. Various suggestions 
have been made for the improvement of the law. The immediate object 
of the draftsman has been to place  in one place all the scattered pro-
visions of law bearing upon t ~ Mme subject. I therefore submit, Sir, 
that this Bill be taken into consideration. 

The motion was adopted. 

Sir Barl Singh Gour : Rir, I beg to move that the Bill, as passed by 
the Council of State, bc passed. 

Mr. President: Order, order. We will put it Part by Part. 
Parts II, Ill, IV, V, VI, VII, VIII, IX, X, and XI were added to the 

Bill. 

The Schedules (I to IX) were added to the Bill. 

Clauses 3, 2 and 1 were added to ~ e Bill. 

The Title and Preamble were added to the Bill. 

air Bari Singh Gour : Sir, I beg to move that the Bill, as passed 
by the Council of State, be pasMd. 

The motion was adopted. 

, The Assembly then adjourned till Eleven of the Clock on Tuesday, 
the 15th September, 1925. 
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